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LOK SABHA

Thureday, November 18,
Kartika 27, 1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Seeaxer in the Chair]
ORAL ANSWER TO QUESTIONS

it oo & sfercen & fed

a9 st
+

*298. Y aTT :
it vy fesrd :
Y e fag
=t T zifear
lﬂw:
wY wr wern faw
&t Fo ®o [yaw :
&t §o Wo ®IHA :
ot W :

1965/

T G WAt uE T4 #1
war fw

(%) war woerr dnft gt &
sfrcer & fag wfine a1 *1 swaem
wof;, W

() afz g1, A1 g7 @ & fad
g7 forTn ga sy 0 A gwrE
3_1

qre Wt (sft we e W) ¢
(w) o (&), sfocm & fag <
fafe § ag “waffa gl w1 wm
T Y
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oft quare fag @ w1 ogORT Ay

Tt et } e wor N gaenia

w%z § | 3@ & wreor fewn qoe
w1 age w7 o 7

Wl ®o wo W : TW ¥ ¥R
# g =g § Afew ot g% weern
gfiga ghm

oft qorqre Few ;. et e weim
waT st 3w e ol w2 ¥vet
$ 37 % OF o ghivaaT ¥ FT
T A1 fea Qg at & s g
i @ ofteeee & s fern
iz & g g ?

st Wo Cle WWW :  wWAH A W
A oA aA W 99§ quineww &
s fagd ma & 40,45 whrow
£ W AR

Shri Himatsingka: In view of the
fact that there is a large amount of
idle capacity in the private sector for
production of defence requirements,
have Government taken any practical
steps to make known their require-
ments so that less fund may be need-
ed?

Shri B. R. Bhagat: Requlrements of
detfence?
Mr. SBpeaker: Shri M, L. Dwivedl

Wt wo mro fiyddt : Wit qw-
wffai greem & wentw fafow oy
¥ fedw  waft, sfron aaafh
TIETT AT 9T AT W FA * fag
Qe # A Ty § & ot sy
fegnw fororwry?
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TH & ey femrmar g ?

ot Iol:i‘um: 2 3 faw
oft w71 & fie fedw w1 N1 W
w qwadfy gwT ¥ weET ko

oft v} . 7z M W@T TwEdiT
TI9AT § a8 ) OfF /T & Al gy
t afer ot @ e ¥ Qar o
R g } e fasm & samr &
X gU Uw gTH ¥ WX o g
{1 o W gy AT wew § W w0 O
o oo it k7

dt wo Te WWW : EW A UW
wrey g it o1 39 & g7 AT A
w1 T fear gur &

df foum wew . ol woA
wEET ¥ wAmn fw sfavar w1 o
g o AgY & A & g are e
g e ofercer o wft w1 qur e &
fg & wgt & o< fea v oepr
frar § et ¥ sfooen o oo ®
ag AT qrATe § T ¥ ITRE wET
a2
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ot ¥o o W : A W faw
sfawar wdt o & fagg ena & ot §
% wwrsw fzar qr el SR e ar
fs wyd gwadfy giomr 1 wafe &
T 5000 %% ¥ fedw &1 @
g mir du fe # wer f fedim
wl ot gefige § wfawar @) 99-
v, g Wiz a1 @ Il
® OoF SO IgE AT § o
IAE AX ST w7 T § WT g
|t At w1 It FETE AT Ag W
g1 ot g |
Shri Warlor: May I know whether
any allotment has been made to ex- |
pand the existing plants and machi ‘

nery in the ordnance workshops fc
defence in the fourth plan?

Shri B. R. Bhagat: Everything that
is required is being done, but that is
done by the Defence Ministry.

&t wq fowg : foaee ® A
geA g IA%T we< & gl Wqd
uafig gton 9 A g 7 oW
grat gown 1 g §oEA an afus
¥ wfas @ gwt wmd Aw A
dur WA AT ez & v wgd A
w1 ¥ AT TINH i ongm ?

ot We e WWW @ THW WAL
M A W a8 % IF 1 9w el
gm  fea-fer amt ar W fae-
famt g0 o & @i ® wlown waeg
aer g wrae ® aadis gefr

ot TwRwE omow . Y a9
affy oA & 6T T & FET AT
ad g ww w s ey Af E)
at & saer wgar (v o Tan 97 Wy
g et uA § 9u¥ g9 fadwi
AT KT W WTEREGT TE 6.0 Wt
qift @t feedt wfews wh o't
Iu% fem w1 wig & @@ gnm W
t’
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ot wo e WA . WW! WA
Feaem { g AA A A ww v fw
ag 5,000 ®U¥ ¥ ¥ oAA K IAA
sfmvfim 14 s fdft an
#F @ gR TweX agoEt wtAR ¥

Shri P, Venkatasubbaiah: May I
know whether our fourth plan defence
projects will not be hampered by the
foreign powers which have decided
not to give us any substantial foreign
ussistance and, if that is so, whether
our defence plan also has been evolv-
ed keeping that in view?

Shri B. B. Bhagat: We are trying to
be self-sufficient in that. Whatever
-reign exchange is required, we will

y to meet it from our own resources
* we may augment that. We have
taken steps in that direction

st wo Wo A 0 WrEET
i & FaCgw arwar ¥ wi wfuw
a¥ i At & ag W wmgaT g
fe aq frarf oo & 7 frgar e
¥ H ad g W A 40 o wumEr
gWT § @1 W gT A F 9T HE
saYTT AF WAT 9T & FAC @A ?

ot We To wWwmw : waA I
Fraraar qedm ¥ darc o
o o ag Aavc g W@ A T
A wdd

Dr. L. M. Singhvi: I would like to
know whether any efforts are being
made 1o give a defence oriemtation
to the plan, excluding the defence
plan on which the Defence Minister
has already made the statement, and
if that orientation is to be given, how
is It to be given and where are the
details of the working arrangements
for giving defence orientation to the
entire plan?

Bhri B. B. Bhagat: Defence orien-
tation means, the requirements to
build yp our defence potential have
to be ascertained. The Defence Min-
istry has gone into that and given us
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their requirements. We are looking
into that.

Shri 8. N, Chatarvedl: May 1 know
to what extent the provision for the
fourth plan is likely to be curtailed
in view of the very heavy require-
ments of defence expanditure?

Shri B. R. Bhagat: That exercise is
being undertaken just now,

Shri Harl Vishnu Kamath: [ am
sorry the senior minister is not here.
He has come back from Moscow, I be-
lieve.

Shri B. R. Bhagat: He has just re-
turned.

Shri Harl Vishne Kamath: Has the
attention of the minister been drawn
to certain reported utterances of the
former Defence Minister, who was
mainly, If not wholly, responsible for
the military debacle in 1062, depreca-
ting morale boosting and military tral-
ning, in short defence ness,
with which is bound th : defence plan
for the coming year and also the
fourth plan and, if so, what is the
government's reaction thereto? Has
the government taken it seriously? He
was formerly Defence Minister. Let
us hear what the govermment thinks
of him.

Mr. Speaker: He wants notice for
that.

Shri Harl Vishau Kamath: They
have not sesn the statements even
and they want notice? Al right, Jet
them study it.

Shrimati Savitri Nigam: Replying to
a supplementary, the minister stated
that the Planning Commission and
the Defence Ministry are both working
to see what orientation is to be given
to the plan keeping in view our
defence requirements. Before doing
that, have any priorities or standards
been fixed by the Flanning Commis-
sion for the whole plan?

Skri B. E. Bhagat: The priorities
have undergone change now in view
of the new sitwation. The first pri-
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ority is that of defence and that is
being looked into.

Some hon. Members rose—

Mr, Speaker: Next Question—we
must try to finish ten questions at
least. I would ask hon. Members to
be brief in their supplementaries.

v o o

+
%299, W) CTHHTE AN :
ot arTa
wft wy foerd
w5t ww gEa
it g ey
t gro ATo famret
«t FETEE! :
st awrer fay
ot fgerertege :
it e zifem
w1 fum @ ag @ w1 oFW
w4 fF
(%) war w7wTT 7 F@ T F
wfa o fmy &1 fama fenn £
(=) afz &, @ 7 e @ &
w1 oW §; Wi
(7) ¥ fm fo woat & a=ma
wrd !
The Minister of Planning (Shri B.

R. Bhagat): (a) to (¢). The matter is
under consideration.

aME W TOWEqH, &1 9w 19l
W afrgr Wi frgw, @ gfee
Forda & 0% o emfem fed
A, FET AEEIHCT ¥ g %W %1
SqAEYT 1 1% W27 AL 8, avfe famrat
w1 wfaws &% far | g7 w faoug
B Twn sl & &9 garg-ava
T % wri faom w4

< TRRw TqTew ¢ § ag A
gt § fr 7 gfe wmw F 0#
gy H owdrE, g W)
g feart ® #1f w2 g, an
T mo et feRrn s fay erdE—
T OIW §Eg ¥ T oave ®1 O#IL
FarQ @ ¥t W e e e
# uf@d = & w5 fagr o,
afie &= ST F1 FET g o, afT g,
at w1 &4 & fag 7 Twe Thg

ot wo Wo ww : gEL THI A
frurgifer afafagi & g0 w89 &
oI 9T WF 39 W sgweqy & o

LAY
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oft wramy ferg - & ag ST wTgan
£ i @ fom & w1t # o gt
fefwara sroarivm & sl F w1 g
o ?

ot w0 To W : 9% A wey-
Wi wal *1 syaeqr wim, aw fw
fefprmm wit ovm s o
asrwf w3t swaear woh

st fpemfage: w3 o (@
frm 1 oo A@ g 8, o aw
fagme & ofiweafre & & wF 3

Lol il o (i e

oY ¥o o WA : AT AZT F1-ATT-

tfer Fmmde Wi wemifer d=
& g w4 3 1 sgqeqr &, AT g
a1 § fw fagre &1 9w &, W
fom sarfom fem o o

Shri Man Sinh P. Patel: In view of
the fact that animal husbandry work,
especially dairy schemes are not
being financed by the central co-
operative organisations, may I know
whether the Government is contemp-
lating to include dairying work also
under the Credit Corporation?

Bhrl B. R. Bhagat: If it qualifies for
that, if it is a ghort-term work it will
be flnanced; if it is a long-term work
it will be financed through other
ugencles.

ot swiem @ Ot WAt
wErew & qamar § e 7 e werwTeT
v 3% & fae @rm 1 e § A
wrumifen &% ff o ww
W & qg o wgen § fF oW
Farqq % o & T Sz @ WY ag o
fordw o't ¥ few g & wewenfa
ww & ?

off Wo To wm : TIEq F WHl
wgert afafaat & gra faan w4 faw
o §, wg wEr AT swAr A §
gfay ag fom 33 9 gft wom )
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st wmim T - weEw A,
¥ 9 a7 a1 fe @ g e
N Wi gEw@ @ W ow oaa ¥
3T0 ag wT aGY A g

T R st st grg—
“F‘Eﬁmi
Transport requirements of Metropelitag
Citles

[

*300. Bhri Shri Narayan Das:
Shri Earnl Binghji:
Shrimati Jyotsna Chanda:

Will the Minister of Plaoming be
pleased to state:

(a) whether it is o fact that an ex-
pert Study Team has been set up by
the Committee on Plan Projects to
wssess the transport requirements of
the four metropolitan cities of Delhi,
Bombay, Calcutta and Madras and alse
on the ratienalisation of fare structure
in the different cities; and

(b) when their report is likely to
be out?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir. An expert
Study Team has been set up by the
Committee on Plan Projects, to assess
the transport requirements of the
metropolitan towns of Delhl, Bombay,
Calcutta and Madras. A statement
indicating the terms of reference and
the composition of the Study Team
is laid on the Table of the House.
SPM in Library. See No. LT.5178/
5].

(b) The Study Team had its first
formal meeting only very recently and
the scope and extent of the work in-
volved are being assessed. As such,
it is rather difficult at this stage to
Indicate when the report will be out.

Shri Shree Narayan Das: In view of
the fact that the Commitiee on Plan
Projects has been entrusted with the
task of examining the existing pro-
jects with a view to finding out whe-
ther any economy or change could be
made to implement the schemes I
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would like to know the circumstances
in which this Committee on Plan Pro-

Jects has appointed this Study Team.
What were the facts before the Com-

mittee that it appointed this Study
Team?
Shri B. R. Bhagat: The scope and

the work of the Committee on Plan
Projects are not confined merely to
finding out economies in the existing
schemes. The purpose of this Study
Team would be to find out the trans-
port requirements, the complexities
and, ag a result of the various modes
uf transport, the problem of rationali-
sation. All these will be enquired
nto,

Shrl Shree Narayan Das: From th=
statement it appears that the compo-
sition of the Committee is such that
it does not consist of representatives
of any of those bodies which are
working in this fleld in these four
cities. What is the reason that re-
presentatives of the bodies which are
engaged in the work of transport in
these cities have not been included
in this?

Shri B. R. Bhagat: The Committee
consists of gll experts, whether belong-
g to the Rallways or the Ministry of
Transport or various other bodies. I
do not know which other represen-
tauon the hon. Member wants.

Shrl Warler: May I know whether
the special cell get up in the Finance
Munistry has studied the efficiency,
economy and the non-utilisation of
the capacity of the transpart systems
already existing in the metropolitan
cities? What ig the result of the
studies made by the cell and what
action has Government taken on those
reports?

Shri B. R. Bhagat: This is speclalis-
ed only to these four cities which
have special problems and which will
grow in the coming years. We have to
assess and examine the nature of
those problema.

Shrl Warlor; The Ministry
has got a special cell

ot fow wroaw: & @y w
wigaT g e Wt wirdh qede e mE R

itgel?
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oy & a% wor foe o o
W I § wang oy o fawr g
fe fessft ¥ e wemf o ?

Y ¥o To WA . 4§ A¥ AT ag
wHET fawre w07 ot ag AR w7
ot awan § e Faat FdtE wa atd

Shri Hem Barua: May | know if the
propusal for a circulmr railway 1o
Calcutta in pursuance of the assurance
given by the Railway Minister has
been ineluded in the Fourth Plan; if
not, why not?

Shri B. R. Bhagat: The Fourth Plan
has not yet emerged; therefore, at thus
stage ] cannot say anything.

Shri Hem Barua; Is it going to be
included or not?

Shri B. R. Bhagat: That is wvery
much before consideration,

Will the Minister of Planning be
pleased o refer to the reply given
to Starred Question No. 232 on the
26th August, 1965 and state:

(a) whether the final report of the
Committee on Transport Policy and
Co-ardination has since been receiv-
ed;

(b) if so, its main
tions; and

(¢) when these recommendations
are likely to be implemented?

The Minister of Planning (Shri B.
R Bhagat): (a) to (¢). The report of
the Committer is jn the process of
being finalised and is expected to be
submitted shortly,

Shrl 8. C. Samanta: May I know
whether interim steps have been taken
according to the interim report sub-
mitted by this committee?

recommenda-
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Shri B. R. Bhagat: The report has
not yet been submitted.

Shri 5. C. Samanta: It has submit-

ted an interim report. I would like to
know whether any steps have been
taken?

Shri B. R. Bhagat:
Yor that.

Bhri 8. C. Samanta: May I know

1 want notice

whether in the terms of reference of
this committee any time limit was
fixed to submit the report; if so, how

many times the time was extended?

Shri B. R. Bhagat: It is true that
this committee has taken longer than
usual to submit the report; but there
has been a history behind it. The
former Chairman resigned; then, the
composition of
changed; subsequently, those
were there had gone to other offices
and the new persons have been there.
But it is now at the final gtage.

= Ho wie fpidt: & oy armr
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FTETT I) w7 HPwTET ¥ ot wife
waaft ?

st %o Wo waw: Ty WRE *
argn At AfY & dfer www o
T grm v are i wy owe firame
wft

Shrimati Tarkeshwar! Sinka: May 1
know whether it has come to the
notice of the Government that during
the recent Pakistani aggression most
of the State Governments themselves
requisitioned trucks and the civilian
transport was completely paralysed
and, if so, whether any co-ordinated
phan is going to be formulated so that
the needs of the defence could be
satisfled by a co-ordinated agency and
30 also the needs of the civilian popu-
lation and the civilian industry and
trade?

Bhri B. K. Bhagat: The operational
requirement will certainly be looked
into by the Trensport Ministry and
the Ministry of Defence. This Com-
mittee has nothing to do with it

8hri 8. M. Banerjoe: I would like
to know whether it is a fact that one
of the representatives of the World
Bank was associated to go into the
question of transport policy of our
country and, if so, whether he has
also submitted a report and what is
the summary of the report?

Shri B, R. Bhagat: They may have
been associated as advisers. They
are nmot on the body of this. There
was an earlier team on the malter of
coal transport

Shrl A. P, Sharma: May I know
whether this Committee Iy also en-
trusted with the task of examining
the question of competition between
rail and road trunsport?

Shri B, R. Bhagat: They are compet-
ing modey of tramsport, That is one
of the objecis of the study.
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Economic Aid from Abroad

+
*303. Bhri Shree Narayan Das:
Shri R. S. Pandey:
Shri P. C. Borooah:
Shri Jasvant Mehta:
Shri Indrajit Gupta:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shrl Yashpal Singh:
Bhri Sidheshwar Prasad:
Shri D. D. Pari:
Shrl Madhu Limaye:
Shri Hem Raj:
Shri Ram Harkh Yadav:
Shri B. Barga:
Shri Rajeshwar Patel:
Will the Minister of Finance be
pleased to state:

(a) the countries which were giv-
ing economic aid for developing our
economy have now stopped such aid
after the conflict between India and
Pakistan began;

(b) whether those countries which
have stopped giving such ald have
been appreoached to start giving the
aid; and

(c) if so, with what result?

The Minister of Planning (Shri B. E.
Bhagat): (a) In the case of certain
countries namely the USA, West
Germany, Ganada and Japan there
has been a delay in the last two
months in converting thig year's Con-
sortium pledge into loan agreements
or in approving contracts under such
agreements,

In the case of the US A, we have
been informed that a revised proce-
dure requires prior consultation with
the appropriate members of the U.S.
Congress beforc any new loan  or
gonts are made. The inter-govern-
mental Agreement with Germany has
been intialled between the represcen-
tatives of the two Governments on
15th November and it is expected
that the Agrecment will be formally
signed in New Delhi in the near
tuture.

In the case of the other countries,
the posilion has not yet been clearly
exphuined.

NOVEMBER 18, 1965
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(b) and fc). The quustion of ex-
pediting the conversion of pledges
into loan agreements is being dis-
cussed with all Governments con-
cerned. It is not yet possible 1o state
the result as this will take some
‘more time,

Sbri Shree Narayan Das: May 1
know whether the countries which
have suspended or stopped glving aid
under the Agreements made before
have given any explanation or
reason for the same and, if so, what
are the reasons?

Shri B. B, Bhagat: None of them
has formally said that they are sus-
pending or stopping the aid. What is
happenings that there is a pause and
I have explained that in the case of
US.A, the reason has been given
while in other cases the reason has
not been given.

Sbri Shree Narayan Das: May I
know whether any approach has
been made to those countries which
have not given any indication so that
they give an early thought to this
and come to a decision quickly?

Shri B. B. Bhagat: We are in
constant touch with them.

Shri P. C. Borooah: Is it a fact that
while Japan has held up its loans of
60 million dollars to India, UK. is
the first country to give us an inter-
est-free loan of Rs. 13 crores and, if
s0, may | know whether there is any
shift in the policy and procedure for
giving aid to different member
countries by the Aid India Consor-
tium?

Shrl B. B. Bhagat: There is a defl-
nite indication that there is a pause
in the desire of committing ‘these
pledges into agreements. The reason
has not been definitely indicated. But
certainly it appears that the reason
seems to be political,

Shrl Jasvant Mehta: The hon.
Minister stated just now that there
is a pause and delay but the reason
is not known. Even during the last
meeting of the Aid India Consortium,
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they have not still taken any final
decision. May I know what high
level approach has been made to the
Aid India Consortium for expediting
the decision on the loans which have
been agreed to?

Shri B. R. Bhagat: As [ said, w~e
are in constant touch with them.

Shrl Jasvant Mehta: My question
was: What high level approach has
been made?

Shri B. R. Bhagat: There is a Gov-
ernment to Government touch.

ot gmare fag : W@ g A A
WA sEmer w1 efrerc fear W
a g WY oA witie T S
ar fs go arw-car i, %%,
o 7 o ¥ feR gfemr A
sergit | 3w A fe e wo o
q2 w \@es 91 @ e e A -
9o firromg ? wam wE fE g
urAt Wt Yo § §E weew Wi
T T ®) O A9 Fawy gAC AW
§ Wi a4 @ am & fay et
frar o e & A Wi W ¥
FIT ATHAAN =TT CHIE £

ooy WEEw ¥ s o ! R
war Orefis & wwit 7w gw W Qe
qae Har wft oty & W eW el
formr ey &7

oft qurare ey :  qwadfa gt
¥ feaft oedret 73 @ o @ Ko
we &t feemr fom oamd

ot ay fewd - q7E] 7w fro THe
480 HwEw _ 9T g Wt ot ot wrw
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¢ fr am femr o7 Afws e
wOT AR g 9T & AT ATET
gfE s Maw gfe & a1t w1 Arem
FOT AT KT Aty A 7 oW
e w1 frgema @ e o
i & Arq gl o mk e §
w st wrharf woft

weTw AT T A SaTe e
g frmarfmar &

ot oy ford: wor & wrf woand
wot o <@ R, ag I qfed

werw  wEww o eroaré wam g
aeft 7

oy fomd : ar oaw dur A
Iy A w g’

oW wg ¥ ol g

=it wo TTo Wey: Kur 87wy Feft
qWw A ag el et fRogme® qm
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ot T grw onew c @Y GEET from these various countries, how
TfrT much has been made available and m
AW g fom b e regard to how much more fresh
ot & fr e oqewl F amnft & negotiatlons are being carried on in
o R W wgA gqrer Ay fwar ar order to see that the balances would
#frr ot =T o s be made available to us?
T aff B o ll s & Fofm llr._ Speaker: That statement might
T  fie q g e be laid on the Table of the House.

Bhrl Sham Lal Saraf: The countries
mentioned by the Hon. Minister like
UK., Canada, West Germany and
Japan, are said to have delayed their
puart of the contribution of aid. May
1 know the reasons why these four
countries delayed their contribution.
Was it some gort of a political pres-
sure or have they given quite different
reasons?

Shri B. R. Bhagat: With regard to
the United States, g I said, they
have to consult, under the new pro-
cedure, the members of the Congress.
That is what they have said.

Shri Sham La] Saraf: | wanted to
know about UK., Canada, West Ger-
many und Japan.

Shrl B. R. Bhagat: | have also said
that the other countries like Japan
and West Germany have not given
any reasons.

Shri Narendra Singh Mahida: May
I know which are the Common-
wealth countries who are helping us
before and have withheld their aid
now?
and

Shri B. R. Bhagat: Canada

UK.

Shri Ranga: Can we have a state-
ment placed on the Table of the
House, if not now a little later, as to
what amounts were promised to us

Shri B. R. Bhagat: Yes.

Shrimat! Savitri Nigam: May I
know what the reply is in the case
of the Canadian grant, whether they
have shown some reasons which are
quite normal ones or whether they
have also been affected by the USA
and other countries?

Shri B. R. Bhagat: It is a question
of one's own opinion. They have not
indicated any clear reasons.

Dr. L. M. Singhvi: May 1 know
whether the hon. Finance Minister
could give us an idea of the prospects
of increased assistance from the
Soviet Union as a consequence of his
recent wisit?

Shri B, B. Bhagat; The main ques-
tion relates to the Ald India Consor-
tium.

Mr, Speaker: Not so soon after his
artival. Let the hon. Finance
Minister have some respite.

Dr. L. M. Singhwvi: He should take
the first opportunity to apprise the
House of the developments.

Mr. Speaker: Not in this way, not
so soon after arriving from the air-
port 1 would not advise him to make
any statement now.

Shri Hem Barua:
Finance Minister is present in the
House after his visit to the Soviet
land, may we have an Idea sbout
this now? On a previous occasion
when we had put a question about
Soviet ald, and we wanted to have
an idea of it, we were told that it
had not been finalised. Since the
hon. Finance Minister has come back
from Boviet Russia after finalising

Since the hon.
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the economic aid, let us have an idea
about it now,

Dr. L. M. Singhvi: Let
us some brief idea.

Mr. Speaker: If the hon. Minister
wants to make any statement now,
he may do so; or he may make it
later on.

The Minister of Finance (8hri T. T.
Erishnamachari): As u matter of
fact, I am not in a position to make
any statement now. I think I shall do
so later on.

him give

Mr. Speaker: | would also advise

him to make it later.
Training of Nurses

*304. Shri Shree Narayan Das:
Will the Minister of Health be
pleased to state the special steps taken
to recruit and train nurses to meet the
requirements arising out of War-like
situation created by Pakistan and to
serve in the emergency arising there-
from?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
A statement is laid on the Table of
the House.

Statement

The following steps have been
taken to recrult and train nurses in
the context of the present omer-
gency:—

(1) A vigorous drive has been
made to recruit civil nurses
from the open market. The
selection through  Selection
Boards has been decentralis-
ed for expediting recruit-
ment of persons volunteering
to join the Armed forces.

(2) A new scheme of deputation
of civil nurses of Central
and State Medical Services
has been introduced under
which Civil Nurses are deput-
ed to the Military Nursing
Service for three years. They
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are given ante-date for their
civil service and on reversion
to the civil side, their service
in the Armed Forces counts
for seniority, pay, promotion
and pension.

(3) One of the important condi-
tions viz., Midwifery qualifi-
cation has been relaxed for
eligibility for appointment to
the military Nursing Ser-
viee.

(4) The Government has already
approved visits of senior
nursing officers to civil hospi-
tals to encourage recruitment.

Staff nurses who apply for
military service and are
selected are being invariably
released.

(5

(6) Arrangements have been
made to release nursing stu-
dents, in the last six months
of training to work m mill-
tary hospitals.

(7) Steps are being taken for the
establishment of new insti-
tutions for she training of
nurses and for expansion of
the training facilities in the
existing institutions by pro-
viding Central assistance to
State Governments and
voluntary organisations. Steps
are also belng taken to trein
3,000 additional nurses and
3,000 additional auxiliary
nurse-midwives in the Gov-
ernment and private institu-
tions with Central assistance.

Shri Shree Narayan Das; From the
statement we find that among other
steps being taken, one of the steps
being taken is thal there would be
some new institutions for tralning of
nurees with assistance provided by the
Central Government. May I know
which of the States have made
demands in this respect, and what *he
assistance is which the Central Gov-
ernment are offering to them?
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The Minister of Health (Dr. Sushila
Nayar): No demand has been made.
We have written to the States that
they should push forward in this
direction. We have also taken it up
with the sister Ministries of the Gov-
ernment of India in order to induce
them to use their bigger hospitals for
the training of nurses.

Shri Shree Narayan Das: May 1|
know whether it is a fact that the
terms and conditions of service of
these nurses in various parts of the
country are not similar and it is due
to this that in some of the States
people are not coming forward to join
this profession and therefore, there is
a demand for such unifomity?

Dr, Sushila Nayar: It is true that
the terms and conditions of service
are differcnt in different States for
doctors, and nufses as for adminis-
trative personnel. We had some time
ago set up a Ministers’ Committee to
examine the conditions of service of
nurses und certain recommendations
were made for their improvement,
some of which have been implement-
while some have not been implement-
ed. May I submit that the main
question relates to military service
for nurses where the conditions are
uniform?
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Shri Warior: May ! know whether
Government have got any scheme to
lower the period of training of nurses
to meet the emergency, and also to
encourage more people to come to this
profession?

Mr. Speaker: The hon. Member may
kindly see the statement. It is given
in the statement.

Shri Warlor; I have gone through
the statement. This particular point
has not been mentioned there

Mr, Speaker:
indicated there.

Some sleps have been

Shri Warior: [ have looked into the
statement, but there is no reference
to this particular point.

t Ow Aww uTew - ®7 1962
# a el afewrr gar a1 a1 qng
# wravgwaal F1 70§ ¥ fAg o
T w g €1 Tkt o fis oy
wog ¥ wreT WY A6 £ forgr dwc &
W &1 97 few o o &
AT wTga § R o I a1 wa aw
war wrars g€ 1w IF T FATAT T
1 afi e &



2559 Oral Answers

o gafren ame - Afeww wifa
7 Wl ¥ qaTE @18 WIT AT ®) WA
#1 fawrfon #7 oY i ag s Wi &
wgl @ A6 1 areaw § N faefed
& ar et & wg fa frwamesdy
3T & o1 wwdt § ) TR gz I
% &1k & | xE% WA OF wE
2w ot gra & 1962 § TATE M
qt fF i o & 3w e &
TTH S K | A GroAT aga et
7§t frg gf saife g7 wefegi 1 oz
# qr 3 & qut @ W gafe
€6 9T 3qrET A AdY frar am @

Mr. Speaker: “One of the impor-
tant conditions, viz. midwifery quali-
fication has been relaxed for eligibili-
ty for appointment to the military
nursing service”.

Shri Warlor: I have seen that [
want to know whether the number of
years of the course has been reduced.

Mr. Speaker: She has answered it.

Shri Hem Barua: Which are the
States in India that offer a virgin soil
for the recruitment of nurses in this
country?

Mr. Speaker: If he wants to offer
his own State, Assam, there is no ob-
jection. Dr. Singhvl.

Dr. L. M. Singhvi: Is there a serious
shortage of trained nurses in ah over-
all way, particularly for our defence
requirements? If so, have any special
steps been taken to provide incentives
to induce trained nurses to offer them-
selves for military service?

Dr, Sashila Nayar: The overall pre-
sent requirement of the defence
department ig something like 684
nurses. In consequence of the deci-
sion to recrult nurses I 1985, 232
candidates were interviewed, 227 were
selected, 174 were asked to join, and
93 have joined. Further, we are send-
ing final year nurses during the last
six months of their course to serve
in the military hospitals to mitigate
the acute shortage. The nurses can
register themselves in the final year
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with the military authorities and they
get Rs. 300; when they are fully
trained, they get the full allowanece,
salaries ete.

Shrimati Savitri Nigam: How far
is it correct that the terms of service,
emoluments and other facilities are
so unattractive that our educated
ladies and girls do not want to take
to the nursing course? If the answer
is in the afirmative, what special
considerations and faciliiies are going
to be given to them to see that more
and more girls take to the nursing
course?

Dr. Sashila Nayar: The terms of
service, emoluments etc. for nurses
are certainly very much better than
those for school teachers. ...

Shri Hem Barua: Why this com-
parison with school teachers?

Dr. Sushila Nayar: | am trying to
say that the emoluments elc. are not
the only reason which deters girls
from golng in for nursing. In the past,
there has been a certain prejudice,
particularly in the Stale the hon.
Member hails from. There is no
shortage of girls coming in for nurs-
ing from Kerala, Punjab, Delhi, West
Bengal etc. It is a matter of educa-
tion of the parents that girls should
be sent for nursing.

st efeen € o wr wRAT
TEEY a7 AAATY ®F pr s fe o
N gisft ¥ 2fam mi gf A § It
T N wsy 3w & 7D W 2
gt a9 & vver oft dfe T | wof
fieaqr ama, v wmre fem o
FAR] TATEAE UK WA OO AT EEW
wE

o gyt wvae .+, agt f
ot quat w1 w1 v At b Afew
TF QAR A= aw! 61 Ffm o\ e
wE F T NN § WA E W
76 75 918 A ® qre Afa #
fr & 3t e samar ganfew wnft
et § ot fedfredt ara I Samen
TR ETAE
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st wo o wpmw:; Av%g 2 &
fer WA ST A AT & STAT %1
&, #fea s #) awd foadt we
w7t wfy ww A A A e o §
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R reAmeR § g o
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8hrl Hari Vishnu KEamath: Is it not
a fact that, partly with g view to
reducing the disparities in galarles and
conditions of service at State levels,
and partly with a view to gearing up
the efficiency of the nursing service,
there was 3 proposal some time ago
before Government to create a Cen-
tral cadre of nursing services, and if
80, what has happened to that propo-
sal?

Dr. Sushila Nayar: That was
examined, and it was found that there
were so few nurses under the Central
Government that the proposition of a
Central cadre was not considered
feasible.

Forelgn Exchange spent gn Import of
Water-mark Paper

+
*305. Shri Madhu Limaye:
Shri Bagri:

Will the Minister of Finance be
pleased to state:

(a) how much foreign exchange is
being spent on the import of water-
mark paper used for various purposes
by the Security Printing Press, Nasik;

(b)Y whether it is a fact that in the
name of increasing production, machi-
nes arc being over-loaded and over-
worked and a lot of valuable import-
ed paper is being wasled; and

(¢) i’ su, the sieps taken by the
management of the Security Printing
Press to prevent this wastage?

The Minister of Planning (Shri
B. R. Bhagat): (a) In 1964-65, a sum
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of Rs. 1.32 crores was ospent in
foreign exchange on the import of
watermarked paper for consumption
by the India Security Preass.

(b) No, Sir.

(e) Does not arise.
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Repuirs and White Washing of
Government BRolldings

+
*306. SBhri Yashpal Bingh:
Shri Kapur Singh:
Shri Ralakrishnan:

Will the Minister of Works and
Housing Lie pleased to state:

(a) whether it is a fact that Gov-
ernment have decided that the repairs
and whitc washing of Government
bulldings should be stopped forth-
with; and
1803 (Ad) 1LSD—2
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(b) if o, the amount likely to be
saved as a result thereof?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). As a measurc of economy, it has
been decided to suspend works of
ordinary annual maintenance like
whitewashing, repainting, repairs and
additions and alterations. Essential
repairs will, however, be carried out
with the approval of the competent
authority. It will not be possible to
have an ides of the amount of savings
on account of suspension of these
workg till the end of the financial

year.
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off amram faw : BT wTE o WA
T |

wreqw WG | %A aara faan fw
e & wifes &% qar &9 s, goE
g1 7gY |

Shri 5. M, Banerjee:
that Government ha

Mr. Bpeaker: 1 would request the
hon. Members to avoid those expres-
siong or references which are not
required to make the guestion intelli-
gible.. . ..

" Shri Hlem Barua: You advise Mem.
bers to avoid happiness also, Sir.

Bhri S, M. Banerjee: I am only
happy that the Government is trying
to avoid white-washing in the interest
of economy. | want to know whether
instructions had been issued to sce
that the houses are at least cleaned
if not white-washed?

1 um happy
realised. ...

Bhri Mehr Chand Khanna: It is not
my duty to clean the houses. My duty
is to give them a proper shape and if
the house of the hon. Member needs
a little bit of white washing it shall
be done.

off fqre T - OW ATE A oA
w17 wgt # f gwrft & aog & qard
a8 Fh W FEd avw T 9 e
framr ao far damf wh § 1 &
WA wErm  wEA 4 § fw e
w9aT T T A

o) dgT ww Ewm ;TR qv W
arawft 1 @ £, W 9 awa 0
AT ¢ A A WA Y AT W@y
o fufrerm w1 wara &, wree fafaee
gzt

«fy Wl o e ;A s afew
w1 Wy waTeen ¥ W Arwew TweT §
war wwit wERT A wTee WA wENET
Twam et s t e
T & wwr A o g ?
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we agha o A T A e
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gt 31 A o

Shri Jashvant Mehta: As a messure
of economy governmen!t has taken
decion not to whitewash and repair
buildings. But between the Purlia-
ment House and the North Avenue
the government ig demolishing  the
Government offices and this decision
has been tsken at the highest level:
Circulars have been issued that new
building construction should be taken.
Will the Housing Minister clarify the
decision to demolish  those buildings
now?

Shri Mehr Chand Khanna: 1 am
only demolL hing those barracks
which have outlived their life and
arc a dangur to the inhabitants. . .
(Interruptions.) May T aswer, Sir*
They ask questions and are not ready
to hcar the replies, As far as White
washing and other things are concern.
ed, if we find that health conditions
reguire that, proper attention  shall
be paid,

Shri Shivaji Rao S. Deshmukh: What
is it that the hon. Minister has in
mind which needs urgent white-wash-
ing so that the government buildings
are safe?

Mr. Speaker: Next question,

Forelgn Fxchange Posttien

+
*307. Shri 5. M. Banerjee:
Shri P. C. Borooah:
Shri Hem Raj:
Will the Mimister of
pleased to state:
(a) whether the foreign exchange
position has since improved;
{b) if »p, how it compares with the
last year; and
(c) the further steps taken and
proposed to be taken to woprove the
position?
The Minisier of Planning (Bhri B.
R. Bhagat): (a) No, Sir.
(b) To take one indicator of the
foreign exchange situation, wir, the

Flnance be
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foreign exchange balances held by the
Reserve Bank, the figure for 12th
November, 1965 was Rs, 84.49 crores
whereas the fizure for a comparable
date lasi year (13th November, 1964)
wag Rs. 95.80 crores, This has been
despi'e a drawal of Rs. 476 crores
from the Tnternational Monetary Fund
since April, 1965,

(¢) Improvement in the I"ivign ex-
change situation can in met be only
by further export promotion and by
further import substituticn. Gov-
ernmenta] action jn this repard is
ronlinuous'v under review i the
Planning Commission and the con-
cerned Ministries, Other steps  de-
signed to improve the position on
invisible Account have also been
taken a-, for instance, the recent
National Defence Remittance Scheme.
Attention of Honourable Members is
invited to the policics opilined in the
statements made by the Finance
Minister in his Broadcast on 17th July
and in his statement in the Lok Sabha
on 19th August, 1965 and to the Prime
Minister's broadeast on 18th October,
1p85

Bhri 8. M. Ranerjee: 1 want to know
whether (he Minister is aware that
certiin bu inesg houscs are trying to
convert *heir black money into sterl-
ing through the international agen-
cics—there nre agencies like that—
and, if so, whether any cases have
been brought to the notice of the hon.
Minister and steps taken to see that
they are nol allowed to do so?

Shri B. R, Bhagat: T &#m not aware
of any specific case, but if we know
it, we will not certainly allow it

Bhri 8. M, Banerjee: Whal steps
have been taken to ask those foreign-
erd who have their accounts in  the
foreign banks to see that they remit
te our couniry in these difficult davs.
and may | know whether some peo-
ple have remitted It and, if so, what
in the amount in 19657

Shri B. K, Bhagat: To ask whom.
the foreigners?

Bhrl 5. M. Banerjee: Indians in
fareign countries.

Mr, Speaker: He mid foreigners

Shri S. M Banerjee: [ meant Indians
in foreign countries.

An hon, Member:
the tongue.

Shri B B Bhagati: The remittance
scheme that has been announced pro-
vides for that.

Shri 6. M, Banerjee: The remittance
scheme has heen wnnounced only
just now. Before that, you remem-
ber, Sir, it wag announcved in thir
House that steps have been takenm,
and some of those persons have ulso

It ix a slip of

declared their a'sels in the foreign
countrice in foreign banks. For in-
stance, the hon. Finance Minister

himself declared that he had some
amounts, He has set a good example.
So. I want to know whether remitian-
ces have been made.

Mr, Speaker: Are there any Indians
who have declared their arsetys in
foreign banks before this new remit-
tanc, orders were issued?

Shri B. R. Bhagat: T do not know,
I am not aware.

Shri P. C, Boroeah: May | knuw
how far the new rcmittance schemes
hay succeeded in contributing 1o the
security and stability of our foregm
exchange?

Shri B. B, Bhaght: 1t has just siart-
ed; it will take same time to make an
impact.

Shri R, Ramanathan Cheiltlar: In
reply to part (a) of the question, the
hon. Minister said that the foreign
exchanpe pezition hus not tmproved
But. sines it is reported that the
address 1hut was given by the Presi-
dent op the Prime M1 to  the
Governors  yesterday indicated w»
figure of Rs. 118 crores. may ! know
whethv: the position is not an Im-
provement?

Shri B K. Bhagat: The figures are
not comparuble; that may have been
a different figure. This relates to the
foreign exchange balance of the
Reserve Bank

Bhri 8. M. If the answer
to Q No 313 i t\'ﬂ!lble with him,
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he could have
Sir.

Mir. Speaker: Shrimati Tarkeshwarl
Sinha,

Shrimali Tarkeshwarl Sinha: May
I know whether Government is in e
pasition to give ug the actual figures
about the realisation of export -arn-
ings in foreign exchange and the ¢x-
pected export carnings for which cal-
culations are heing given from time
to time?

8hri B. E. Bhagat: | think the Com-
merce Minister will be able to give
those figurcs, jf notice is given,

Shrimatl ‘Tarkeshwarl Sinha: Why
the Commerce Minister? The hok.
Minister said in answer to a Question
that the foreign exchange situation
is being improved upon by the reali-
sation of export earnings and in-
creased exports. [ would like to know
what has Leen the actual realisation
of exports, because it js dealt with
by the Rescrve Bank,

Shri B, BE. Bhagat: For any gpeci-
fie question of detmil, notice has to
be given lo supply the answer.

Shrimati Savitri Nigam: As the
forcign exchange position is causig
greay concern to all of us, ang h2
situation cen be improved on two
counts,--one js by expory carnings
and the other is by savings,—I weuld
like W xnew from the hon, Minister
as o whal particular steps he is
intending to take regarding the sav-
ings and whal steps he has already
taken during the last three months.

Shri B, K. Bhagat: On import sube
stitution, » number of steps have buen
taken. We have cut down the im-
port licences and we have taken also
various cilier measures.

Shri ¥, Venkatasubbalah: Somo-
tims back the hon, Minister had
stated thal the decline in foreign ux-
change js due to the decline in the
expari of agricullural commodilies
outside our country. If that ig o,
what' arrangements do the Govern-
ment proposc lo take to supply the
inputg that go with agricultural pro-
duction, like the chemical fertilisers

replicd my question,
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and agricultural implements? If the
production of agricultural commodi-
ties is not stepped up, there ig no
saving or earning of foreign ex-
change. So, I would like to know
what steps they are taking,

Shri B. R. Bhagat: That depsius
upon whal free foreign exchange we
have,

Shri 8. N. Chaturvedl: The difficult
foreign exchange position has been
before us for quite some time and the
govermmeny has taken a numbper of
measures, flscal and otherwise, to
tide gver the difficulty, May I knuw
what has been the impact of these
measures so far and why the siluation
huas not shown any appreciable im-
provemen;?

Shri B R. Bhagat: It is going to Le
difficult for some more time also,

Shri Harish Chandra Mathur: Hus
the Finance Mini ter's attention been
drawn 1> the fact that the foreign
cxchange shortage has been made
much worse by the administration of
forcign exchange in a very undeaira-
ble manner, ailention to which bhus
been drawn in the note of Mr. Sen
of the Planmng Commission, who bod
gone abroad and met all the high-
ups there who stated thet they wese
disenchanted. . . .

Mr. Speawer: Thut would not oe a
supplementaty by a senior member
like him,

Shri larsh Chandra Mathur:
that the background is there,
question wil; be simple,

Mr. Speaker: I wish it had not been
there, What is his direct question?

Shri Harish Chandra Mathur: The
direel quostion is, ha; the Fumance
Minister's attention been drawn to the
fact tha' th¢ foreign exchange short-
age has been made ten times worse
by the munner in which the adminis-
tration of foreign exchange is Dbelng
carricd on, og explained in Mr, Sen’
note, and il so, what is his reaclion 12
it?

The Minster of Finance (Shei T. T.
Krishnamachari): I have not been
able to appreciuie the position tnat

Now
iy
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it has been made ten times worse. 1
am not aware of the particular report
to which the hon. member has refer-
red

Mr. Speaker: Next question.

Agricultural Refinance Corporation

3

*308. Shri P. R. Chakraverti:

shri P. C. Borooah:

Wil the Minister of Finance be
pleased o state:

{a) wnether the Agricultural Re-
finance Corporation has now declded
to accept other securities for granting
loans instead of asking the  Stale
Governments o guarantee the same;

{b) to what extent the Commercial
Banks have been persuaded to Eo in
for agricultural financing om an appre-
ciable scalc:

(¢) whether it is a fact that the
great bulk of the commitments made
by the Corporation relate to land re-
clamation and development m newly
irrigated lands: and

(d) the steps taken to remove the
handicaps causing in-ordinate delay
in the execution of the projects under-
taken by the States?

The Minister of Planning (Shri B
R. Bhagat): (u) Yes.

(b)Y Some of the leading commer-
cial banks have applied or have in-
dicated their willingness to apply to
the Corporation, for the grant of
loans for financing the plantation or
re-prantation of rubber, tea, coffee.
arecanut and cashéwnut.

fe) Yes.

The Corporation is in  constant
touch with the State Gowvernments
and the other financing agencies and
has sugrested for their consideration
various steps such as the appointment
of senior officers to supervise the
implementation of the schemes. the
atrengthening of the cooperative
lndmortgage and other banks, the
provision of technical and other ms-
slstance to the borrowers and a
periodical review of the progress of
all the schemes.
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Shri P. R. Chakravertl: In view of
the practical difficulties experienced
by commercial bankg In giving agri-
cultural finance, has government any
scheme for selting up statutory
boards with expert advice. 1o whom
these banks can refer?

Shri B. R. Bhagat: For plantations,
we have stautory boards like the
Rubber Board, Tea Board, etc. We
have made a request that they must
give all the information which tne
banks require and also whatever
technical :ssistance they require.

Shri P. R. Chakravertl: May 1
know whether any scheme has also
been developed to sec that the terma
are less onerous?

Shri B. R. Bhagat: That has beon
considered. The general market rate
plus some margin to the lending
banks has been provided.

Shri P. C. Borooah: May 1 know
whether the Assam Government have
recently invited the attention of the
Government of India to the unsutis-
factory financial resources position in
that State and, if so, whether the
Government have given any special
direction to the Agricultural Re-
finance Corporation to pool grester
credit [acilities to the agriculturists
and plantation there?

Shri B. R. Bhagai: It will not
relieve the financia) difficulties of the
State, Bul certainly if the planta-
tions, particularly the tea plantations,
require assistance, that can be chan-
nelled through this agency.

WRITTEN ANSWERS TO
QUESTIONS

Goods Selzed by Customs Acthorities

*301. Shri Kapur Singh:
Shri P. K. Deo:
Shri Solanki:
Shri Narasimha Reddy:
Will the Minister of Finance be
pleased to state:

(a) the detalls of imported goods
and currency seized by the Customs

Authorities during September-Octo-
ber, 1965;
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tb) the value of goods scized; an

(e) the action taken against those
indulging in such unkawfuj , tivities
of smuggling?

The Deputy Minister of Flnance

(Shri Rameshwar Sahu): (a) and (b).
A statement showing the details and
vialue of the goods and currency
weized by the Customs, Central Ex-
cise and Land Customs authorities,
as smuggled, during September-
October 1085, is laid on the Table of
the House. [Placed in Library. See
No. LT-5179/68].

(c) Both departmental action ana
where considered necessary, in major
cases, prosecution proceedings are
initisted against these involved in
wuch seizures. Details of the adjudi-
catlon and prosccution proceedings
initiated so far are also indicated in
the statement, laid on the Table.

Land Beforms

Shri R. G. Dubey:

Shri Linga Reddy:

Shri Brij Raj Singh:

Shri Erishan Deo Tripathi:
Shrl Warlor:

Shri P. C. Borooah:

of Planning be

Will the Minister
pleased to state:

(a) whether Land Reforms have
been introduced in all the States;

(b) if not, the States which have
not fallen in line with the Planning
Commission’s recommendations; and

(¢) the time required for the intro-
duction of the land reforms in all the
States?

The Miolster of Planmlng (Shri B.
®. Bhagat): (a) to (c). The proposals
relating to land reforms in the Five
Year Plans are in the nature of &
broad, common approach, which have
to be adapted and pursued in each
State with due regard to local condi-
tions and in response to locul needs.
The measures adopted in the States
have been reviewed in the Midterm
Appraisal and the Planning Com-
mission  Publication ‘Progress” of
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Land Reforms”. A ‘brief statement
was placed on the Table of the Lok
Sabha on August 19, 1965 in reply
to Question No, 375,

Krishaa-Godavari Waters Dispate

*310. Shri Linga Reddy; Will the
Minister of Lrrigation and Power be
pleased to state:

(a) the stage at which the Krishna-
Godavari waters dispute stands at
present; and

(b) when it is likely to be flnally
settled”

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and
(b). Discussions were held on 18th
August 1964 and 15th January 1968
with the Chief Ministers of Andhra
Pradesh, Mysore and Maharashira tu
arrive at g satisfactory settlement of
the Krishna-Godavari waters dispute.
All efforts are being made for early
settlement.

Debts due from Pakistan

Shri Hem Raj:
Shri Bade:

Wil the Minister of
pleasea t, stale:

(u) whether it is o fact that the
partibion debt and certain other debts
due to India from Pukistan still stand
unpaid to this day;

(b) if so, the amount thereol, and

(c) the steps taken o recover these
outstanding debls from Pakistan®

The Minister of Planning (Shri R
R. Bhagat): (a) Yes, Sir.

(b) The exact amount due from
Pakistan in respect of periods before
and after partition, including toe
Partition debt, has not yet been
finally determined.

(c) A number of meetings both at
official and Minister level were held
till 1960, No agreed settlement could
however be reached angd it has mnot
also been possible to hold further
discussions.

Floance be
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lodmstrial Credit and Investmemt Cor-
poration of Indla

*312. Shri Heda: Will the Minister
of Flnance be pleased to refer lo the
reply given 1o Starred Question No.

219 on the 26th Augus, 1855 .nd
wate:
(m) whother any amount of the

loan obtained by the Industrial Credit
and Investment Corporation of India
from the World Bank has bean dis-
bursed s0 far;

b) f w0, the total
made 3o far;

(¢) the parlies to which the loan
hss been given; and

(d) the basis on which these loans
have been advanced?

disbursement

The Minister of Planning and Minis-
ter In the Ministry of Flnance (Shri
B. B Bhagat): (a) and (b). No part
of the loan of $50 million made by
the I.B.R.D. to the I.C.I.C.I. on
28th May, 1965 has been disbursed so
far., The legal formalities were com-
pleted and the loan became eflective
snly on 20th August, 1965. It is only
when goods are ordered abroad and

payments made therefor in  due
ocourse that drawals will be made
against the loan.

(¢)y Th-ugh no amount has been
drawn so far. the I.C.I.C.T. has
made sub-lorins to  forty-eight com-
panios totalling  $17.30  millions

against the loan

1d) The Corporation advances loans
to productive onterprises in the pri-
vate seclor after a detalled scrutiny
of the projects concerned to determine
their viability,

Remittance of money by Indimns
abroad

*313. Shri P. C. Dorooah:
Shri Yashpal Singh:
Shri 8. M. Banerjee:
Shri Prakash Vir Shastri:
Shri Basmppa:

Shri Bam Harkh Yadav:
Shri M. § Murti:

will the Munuster of
pleased to state:

Finance be

(a) whether it is a fact that an ela-
borale scheme has been prepared by
Government to give the Indians ab-
rosd an incentive to remit momey
home through proper charmels to aug-
ment foreign exchange earnings;

(b) if so, the broad features there-
of: and

(¢) the response which the scheme
has received so far?

The Minister of Planning and Min-
ister in the Minlstry of Finance (Bhrl
B. B Bhagat): (a) and (b). A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-5180/65].

(¢) The scheme is in the introduc-
tory stage and it i= tho early to
ussess the response.

Central Housing Finance Corporation

*314. Shrimati Maimoona BSuitan:
"Will te M:nister of Finance be pleased
to stae:

fa) Whether another agency te
finance housing lvan viz, the Cea-
tral Houring Finance Corporation has
been set up.

ib) if so, its precise constitution
and the amount placed at its disposal;
und

(c) its modus operandi?

The Minister of Planning (Shri
B. R. Bhagat): (a) The setting up of
a Housing Finance Corporaflon is
under consideration.

ihy and ici Do nol arise
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Research in Ayarveda and

Homoeopathy

*316. Shrl Hari Vishno Kamath:
Will the Minister of Health be pleas-
ed to stnte;

(a) whether active systematic re-
search In Ayur, 'da and Homocopathy
fs beinr enconraged and assisted by
Government:

(b) if su, the details thereof. and
t¢) if nmot. the reazons therefor?

Thr Minister of Heallh (Dr. Smahila
Nayar): (a) Yes, Sir.

(b) A statement is laid on the
Tably of the House [Placed in
Lib+ ry.  See No. LT-5181(85],
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{¢) Does not arise.

Reserved Seats in Medical Colleges

*315. Shri Jashvant Mehta; Will
the Minister of Flealth be pleased to
state the criterra followed for admis-
sion of students in medicul colleges
in Lhe country in respect of the seats
reserved by the Ceniral Government?

The Minister of Health (Dr. Sushila
Nayar): A statement giving requisite
information is laid on the Table of
the House | Plneed in Labraru.
Se¢ No LT-5182165].

“M/s. Sriram Durga Prasad ef
Nagpur”

*318. Shri Hari Vishnu Kamath:
Will the Minister of Finanre be
pleased to refer to the reply given to
Starred Question No. 234 on the 26th
August, 1085 regarding the affairs of
M/s. Sriram Durga [™asad of Nagpur
and state:

(a)} whether the investigation h-‘l-s
since been campleted;

(b) if so. the outcome thereof, and

(c) if not, the
delay?

reasons for the

The Deputy Minister in the Minis-
try of Finunce (Shri Rameshwar
Sahm): (a) to (). Investigations
reluting to offences under the Customs
Act and the Foreign Exchange Regu-
lations Act are almost complete. A
number of Show Cause Notices have
slready been issued and some are
under issue  Tnvestigations by the
Income=Tax Department are still in
progress. A large number of docu-
ments had to be scrulinised by more
than one agency and hence the delay

ot drw § @Y RS

*319. 1 TTURWY OiEW
sﬂm!'ﬁi"iﬁ:
ot T
=} Wo WTo RTETWT :

w1 ey wAT O a1 O W



2579 Written Answers KARTIKA 27, 1837 (SAKA’ Written Anmcers 2580

o fa

(%) aq1 aroerT ay fasrg sy
daadfa g 7 §% FTRATE AT
mfw 1 Ty ¥ w1 wfawaw
JeTEA {1 A /T

(&) afe @i, @ Tag 2rew g
? o i rmy afron gEet 9t
w1 AR TEAT Y

qraat wat (oft qo Mo W) ¢
(%) Wnfr dadia drwar ot dare
AR A diAar 7 e e
#1 afrada 77 F1 797 T8 35701

(@) svq 7 oA |
feedt & wre qardt § faamez

*3z0. oy femd :
it TreETE o
it T
Y WA
it farsme arexy :
wt feT am=

AT FATRST TeT TF qATA FT AT
ot fr

(%) =T ag 7= & fr feesfT & wme
qarat § 7% dur 07 faarae W@y
o

() afz zi, Mrmaai s agm
s mrarmraw yga fem 2 7

wreen woft (e epefte ATO)
(%) feeeft & o waral & a2 dury
a7 famrae 7 ¥ vt frgd sowry w)
Erigioit 4l

(&) ag w3 2t 35

Upper Limit for expenditure em
Townshlps

*321. Shri Yashpal Singh:
Shri Bagri:
Shri Madho Limaye:

Will the Minister of Finance be
pleased to refer 1o the reply given to
Starreg Question No, 794 on the 23rd
September, 1985 and state:

(a) whether the guestion to pres-
cribe an upper limit for expenditure
on townships has since been  fully
considered; and

(b) if not, when il wil] be finalised”

The Minister of Pluning
B. R. Bhagat): (a) and (b). The
matter  is still under consideration
and it is expected that g decision will
be taken early.

(8hri

Lift Channel Project

*322. Shri Karnl Singhji: Will the
Minister of Irrigation and Power be
pleased o refer to the reply to the
debate on the Demands for Grants
relating to the Ministry of Irrigation
and Power on the Bth April, 1985 and
state;

ia) whether the Rajasthan Govern-
ment have since submitied the Lift
Channel Project between Birdhwal
and Bikancr (Rajasthan) for the con-
sideration of the Ministry;

(b) if not, the steps which are
proposed lo be taken to expedite it;
and

(c) whelher the Rajasthan Gowvers.-
ment have submilted proposaly for
the lift chemnel to be extended be-
yond Hikaner to include Nagaur dis-
trict also?

The Minister of

and
Power (Dr. K. L. Rag): (a) No, Sir.
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(b) and (c¢). A revised lift channel
scheme, which includes additional
wmreas south of Bikaner upto Nagaur,
has jus! been investigated and will
be put up to Rajasthan Canal Board
shortly.

Family Planning Programme

*323. Shri FAem Raj:
Shri Ramachandra Ulaka:
8hri Dhuleshwar Meoona:

Will the Minister of Health be
pleased to state:

(a) the number of sterilization ope-
rations done and the number of camps
held for the purposes from 1st July
1965 to 30th September, 1985 on both
sexeg, State-wise:

(b) the average expenses that are
incurred for each camp, State-wise:

(¢} the success achieved in the loop
method in contrast to the sterilization
system; and

(d) whether any assessment has
been made regarding the gsuitabllity
of one method over the other?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Available infor-
mution regarding the number of
sterilization operations done from Ist
July, 1965 to 30th September, 1885. on
both sexes, State-wise is given in the
statement laid on the Table of
the House, |[Placed in Library. See
Nu. LT-5183!65]. Information about
the number of camps held, and the
average expenditure for each camp is
not available, It is being collected
and will be laid on the Table of the
Sabhy as soon as available.

(e} and (d). As the loop method
hug been introduced very recently. it
is too early to evaluale its impuct on
the Family Planning Programme.
Present indications arc that LU.CD.
is rapidly gaining popularity. During
the period 1st July, 1965 to 30th
September, 1085, there have been 1:38
lakh LUC.D. insertions; Both the
el ~ds =Sterilization, and LU.C.D.—
are being practised and are equally
suitable. Loop being safe, cflective,
and easily reversible is a readily ac-
ceptable devise, However. no gtudy to
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assess the superiority of 1.UCD. or

otherwise over the  sterilization
method has been undertaken,

Explosion in Indraprasths Power
Station

*324. Shri P. C. Borooah:
Shri Harl Vishnu Kamath:
Shri Bade:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that an ex-
plosion occurred in the Delhi Electri-
city Supply Undertaking Power House
in Indraprastha Estate on the 19th
October, 1085;

(b) if so, the nature and causes of
the explosion; and

(c) the extent of damage caused
thereby?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes; Sir.

(b) and (e). A piece slightly bigger
than what normally passes through
the screen provided for arresting
oversized coal or stone pieces in the
scale for atuomatic weighing of the
coal before feeding into the pulverizer
was picked up by a picker worker.
No sooner this was broken with »
hammer for breaking into smaller
sizes, the explosion ocecurred. Om &
search being made, two copper pieces
bearing marks of excessive heating
were found on the iron plate on which
coal was being broken. The matter iz
under investigation by the police, who
have sent the copper pieces to the
Inspoctor of Explosives. The Inspec-
tor of Explosives has given his opinten
that these picces are remnants of an
exploded Electric Detonator which are
widely used in blasting work such
as in coal mines and other mines,
quarries ete. The police has  also
contacted the Chiel Inspector of
Mines, Dhanabad, to ascertain if
these copper pieces could be remnants
of any explosives used in mining
operation which might have got acei-
dently mixed up with the coal supply.
A reply is still awaited. The police
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enquiries wre still on but it has been
reported by them that enguiries
made so far do not indicate any mis-

chief behind  the ncident, Two
workmen on duty were injured.
COUMHS Dispensaries
*325. Shri Yashpal Simgh:
Shri Kajrolkar:
Shri P. R. Chakravertl:
Will the Minister of Health be

pleased lo state:

(a) whether the dispensaries under
the Central Government Hoealth
Schame =re still working in the morn-
ing only in spite of the cesmtion of
hostilities with Pakistan:

tb) 1f 30, the reasons therefor: and

ic) when the old practice of open-
ing the dispensaries both in the mern-
mg and evening is likely to start?

The Minister of Health (Dr. Smshiln
Nayar): (a) and (b). In view of the
uneasy truce and the fact that the
emergency conditions still persists,
ihe dispensaries continue to work in
the mornings only.

i) The question will be considered
@' the appropriate Lime.

“Smoggling of Indian Coins Abroad”

*3%6. Sturi P. C. Boroomh: Will the
Minister of Finance be pleased 10
state:

(4) whether Guvernment's attention
has been drawn to  the news-item
captioned “Indian Coins being smug-
gled into Pakistan” in the Times of
India of the 5th November, 1965:

ih) if 30, how far the report is cor-
rocl, and

ie) the steps being taken to prevent
smuggling of Indian currency?

The Deputy Minl..er in the Mmis-
try of Floance (Shri Rameshwar
Saba): (a) Yes, Sir.
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(b) There has been a few seizires
of Indian coins suspected to be meant
for smuggling to the Persian Gulf
area, but there is no indication that
Indian currency or coing are being
smuggled to Pakistan.

(c) There is a general ban on taking
Indian currency including coins out
of India. The Customs Organisation
is watchful to enforce this ban,

Family Pension Schemse

835. Shri Ram Harkh Yadav: Will
the Minister of Flnamos be pleased w
state: .

{a) whether Government propose
to extend the benefits of the Central
Government Servants Family Penslon
Scheme Lo the State Government em-
ployees also;

(b) it so, the details of the scheme
applicable to the State Government
emploveey ang its reuction on the
State Governments; and

(c) the approximate expenditure in.
volved in the scheme?

The Minister of Finanoe (Shri T. T.
Erishnamachari): (a) Some of the
State Governments have already
adopted the Family Pension Scheme.
1864, for their employees. The Gov-
ernment of India huve recommended
adoption of the Scheme by the
remaining State Governments

(b} The details of the schemes will
be worked outl by the State Govern-
ments concerned if they  chose to
extend 1t to their employces.

(c) The Scheme, if adopted by the
Swte Governments, is not likely to
involve any cxtra expenditure for the
first 6-7 years

Flood Control iy Andbra Pradesh

836 Hhri Kolls Venkalah:

Shri M. S Martl:

Will the Minister of Irrigation and
Power he pleased tou giote:

(a) whether the Commitiee appoint-
ed for the investigelion of the flood
control measures in Andhra Pradesh
has submitted itg report;

(b) if so, the main recommendations
thereof;
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(e) the decision taken by Govern-
riont thereon; and

(d) whether a copy of the Report
will be laid on the Table?

The Depuiy Minister in the Minis-
try of irrigation and Power (Shri
Shyam: DPhar Misra): (i) Not yel,

(h) to (. Do not arise.

Water and Drainage Scheme for
Cochin

837, Shri A, K. Gopalan: Wil 1he
Minister of Health be pleased to state:

(a) the total cstimated cost of the

water and  drainage  scheme  for
Grenter Cochin;

(uy whether it is a fact that this
scheme is  being  included in  the

Fourth Plan: and

(c) the amount sanctioned for the
initial stage of the work?

. 'The Minister of Health (Dr. Sushila
Nayar): (a) Rs 3256 crores.
(b)Y Yes,

{e) This has not yet been decided.

Slum Clearance Schemes

838. Shri A. K. Gopalan: Will the
Minister of Works and Housing be
pleased io state:

{a) the total @mount allotted by the
Centre to the States this year ag loans
and grants  for  slum clearance
schemes; and

(b) the amount allotted to Kerala
state?

The Minister of Works and Heasing
(Shri Mebr Chand Khanna): (a)
Rs. 47682 lakhs—Rs. 239:32 lakhs as
loan and Rs 239-30 lakhs s grant.

(b} Rs. 3:00 lakhs—half as loan and
half as grant.
Training of Nurses in West Germany

839. Shri A. K. Gopulan; Will the
Minister of Health be pleased to refer
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to the reply given to Unskurred Ques-
tion No. 790 on the 26th August, 1965
and state:

(a) the number of nurses from
lerala so far gent for training in West
Germany;

(by the eriteria for their gelection;
and

w) whe iz meeting their expenses?

The Minister of Health (Dr. Sushia
Nayar): (ay and (b)., During the
year 1964, 265 matriculate girls mostly
from Kerala who applied for pass-
ports to proceed to West Germany for
training in Nursing and fulfilled the
requirements under the passport rules,
were issued the passports. Dunng
1965, passports have been  issued so
far to 219 girls mostly from Kerala
for the same purpose,

(c) All their expenses are met by
the institutions providing the train-
ing.

Plan for U.P.

B40. Shri Kolla Venkalah: Will the
Minister of Planning be pleased to
state;

(a) whether the Planning Com-
mission have suggested a cul in the
ananal plan of Uttar Pradesh for the
next year;

(b) if so, the amount of cut;

(c) the main items to  which the
cut applies; and

(d) the reaction of the UP. Gov-
ernment thereto?

The Minister of Planning (Shri
B. R. Bhagat): (a) The Annual Pln
for 1966-67 is scheduled to be discus-
sed on November 25 and 26, 1065,

(b) to (d). Do not arise.

Pong Dam Oustees

841. Shri Hem Eaj: Will the Minis-
ter of [rrigation and Power be pleas-
ed to refer tn the reply given to Un-
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starred Question No. 1803 on the 9th
September, 19656 and gtate:

(a) whether any meeting of the
Commiltee for resettlement of oustees
frum the Pong and Pandoh Dams has
since been held: and

(L) if so, on what date and the
main decisions taken therein®

The Deputy Mimister in the Minis-
try of Lrrigation and Power (Shri
Bhyam Dhar Misra): (a) and (b). The
meeting of the Committee of Direction
for the Rajasthan Canal Project, to
dlscusy the colonisation policy for the
Rajasthan Canal area and certain
other matters rclating to the project,
was held on the 4th November, 18G5,
whan inter alia agreement was reach-
ed on the broad principles and ar-
rangements for the resettlement of the
oustees from Pong Dam, Beas Sutlej
Link, Harike Projects elc. in the
Rajasthan Canal area.

Retention of Accommodation by Cen-
tral Government Employees posied
in NEFA and Border Areas

B42. Shri Bam Harkh Yadav:
Wil the Minister of Works and Hous-
ing be pleased o stale:

{a) whether the Central Govern-
ment employees posted in NEFA and
other border areag of the country
have besn allowed (o retain the
General pool recidential accommoda-
tHon ailotted 19 tho=; and

(hy if so, the delails thereof?

The Minister of Work< and Housing
{Bhri Mehr Chand Fhanna); (a)
and (b). Yes. Officers posted to
border arnas, including NEFA and
Sikkim where residential accommoda-
wWon is not avallahle are permitted to
retain the grneral poo! accommaodation
for the bona fide use of their families
on payment of rent under Fundamen-
tal Rule 45-A_ The concession is ad-
missible upto the 30th June, 1966, for
the present.
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Loans under Low Income Group
Housing Scheme

843. Shri RBRam Harkh Yadav:
Will the Minister of Works and Hous-
Ing be pleased to state:

(a) whether Government have for-
mulaled a new gchemg for the joint
loans under the Low Income Housing
Group Scheme;

(b) if so, the details thereof and
its applicability; and

(¢) the maxmmum amount of loans
admissible under the scheme?

The Minister of Works and Housing

(8hri Mehr Chand Khanna); (a)
to (c). No new Scheme has been
formulated. It has, however, been

decided tirat the State Governments/
Union Administrations may grant
joint loan to husband and wife under
the Low Income Group Housing
Scheme provided the plot on
which the house {s constructed is
jointly owned by both of them
and the joinl income of both the
husband and wife does not exceed
Rs. 6,000 per The i n
amount of loan available under the
Scheme will continue to be Rs. 10,000.

Unhygienle Conditions In Eating
Houses

B44. Shri Rem Harkh Yafliv:
Will the Minister of Health be ploas-
ed to state;

(a) whether Governmeni have re-
cently set up @ special commitlee Lo
hold preliminary survey of the wun-
hyzienic ¢nnditions v which most of
the Restaurants, Esting Houses and
Confectionery EstalLlishments are
Aourishing in the capital;

(b) if sn, the findings and recom-
mendutiong of the Committee;

{¢y whether some of the Eating
Houses and Confectionery Establish-
ments have been  ordered 1o close

down: and
(d) if so, the delails thercof?

The Minister of Health (Dr. Sushila
Nayar): (a) No.
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(b) Does not arise.
(c) Yes.

(d) 10 premises have been closed
down by the Municipal Corporation,
Delhi.

Since October, 1065, 3047 premises
have becn inspected and 930 notices
for improvements have been issued by
the Municipal Corporation of Delhi
to the owners of eating houses and
confectionery cstablishments,

Constitution House Site

845, Shri Hari Vishan Kamath:
Will the Minister of Works and Hous-
ing be pleased Lo stale:

(a) whether Government propose to
build something on the site where the
Constitution House stood as a familiar
landmark for over 17 years;

(by if su, what together with the
details theicol;

(c) when the work nf construction is
scheduled to begin; and

(d) how long it will take
plete the structure?

to com-

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a)
to (d). A proposal to construct a
hotel on the site of the Constitution
House on Curzon Road is under consi-
deration. The details are being work-
ed oul It shou'd take about o year to
complete them.

Survey of Agricultural Incomes

846. Bhri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether any survey has bheen
made of the fluctuations nf agricul-
tural incomes:

(b) if so, for which period and oa
what basix;

(c) the findings of the survey; and

(d) whether any such survey has
been done by any University or Ineid-
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tute apurt from the one underiaken
by Government?

The Minister of Finance (Shri T. T,
Krishnamachari): (a) to (d). There
have been no special surveys of the
fluetuations of agricultural incomes as
such by any official agency, University
ctc. However, data on net output in
agriculture are brought out every vear
in the Estimates of National Income

published by the Central Statistical
Organisation. These show that the
net apgricultural output, at curremt

prices, rose from Rs. 488 abja in 1950-
51 1o Rs. 81:0 abja (provisignal) in
1063-4. In 1964-85 there wag a
further zubstantial rise.

Gald Smuge'ing

847 Shri Dbuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finamce be
pleased 10 state:

(a) the guantity of smuggled gold
scized by Government in the country
during April. 1985, State-wise. with
their location and the names of the
smugplers; and

(b! the steps taken agamn:a them so
far?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b).  Since
State-wise statistics of seirurcs are not
maintained, info:mation in this regard
is being collected and will be placed
on the Table of the Sabha as carly
as poasible.

Primary Health Centres

848. Shri Dhuleshwar Meena:
Shri Ramachandra Uhka:

Will the Minmster of Health be
pleased to state the number of Prmary
Health Centres in the country which
have remaimed without doctors for
more than three momtha during 1965
o (%o far)?

The Minister of Health (Dr. Sushila
Nayar): The information iz given
in the statementplaced ontihe Teble
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of the House [Placed in Library See
No. LT-5184(85).

Extension of Managing Agencien

840 Bhri Dhuleshbwar Meena:
8hri Ramachandra Ulaka:

Will the Minisler of Finance be
pleased to state the number of cases
where permission was granted and the
number where the permission was re-
fused for extending managing agen-
cies under the Companies Act, 1956
during April, 18657

The Minister of Finanee (Shri T. T.
Krishmamachari): During the month
of April, 1965, approval of the Com-
pany Law Board was granted to the
extension of the tenure of the exist-
mg managing agents in eleven cases
and refused in s.xteen cases.

Foreign Exchange to Studenis going
Abroad

850. Shri Dhuleshwar Meena:
Shri Ramachandry Ulaka:

Will the Minister of Finanoe be
pleased to state:

(a) the total number of students
who were given foreign exchunge o
study abroad during April 1985;

(b) the total wumnunt of foreign ex-
change given to them during the
above neriod; and

(c) whether any studentls were re-
fused foreign exchange during the
above period?

The Minister of Finance (Shri T. T.
Krishwamachari): (a) 124 fresh per-
mits were issued to students for stu-
dying abroad during April, 1965,

(b) Foreign exchange equivalent to
Rs. 728432 was released.

(c) Yes, Sir. Those who did not
fulfll the norrmal conditions lald
down for release of foreign exchange
for wstudies abroad were refused
foreign exahange. The number of
students whose applications  were
rejected during April, 1963 was 43

-
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Rajghat Memorial

851. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Wil the Minister of Works amd
Housing be pleased to state:

(a) the progress made so far in the
construction work at the Samadhi of
Mahatma Gandhi at Rajghat, Delhi;
and

(b) the expenditure incurred so far?

The Minister of Works and Housing
«(8hri Mehr Chand Ehanna): (a) und
(b). The rirst phase has ulready been
completed al an approximate cost aof
Rs. 28 lacks. The svcond phase is in
nand. It is likely to take one year to
complete it. Up till the end of Octo-
ber, 1965 the expenditure on the 2nd
phase hag been about Rs. 16 lacks.

Lok Karya Kshetras

852, Shrimatli Renuka Barkataki:
Shrl Rameshwar Tantla:
Shri Himatsingka:

Shrimatli Maimoona Sultan:
Shri R. 8. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Plannimg be
pleased to state:

(a) whether it is a fact that an eva-
luation team has boen appointed 1o
study the working of Lok Karys
Kshetrns  (Public Cooperation Cen-
tre<): and

(b) if so, the terms of reference of
the team?

The Minister of Planning (Shri B. K.
@hagat): (a) Yes, Sir.

(b) The terms of reference of i.e
Team are as under:—

(i) To study the working of the
Kshetras and to suggest the
nature of activities that may
be undertaken by them dur-
ing the Fourth Plan period.

iii) To suggest the nature of co-
operation and collaboretiom
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(b) A statement is attached.
[Placed in Library. See No, LT-5185/
65).

between the Voluntary Orga-
nisations and the local bodies
in the implementation of this
programme.

(lii) To study the financial pattern
of the Kshetras and to sug-
gest suitable modifications, it

(¢) As the projects have not actual-
ly started functioning as yet, it is too
early to mssess the impact of the

necessary. programme on the people.
(iv) To suggest suitable methodo-
logy for inspection and

reporiing of the Kshetras

(vl To find out if there iz any
duplication or over-lapping of
efforts or of work between
local bodies and the Bharat
Sevak Samaj and other simi-
lar Organisations.

{vi) To suggest methods and to lay
down standard mnorms to
assess the contribution made
by the workers of the Samaj
and the local slum dwellers
in kind and services in finan-
cial terms.

Urban Community Development

853, Shri Linga Reddy:
Shri Sidheshwar Prasad:
Shri B. S. Pandey:
Shri Rajeshwar Patel:

Will the Minister of Health be
‘pleased to state:

(a) whether it is a fact that a pro-
gramme of urban Community Deve-
lopment has been launched in the
country;

(b) if so, the main features of the
echeme; and

(¢} the impat of the programme
on the urban people?

The Minister of Health (Dr. Sushila
Nayar): {(a) Yes. 14] projects have
been allotted to the various  States|
Union Territorics and the Project per-
sonnel selected so far are being given
a short term orientation ‘training
course for 2 months. The projects
will start functionmg after the train-
img s over.
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Oommonwealth Medical Conferense

858. Shri P. B. Chakraverti:
Shri K. N, Tiwary:

Will the Minister
pleased to state:

of Health be

(a) whether India participated im
the first Commonwealth Medical Con-
ference held in Edinburgh in Oectober,
1985,

(b) whether the Conference dis-
cussed the question of collaboration
between the Commonwealth nations
in developing medical education and
service on a wider scale;

{c) whether it is a fact that im
India, despite her tremendous advances
in recent years in medical education,
the ratio of population to doctors is
six times #s high as in Great Britain;

{d) whether it is also @ fact that
a large number of Indian medical
Graduates were in the employment of
National Health Service jp UK or
were in private practice; and

(e) if so, the steps taken to per-
suade them to return to India?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) Yes

(c) Yes. The population to doctors
ratio in India is about five to six times
as high as in Great Britain.

(d) Yes.

(e) A pool of Scientists including
doctors has been created in the C.S.I.R.
(Council of Scientific and Industrial
Research) and doctors tramed or In
training abroad have been joining this
pool. Secondly, when vacancies of
doctors ‘are advertised, members of
the UP.SC. also go abroad and inter-
view Indian doctors doing study or
research in foreign countries. Third-
ly, a scheme for creating some super-
numerary posts in the ICBMR.
(Indian Council of Medical Research)
to absorb able Indlan doctors abroad
is also under examination

NOVEMBER 18, 1865
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Shortage of Houses in Capital

859. Shri Yashpal Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it ig a fact that low
income and high eonstruction costs
have resulted in acute shortage of
housing in the capital; and

(b) if so, the steps taken or pro-
posed to be taken to bring down the
construction cost and other wneasures
taken to provide houses to low income
group in the capital?

The Minister of Works and Hoosing
(Shri Mehr Chand Khanna): (a) It
is correct that there is a general shor-
tage of housing in the capital

(b) During the Fourth Plan period,
it is proposed to increase the produc-
tion of cement, steel and other essen-
tial building materials and also to
encourage the manufacture of pew

building materials which would
replace or supplement traditional
materials. ‘These MCAsSuUres are

expected to help in the reduction of
bullding costs. Apart from these, the
following other measures are belng
taken to provide houses to persons in
the low income group in the capitali—

(1) A large number of developed
plots are be'ng provided by
the Delhi Administration to
persons of low income group
at  reasonable cost, by
drawal of lots. Undeveloped
land is also being allotted to
Co-operative House Buildnlg
Societies, for development and
provision of house sites to
their members.

(ii) Long term house building
loans are being advanced
under the Low Income Group
Housing Scheme. The amount
allotted to Delhi Adiministrs-
tion under this Scheme for
the current year is Rs. 6820
lakhs, =3 compared .with
Rs. 5650 lakhs advanced
during the last year.
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(lli) The Delhi  Development
Authority propose to provide
3000 ready build houses on
hire purchase basis to the
citizens of Delhi, including
those in the low income
group.

Allotment of Government
Accommodation

#88. Bhri P. R. Chakraverti:
Bhri P. C. Boroocah:

Will the Minister of Works and
Housing be pleased to state:

(a) whether the rules relating to
allotment of Government accommoda-
tion to Central Government employees
in New Delhi have recently been
reversed whereunder some smployees
not hithertofore entitled to General
Pool accommodstion have mow be-
ecome entitled to it;

(b) if so, what are the modifications
im the rules:

(c) the reasons therefor; 5

(d) whether it is a fact that some
ecategories of Government employees
particuiarly category III are a little
too far behind others in respect of
allotment of accommodation with
reference to their priority dates; and

() if so, the steps which Govern-
ment propose to take in the matter?

The Minister of Works and Housing
(Bhri Mehr Chand Khanna): (a)
Yes.

{b) Central Government employees
owning houses within the specified
distance limits of their places of duty,
who were previously ineligible for
allotment of Government residential
accor dati have r tly been
declared eligible for the same on pay-
ment of standard rent wunder F.R—
45B, or the pooled standard rent under
PR -45A, whichever is higher.

(e) To avoid hardship to such em-
ployees as could not live in their own

'writtrn Answers 260°
houses, due to circumstances beyond
their control.

(d) The percentage of satisfection
in categories I1 and II1 as compared
to others is low.

1887 (SAKA)

(e) It is i ded to trate
more on the construction in soch
categories.

Medical Relef for Victime of Pak.

Bombing

881. Shri R. 5. Pandey:

Sbri Rajeshwar Patel:
Will the Minister of Health be
pleased to state:

{a) whether the Intermational Red
Cross Society or any other foreigm
agency has gffered assisiance to pre-
vide medical relief to the victims of
Pakistani air-raids on different cities;
and

(b) if so, the details of the assi-
tance offered with the names of
agencies?

The Minister of Health (Dr Soshil
Nayar): (a) Yes Sir.

(b) The International Commitiee of
the Red Cross, Geneva, has sent by
air the following material:—

(i) about Rs. 20,000 worth of
medicines and equipment;

(ii) a consignment of 7,500 kgs of
nik  powder valued over
Rs. 50,000.

The International Cummittee has
also advised remittance of a cash con-
tribution of Sw Frs 25,000 equivalent
of about Rs. 27,170 from its funds for
purchase of urgently needed relief
supplies in Indla. Further, the Com-
mittee has launched and appeal to all
National Societies of Red Cross in
support of its relief action in India,
and contributions have started coming
from some of them.
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Becular Co-operative House Bullding
Society Limited, New Delhl
862. Shri Eswara Reddy: Will the

Minister of Works and Houslng be
pleased to state:

(a) whether any progress has been
made in the Police enquiry against
the Secretary, Secular Co-operative
House Bullding Society Limited, New
Deihi; and

(b) if go, the present position of
this case?

The Minlster of Works and Housing
(Shri Mehr Chand Ehanna): (a) and
{b). The C.1.D., Crime Branch, have
Dot yet completed their investigation
in the case.

‘War Ebsk Insurance

863. Dr. Barojinl Mahishi: Will the
Minister of Finanee be pleased to state:

(n)} whether there is any proposal to
issue War Rlsk Insurance for discount-
ing the bills; and

(b) if so, the detalls thereof?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No, Sir.

(b) Does not arise.
AT § WIT-ST 6T qIan
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Awards to Civillans killed
Pak. Aggression
885, Shri Basumatari:
Bhri M. Rampare:

Bhri Kanakasabal:
Shri Mohammed Koya:

daring
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Shri P. R Chakraverti:
Bhri K. N. Tiwary:

Will the Minister of Finance be
pleased to state:

(a) whether Government have de-
eided to grant enhanced pensionary
awards to the civillan Central Gov-
ernment servants killed or injured om
duty by enemy action durlng the ope=
rations against Pakistan on or after
the Sth August, 1065;

(b) It so, the detalls thereof; and

(c) whether any awards have boea
given so far?

The Minister of Finance (Shri T. T.
KErishnamachari): (a) and (b). Yes,
Sir. A copy of the orders is attached.
[Placed in Library. See No.LT-3188/
85].

(c) The information is being collect-
ed and will be placed on the Table of
the House in due course.

Flood Control BSchemes In Puanjadb

866. Shri Daljit Singh: WIill the
Minister of Irrigation and Power be
pleased to state:

(a) the nature and extent of assis-
tance given to the Punjab Govern~
ment for flood control schemes dur-
ing 1064-65 and 1965-88 so far; and

(b) the names of achemes for
which the sssistance was granted?

The Deputy Minister in the Ministry
of Irrigation amd Power (Shrl
Shyam Dhar Misra): (a) A loan of
Rs. 251.00 lakhs was given to Punjab
Government in 1964-85 for flood
control schemes. An  allocation of
Ra. 32273 lakhs has been made for
this purpose during 1965-66.

(b) The loans are not given for
sny particular scheme. The loans are
meant for financing approved flood
control srhemes included in the Plan
as a whole.
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Ship-bullding

$67. Shri Eolla Venkalah: Will the
Minister of Planning be pleased to
state:

(a) whether any decision has been
taken regarding the suggestion in the
report of the Planning Group on
Ship-building for providing one more

dry-dock with higher capacity for
repairing;
(b) if so, the nature of decision

taken;

(c) when the decision was taken;
ad

(d) if the reply to part (a) above
be in the negative, the reasons for
the delay?

The Minister of Planning (Shrl B. B.
Bhagat): (a) The report of the Plan-
ning Group on ship-building had sug-
gested, depending on the target of
shipping to be achieved, 6 or 7 addi-
tional dry docks to be set up. It is
not understood which is the drydock
the hon. Member has in view.

(b) Does not arise.
(c) Does not arise.
(d) Does not arise.
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Energy Survey Commiites Report

889. Shri Raghunath Bingh: Wil
the Minister of Lrrigation and Power
be pleased to state:

(a) the reaction of the Planning
Commission on the recommendations
made by the Energy Survey Com-
mittee of India in its report sub-
mitted recently;

(b) whether Government have in-
vited comments from fuel research
institutions and organisations of en-
gineers, producers and consumers of
tuel; and

(e) if so, the nature of comments
and reaction of Government there-
on?

The Deputy Minister in the Mimis-
try of Irrigation and Power (Shri
Syham Dhar Misra): (a) The views
of the Planning Commission on the
report submitted by the Energy Sur-
vey Committee are still awaited.

{b) The report is stlll under print-
mg and as such no comments have
been invited from any institution or
organieaatior etc.

{¢) Does not arise.
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Housing Factorles

870. Shri Shiv Charan Gupta: Will
the Minister of Works and ilousing
be pleased to state:

(a) whether there is any proposal
to set up housing factories in  the
country;

(b) if s0, when & final decision is
likely to be taken in this regard; and

(c) the proposed places where
these factories are likely to be set
up?

The Minister of Works and Housing
(8hri Mehr Chand Ehanna): (a) to
(c). There is already one Housing
Factory, namely, the Hindustan
Housing Factory, which is located at
Delhi. Proposals for expansion of this
factory are under consideration. It
has not so far been possible to find a
suitable plamt for this purpose.

2605

Najafgarh Drain, Delhi

871. Shri Shiv Charan Gupta: Will
the Minisler of Irrigation and Power
he pleased to slate:

{a) when the scheme regarding
widening and deepening of the
Najafgarh Nallah, Delhi was taken in
hand;

{e) when it is likely to be com-

t¢) when it is likely to be com-
pleted?

The Deputy Minister in the Minis-
try of lrrigation and Power (Shri
Shyam Dbar Misra): (a) Phase I of the
scheme was sanctioned in March, 1850
and Phase Il in March, 1960.

(b} Phase I works for removal of
humps ete. has already been com-
pleted.  Phase [Il—for risectioning
and regarding of the drain to carry
900 cusecs from Kakraul bridge to
Bharatnepur bridge and 300 cusecs
lower down has been substantially
completed. The reconstruction cf all
the bridges has also been completed

NOVEMBER 18, 1965
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except the following which are still
under construction:

1. Rohtak Road bridge,

2. G.T. Road bridge,

3. Ashram Road bridge,

4. Tri Nagar bridge.

(¢) These bridges are to be com-
pleted by March, 1966,

Parking Sites in Delhi

872. Shri Shiv Charan Gupta: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that in the
Master Plan for Delhi, some sites
have been suggested for parking
frucks and buses;

(b) if so, which are these
and

(c) which of them are in use for
parking purposes and by when the re-
maining sites would be ready for use?

The Minister of Health (Dr. Snshila

sites;

Nayar): (&) Yes.
(b) The suggested sites are as
under:

Inter-State passenger bus terminal

and parking:
1. South of Idgah near Jhande-
walan.

2. North of Central Road Research
Institute on Mathura Road.

3. Near Shahdara Railway Station
between the Railway line and the
G.T. Road.

4. Near Kudsia
Kashmere Gate.

Garden  outside

5. In addition a separate site of 21
acres for idle parking cast of the
sanitary drain between the National
Byc-pass and the Western Bund of the
Yamuna River has also been recom-
mended This site was  previously
bemg developed but had to be aban-
doned on account of its proximity to
the Santi Vana ang in its place, two
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sites have been selected by the Delhi
Development Authority, namely:—

(i) Site mnorth of Chandrawal
Water Works near Wazira-
bad; and

(ii) area to the easl of the
National Bye-pass lying bet-
ween the two bridges over the
River Yamuna (one for the
Nationa! Bye-pass leading to
Ghaziabad).

Goods parcel terminal and parking:
1. Motia Khan area, south of Idgah

2. Shahdara area, west of the pro-
posed Airport road and morth of the
proposed National Highway.

3. Near Azadpur Police Station on
Grant Trunk Road to Ambala.

4. Betlween the Ring Road and the
Lawrence Road and north of the
Ruhtak Road in the vicinity of Nan-
gal Power Station

5. Near Okhla Industrial Estate on
Mathura Road.

{c) At present none of the sites
proposed is in use. Necessary plans
for the truck terminals at the G.T.
Karna] Road, Jhandewalan and the
Rohtak Road have becn prepared. The
work on the G.T. Karnal Road has
been sanctioned and that on Jhande-
walan is in the process of being
sanctioned,

It is not possible to indicate as to
when the sites would be ready for
use, as the required pieces of land.
which include certain areas which are
at present heavily squatted upon,
have to be cleared or acquired.

lssue of Advances by State Bank

§73. Shrimati Maimoona Sultan:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
State Bank of India has recently re-
viewed its policy of advances to the

various indiitries 50 as to enable
such industries which produce de-
fence or semi-defence goods, eg.,
textile mills to get over their finan-
clal difficulties for making them work
upto capacity; and

(b) if so, which industries will be
given priority under the modifled
policy and in what order?

The Minister of Finance (S8hri T. T.
Krishnamachari): (a) Yes.

(b) No rigid order of priority is
followed, but the intention is that
defence and export oriented indus-
tries, State Governments and State
Co-operative banks which undertake
the procurement of foodgrains and
other essential commodities and the
major industries such as jute, cotton
textiles and sugar should be assisted
to the extent possible.
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“Smuggling of goods to Pakistan”

875. Bhri Kolla Venkalah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have de-
tected that the smuggling of certain
goods and articles to Pakistan is be-
ing carried out regularly from cer-
tain specific place or places in India;

(b) it so, the persons or groups en-
gaged in sruggling activities;

(¢) the goods or articles smuggled
and their worth during this year so
far; and

(d) the action taken against the
smugglers and to prevent further
activities?

. The Minister of Finance (Shri T. T.
Krishnamachari): (a) Available infor-
mation does not indicate that smug-
gling from India to Pakistan is being
carried out regularly from certain
specific place or places.

(b) Does not arise.

(e) Information regarding all goods
seized while attempting to smuggle
them to Pakistan is being collected
and will be placed on the Table of
the Sabha.

(d) Whenever an offence under the
Customs Act is established, penalties
provided under the Act are imposed,
besides conflscation of the goods Pro-
secution is also resorted to in impor-
tant cases, The Customs stafl on the
border is alert and a vigilant watch
is maintained.

Antl-sen erosion measures in Andhra
Pradesh

876. Shri M. 8. Murtl: Will the

Minister of Irrigation and Power be
pleased to state:

ta) whether &ny anti-sea erosion

measures have been taken near
Visakhapatnam town in Andhra
Pradesh; and

(b) if so, the datails thereof?

NOVEMBER 18, 1985
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The Deputy Minister in the Minis-
try of Irrigation and Power (Bhri
Shyam Dhar Misra); (a) and (b).
Urgent repairs to the existing
damaged sea wall to prevent further
erosion, have been undertaken by the
State Government, The State Gov-
ernment are also considering to cons-
truct a sea wall as a permanent me-
asure to protect Visakhapatnam town
from the damage due to sea erosion.

Assistance to Asmm

877. Shri P. C. Borooah: Will the
Minister of Finanmce be pleased to
state:

(a) whether the Prime Minister
was apprised of Assam's pressing de-
mands for Central assistance during
his recent visit to Assam;

(b) if so, the nature and extent of
aid demanded and for what type of
projects; and

(c) the
thereto?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) to (c). The
Prime Minister was generally appris-
ed of the Assam Government's pres-
sing demands, which will be examined
by the Government of India.

reaction of Government

Loan agreement signed with Forelgm
Countries

878. S8hrl P. C. Borooah: W!il the
Minister of Finance be pleased to
state:

(a) the loan agreements signed
with different forelgn countries and
institutions during the period from
July to September, 18635;

(b) how much of the
non-project loans; and

(¢) how much of the loans pledged
by the Ald India Congortium have
been turned into bilateral agree-
menta?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). Twe

loan agreements were rgoed with
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foreign countries/Institutions during
July to Scptember, 1865. Of these,
one was with the International Deve-
lopment Assuciation and was for $100
million (Rs. 47.62 crores); the other
was with the Netherlands and was
for 13 million duteh guilders (Rs. 1.71
crores). Bolh these loans are of the
nature of non-project assistance.

(c) Out of a total amount of $5472
million (Hs. 2,805.7 crores) pledged so
far for the Third Plan, an amount of
$4,359 million (Rs. 2,075.7 crores) has
been turned into bilateral agreements.

Lodhl House Hostel, New Delhi

880. Shri Hari Vishnug Kamath: Will
the Minister of Works and Hoauasing
be pleased to state:

(a) whether it is a fact that the
Lodhi House' Hostel, New Delhi has
been or is beiny converted into a hotel;

(b) if so, the reasons therefor; and

{c) the purpose for which the
hotel wil] be utilized?

The Minister of Works and Housing
(8hri Mehr Chand Khanna): (a) Yes.
The Lodhi Hostel has been converted
into a Hotel and was taken over by
the Janpath Hotels Ltd, on the 15th
September, 1965.

(b) and (c¢). There is a great short-
age of all classes of hotel accommo-
dation in Delhl. In order to meet the

(b) if so, the stage al which the
Project is at present?

The Depuiy Minister in the Minie-
try of Lrrigation and Power (Shri
Shyam Dhar Misra): (a) and (b). Wo,
Sir. The scheme is still under investi-
gation by the Jammu and Kashmir
Government.

Planning Forums

883. Shri Krishna Deo Tripathi:
Will the Minister of Planning be
pleased to state:

(a) whether the Planming Morums
established in universities and col-
leges have been  effectively instru-
mental in making the student com-
munity plan conscious and in eeek-
ing their active participation in ge-
velopmental programmes;

(b) the further steps Government
propose to take to strengthen and acti-
vise these forums in the context of
present emergency; and

(c) whether Government propose
to make Plannmg Forum a compul-
sory part of co-curricular life of
universities and colleges and mobllise
their services in the drive for food
production?

The Minister of Planning (Bhei

demand for a comparatively
type of hotel in Delhi, it was decldtd
to convert the Lodhi House into a
Hotel. The Hotel is intended for the
use of all tourists, both Indian and
foreign.

Balal Hydro-Electric
J. &K

Project In

882. Bhri N. B. Laskar: Will the
Minister of Irrigation and Power be
pleased to state:

{a) whether the Salal hydro-elec-
tric Project in Kashmir bas been
taken over by the Central Govern-
ment for execution; and

B. R. Bhagat): (a) Yes, Sir.

(b) The Planning Forums have
been advised to take up special pro-
grammes consisting of promotion of
national solidarity and communal har-
mony, relie! and rehabilitation, blood
donation and WVolunteers Corps for
civil defence.

{c) The Palnning Forums is a
voluntary programme through which
teachers and students participate in
various developmental activities
including the drive for food produc-
tion. A number of Forums are mssist-
ing in the drive for food production
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Irrigation and Power Potential of
Orissa

884, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply given to  Unstarred Question
No. 378, on the 25th February, 1985
and state:

(a) whether Government have since
considered the request of the Orissa
Government for additional help for
developing their power and irrigation
potential during 1985-86; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shyam Dhar Misra): (a) and (b). So
far as the power development prog-
ramme for 1065-68 is concerned, mno
requst from the Qrissa Government
for additional financial assistance is
pending with the Government of
India. In regard to the request for
additional assistance for development
of irrigation potential, the request of
the Government of Orissa for addi-
tional assistance to the extent of
Rs. B0 lakhs for the Mahanadi Delta
Irrigation Scheme is under considera-
tion,

Ballemela Dam Project

885, Shri Ramachandra Ulaka:
8hri Dhuleshwar Meena:

Will the Minister of Irrigatlon and
Power be pleascd to state:

{a) the up-to-date progress of
Ballemela Dam Project in Koraput
District (Orissa); and

(b) the tolal expenditure incurred
#» far on Lhe Project?

The Deputy Minister in the Minis-
try of Irrigation and Power (Shri
Shram Dhar Misra): (a) The follow-
g works are in progress:

(i) buildings and roads,
(iiy Jungle clearance and strip-
ping.
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(iii) earth work in Dam,

(iv) excavation work for the Head
race tunnel, power tunnel
Power House building and
tail-race.

(v) Penstock grading.

The orders for the generating plam
and equ.pment have been placed with
Mi|s. Machino-Export, USSR and the
contract has been finalised.

(b) The total expenditure expected
to have been incurred on the project
up to August, 1965 is Rs. 7.85 crores.

Sanctioning of House-bullding Loans
in Orissa

886. Shri Ramachandra Ulaka:
Shrl Dhuleshwar Meena:

Will the Minister of Works and
Housing be pleased to state:

(a) the number of applications re-
ceived from the Central Government
employees in Orissa for house-build-
ing advances during the last six
months;

(b) the number of applications ap-
proved by Government; and

(c) the total amount of loan grant-
ed to them so far during the above
period?

The Minister of Works and Housing
(Shri Mebr Chand Khanna): (a) Six.

ib) Two,
(¢) Rs. 9,650

Primary Hea'th Centres in Orissa

#87. Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Health be
pleased to state:

{a) the number of Primary Health
Centres working at present in Orissa;
und

(b) the total amount allocated for
the comstruction of new  Primary
Health Centres in Orissa durlng 1985-
667
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The Minister of Health (Dr. Sushila
Nayar): (a) 206.

(b) The State Government has made
a provision of Rs. 5.00 lakhs in their
budget for the year 1965-66 for coam-
pletion of buildings for Primary
Health Centres which were undei
advanced stage of construction. An
additional sum of Rs. 6.00 lakhs iy pro-
posed to be provided by supplementary
demand, making the total allotmert of
Rs. 11.00 lakhs under Health Flan.
This is in addition to the funds made
available by the Development Depart-
ment.

Raral Housing in Madras

888. Shri Dharmalingam: Wil the
Minister of Works and Homslng be
pleased to state:

(a) whether the Central Gowvern-
ment are aware of the fact that the
Madras Government advance loans
to the Housing Board out of the
money they receive from the Central
Government under the Rural Hous-
ing Scheme;

(b) whether the Central
ment are also aware that the Rural
Housing Co-operatives in the State
suffer heavily on account of this; and

(c) the steps the Central Govern-
ment propose to take in the matter?

Gowvern=

The Minister of Works and llousing
{Shri Mehr Chand Khanna): (a) and
(b). No. The position is belng ascer-
tained from the State Government

(c) This will be considered on re-
ceipt of the required infarmation from
the State Government.

Aid to Ceylon

889 Shrimatl Malmoona Sultan: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment have nf late heen consider-
inT a proposal to render more aid to
Cevlon far the purpose of seiting up
industrial units by financing the ex-
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port of Ind.i.l'u machinery and equip-
ment; and

(b) if so, how much ald s being
given and in what form?

The Minister of Flnance (Shri T. T.
Krishnamachari): (a) No, Sir.
(b) Does not arise.
Smauggling on Eastern Coast

890. Shri M. Malaichami: Will the
Minister of Finance be pleased to
state:

(a) whether any assesament bas
been made of the measures taken to
stop smuggling on the east coast to
prevent draining of our foreign
exchange;

(b) if so, the value of contraband
articles so far taken by Government;

and

(c) whether there has been a sub-
stantial reduction of smuggling dur-
ing this year from the previous yearst

The Minister of Finance (Shri T. T.
Erishmamachari): (a) to (c). The
effect of the measures taken to com-
bat smuggling into India by air, sea
and land routes is reviewed from time
to time and such improvements made
as are warranted. A statement show-
ing the major seizures effected bv the
Customs, Central Fx:ise and  Land
Customs authorities, from the cast
coast (comprising the Madras, Calcut-
ta and Visakhapatnam Custom Tloues
and Madras, Hyvderobad and Pondi-
cherry Central Excise Collnctorntes)
of ronds as smuggled, s given below.
Variations in the sclzures from year
to vear do not necessarily indl-ate ln:-
crease op decrease in smuggling acti-
vitles

Statement

Year 7T Total value
of major
selzures

E—— ——

1962 99-70 Lakhs

1943 RR-A4 Lakhs

1984 B574 Lakhs

1965 (upto 31-10-65) 7557 Lakhs
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Recruitment of Income Tax Officers

891, Shrimati Renu Chakravartty:
Shri 8. M. Banerjee:

Will the Minister of Finanoe be
pleased io state:

(a) whether it is a fact that direct
recruitment to Class II Income Tax
Officers is being made;

(b) whether it is also a facl that the
Tyagi Committee did not consider
that direct recruitment was necessary;

(c) whether there are very large
number of employees who have pass-
ed the departmental examination for
Income Tax Officers; and

(d) if go, how many?

The Minister of Finamce (Shri T. T.
Krishnamachari): (a) Ad hoc recruit-
ment ig being made through the Unlon
Public Service Commission for 5Ving
up about 200 posts of Income-tax
Officers, Class II.

(b) The Direct Taxes Adminisiration
Enquiry Committee had recommend-
ed in 1959 that no direct recruitment
need be made to the posts of Class II
Income-tax Officers. The Recruitment
Rules for the service issued in 1963
provide that the posts should be fllled
up by promotion but that ad hoc re-
cruitment by selection through the
Union Public Service Commission may
be made if, in the opinion of the Cen-
tral Board of Direct Taxes, there is
need for such recruitment

(¢) and (d). The
belng collected.

information is

Assistance for Minor Trrigation Werks
in Andhra Pradesh

892, Shri M. 8. Maurti: Will the
‘Minister of Finance be pleased to state:

(a) whether it is a fact that the
Andhra Pradesh Government have re-
quested the Central Government to
release the promised mid of Rs. T}
crores for Minor Irrigation Works in
Andhra Pradesh; and

(b) H so, the action taken therecn!
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The Minister of Finance (Shri T. T.
Krishnamachard): (a) Yes, Sir,

(b) The matter is under examina-
tion and no decision has been taken
yet.

Emergency and Fire Insurance
Premiom

$93. Shri Subbaraman: Will the
Minister of Finance be pleased to state:

(a) whether the emergency and fire
Insurance premium was collected from
industries and business houses imme-
diately after the Chinese aggression;

(b) for how long it was collected;

(c) whether the collection of pre-
mium has been revived now and if so,
since when;

(d) the total amount collected ginte
it was first introduced,

(e) how it was utilised; and

(f) the amount of premium now
collected after the re-introduction?

The Minister of Finance (8hri T. T.
Krishnamacharl); (a) The Emergency
Risks (Goods & Factories) Schemes
providing for compulsory insurance of
goods for sale and supply if the insur-
able value thereof in a Presidency
town or distriet exceeds Rs. 30,000 and
of tactories, etc. were introduced with
effect from 1st January, 1983

(b) and (c). Premia at rates vary-
ing from quarter to quarter were col-
lected during the year 1063, The rate
for the continuing policies was, how=
ever, reduced to nil from 1-1-1964 to
31-8-65. From September, 1063
again premia are being levied at the
rate of 10 paise and 15 palse per quer-
ter for goods and factories respectively,
for every hundred rupees or
thereot of the insurable value.

¢d) Collections upto 31-3-1985 are:—

Emergency Risks

(Goods) Insur-

ance Scheme. Rs $30'M Lakhs
Emergency Risks
(Factories) Insur-
ance Scheme Ra 1848-80 Lakhe
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(e) The collections are being trans-
ferred to the Emergency Risks (Goods)
Insurance Fund and Emergency Risks
(Factories) Insurance Fung in accord-
ance with the provisions of section 10
ot Emergency Risks (Goods) Insur-
ance Act, 1862 and section 7 of Emer~
gency Risks (Factories) Insuranc: Act,
1962. Expenses on account of manage-
ment of the two schemes and pay-
ments In respect of liabilities arising
out of claims as a result of loss due to
enemy action are payable out of the
two funds.

(f) Information in respect >f premia
received since September, 1985 is not
available at present.

Flats on Pandara Road, New Delhi

8. Bhrl Kajrolkar:
Shrl P. R. Chakraverti:

Wil the Minister of Worky and
Housing be pleased to state:

(a) when D-II Flats on Pandara
Road, New Delhi were constructed;

(b) whether it is a fact that since
then these flats have not been provid-
ed with street lighting with the result
that scveral incideats have occurred
due to darkness;

(¢) whether Government have taken
up the matter with the New Delhl
Municipal Committee; and

(d) f so, when and
regults?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(d). Most of these flats were built 1
1954; a few wor~ hewilt in 1961, Gov-
ernment sanctioned the provision of
street lights for the area occupied by
the flats provided thwse lights were
maintained by the New Delhi Muni-
cipal Committee. The Committee has
not yet given its agreement to main-
taining the lights.

with what

Hand Pumps In Government Colonles,
New Delhy

5. Bhrl Kajrolkar:
Shri P. B Chakraverii:
Will the Minister of Works aad

Housing be pleased to state:
(a) whether it is a fact that the
CP.W.D. have decided to instal hand

pumps in Government colonies in New
Delhi;

(b) if go. the colonies in which
these pumps have been installed; and

(¢) when it ls proposed to instal
pumps in the remaining colonies?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(c). The Central Public Works Depart.
ment have no proposal for installstion
of hand pumps in Gavernment colonies,

Famfly Welfare Workers

896. Shri Abdul Ghanl Gonl: Wili the
Minister of Health be pleased to state:

(a) whether it js a fact that some
courses have been conducted for tha
training of family welfare workers In
Delhi Maternity Hospital, Pusa Hoad,
New Delhl since October, 1962;

(b) if so, the number of candidates
who have been trained so far;

(c) the number of them who have
been employed;

(d) the number of them who are
still unemployed; and

(e) the reasons for their unemploy-
ment?

The Minister of Health (Dr. Sushlla
Nayar): (a) Yes. Three courses have
heen conducted.

(b) 136.

(c) to (e). Out of 87 candidates
trained in the Arm two courses, 37
candidates were offered appointment
by the State Government of Uttar
Pradesh. 48 candidates completed
their tralning only in October, 1985. A
few candidates have been appointed by
the Delhi Municipal Corporation and
some by the organisations sponsoring
their training. The exact number of
those who have been employ=d or not
employed or the reason thereof is oot
known.
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House Mortgage Corporation

897. Shri 5. M. Banerjee: Will the
Minister of Fimance be pieased to refer
to the reply given to Unstarred Ques-
tion No, 318 on the 10th August, 1965
and state the progress so far made in
setting up a House Mortgage Corpora-
tion?

The Minister of Finance (Shri T. T.
Krishnamachari): The matter is still
under consideration.

Fumily Planning Clinice
898. Shri Ramachandrg Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state the number of Family
Planning Clinics functioning at pre-
sent in Orissa in rural and wurbas
areas?

The Minister of Health (Dr. Sushila
Nayar): The numbor of Family Wel-
fare Planning Centres functi ning s
Orissa as on the 30th June, 1063, was
84 in rural areas and 52 in urban areas,

—_—

12 hrs,
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The Minister of lIrrigation and

Power (Dr. K. L. Rao): Delhi s
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meeting a portion of ils power re-
quiremen's by obtaining supply from
Nangal Power Systermn and the Delhi
Electric Supply Undertaking’s present
maximum demand on that system was
about 78 MW up to the 5th of (thus
mon:h. Due to failure of rains during
1965, which has been one of the driest
vears on record, the level of Gobind
Sagar reservoir at Bhakra has Joae
down considerably. As a resul', tLhe
generation of power in the Bhakra
System has been adversely affected
The Punjab State Electricity Board,
therefore, proposed to restrict the
supply of power from Nangal 0
DESU to  daily average of 30 MW
with a ceiling of 50 MW during peak
hours. The matter was discussed by
me with the Chairman of the Punjab
State Electricity Board and Chairman.
De’hi Electric Suoply Committee, on
8th and 9th November 1965 As a
result of these discussions, and keep-
ing in view the over all interest, Delhi
Electric Supply Undertaking and
Punjab State Electririty Boarq have
now agreed to the following program-
me of supoly of power from Nangal
to De'hi Eleetrie Supply Undertaking
during the fortnight commencing from

the 16th November, 1985:—
(a) 12 midnight to 6 Am. 20 MW
Ab) 6 AM. to 5 P.M. 30 MW
fe) 5 P to 9 PM. 50 MW
(d) 9 p.M. Lo 10 P.M. 30 Mw
{e) 10 p. M. to midnight 20 MW

With this schedule of supply it is ex~
pected that there will be no need for
the Delhi Electric Supply Undertak-
ing to apply sny cut in the supply
of power to its consumers. The posi-
tion of power availability will be re-
viewing and discussions will again be
held on 30thh November, 1965 to chalk
ouy further programme of power
supply to DESU from Nangal Sys'em.
It has also been decided that DESU
will take immediate action to ex-
pedite the completion of 15 MW Ther-
mal Station which Is now under erec-
tioh.
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Dr. K. L. Rao: It is true, Sir, that
there will be a reduction in the reve-
nue of DESU to the extent of Rs. 24
lakhs every month, This will not be
charged from the consumers. At the
same time 1 wish to remind the hon.
Memter that the Punjab Government
is having a cut of nearly 30 per cent
which means a loss of several crores
to its industries.

8hri Shiv Charan Guopta (Delhi
Sadar): The hon. Minister just now
stated that he has asked DESU to
complete the 15 MW thermal plant. I
want to know whether there is any
other proposal to augment the electri-
city supply of Delhi by having some
stand by dicsel sets because such an
eventuality can arise later on also on
account of failure of Punjab supply or
on aclount of national emergency?

Dr. K. L. Rao: At the moment we
have got comfortable amount of stand-
by power in Delhi to meet the shor-
tage of supply from the Bhakra sys-
tem. Any way, 1 will be reviewing
the position every fortnight and 1 am
almost hopeful that there will be no
cut so far as Delhi is concerned

Dr. L. M. Singhvl (Jodhpur): May I
know whether the hon. Minister is In
a position to say categorically that the
avallability of electricity in the capl-
tal would not be reduced either for
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the common consumers or for the in-
dustrial consumers for the rest of the
year?

Dr. K. L. Rao: Quite so, Sir. I do
not expect any cut, but it is very dif-
cult to foresee what will be the posm-
tion after four or flve months. Even
then we are expecting another power
station to come into commission, the
15 MW thermal station, on which we
are putling three shifts—in the night
also they are working—and with that
there will be no trouble. In any casc,
the cut will not be more than ten per
cent.
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Dr. K. L. Rao: No, Sir; we iuve
programmed the relcasc of water finm
Bhakra so that the waters may last on
with the present  system of power
generatign till fresh waters come in
the month of June.
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D." K. L. Bao: Actually, there is g
#tation of 200 megawatts under ~on-
struction which will be coming into
comumission next ycar; also, another
station of nearly haly a million kilo-
watt has been approved and it will be
taken up for construction shortly in
Delhi There will be no necessity for
dependence on other systems when
these things come up.

Shrimati Tarkeshwarl Sinha (Barh):
Just now the hon. Minister replied by
saying that ad hoc arrangements are
giong to be made; but this phenomenon
is not ad hoc, Whenever there is
water shortage, power is affected and
this is a continuous thing. In view of
this fact, may I know whether any
longterm arrangements and planning
are going to be made so as to inter-
link therma) power with hydroelectric
power 50 that power supply may be
staggered on a uniform basis?

Dr. K. L. Rao: We do not expect
this to be repeated, at least not for
another 50 ycars; but in any case,
precautions have been taken already
to form up with a very heavy amount
of thermal baking. As I submitted,
already we have got under construc-
tion & big station and another half a
million kilowatt station is also being
approved.

8hri Hem Barua (Gauhatl): Sir,
before asking a question, may 1 draw
your attention to one thing? Cur
notice was regarding the decision of
Government to cut down power supply
to Punjab and Punjab industry, but
it has been put down as prwer sup-
ply cut down to Delhi 1 was not in-
terested in that

Mr. Bpeaker: 1T will look into that

Bhri Hem Rarua: 1 will ask a ques-
tion about Punjab.

Mr. Bpeaker: Then I need not look
Into it.

Shrl Harl Vishnu Kamath (Hoshan-
gabad): 1t it is relevant, you might
allow It. Let him put it
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Mr. Speaker: All right.

Shri Hem Barua: In view of the fact
that industry in Punjab is already
adversely affected due to conditions
created by Pakistani aggression, may
I know whether our Government have
made any estimate of the extent to
which industry in Punjab is going to
be further adversely affected cue to
the decision of Government to cut
down power supply to industries in
Punjab?

Dr. K. L. Rao: Quite 80, I am very
sorry; but that is a fact. The demand
of large industries in Punjab is being
reduced and their requirements are
going to be met with with a reduction
of 30 per cent. That means definitely
a considerable loss in production; but,
unfortunately, that cannot be helped
at the moment.

8hri Hem Barua: Sir, your State is
suffering and you do not have a word
about it!

Mr. Speaker: I have got my advo-
cates, I think.

oft Wiy Ty fagralt (FoarT) ¢
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Dr. K. L. Rao: Between Delhi, Pun-
jab and Rajasthan a certain agrve-
ment has been entered into according
to which a certain amount of power
has to be given to Delhi. By making
use of the stand-by here Delhi nas
helped Punjab in reducing its cut. As
I submitted, when we get more power
in Delhi in the course of the next one
or two years, the dependence on
Punjab wil] stop.
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It the industrial worker does not get
any recreation during the evening, he
will not be able to work the next day
in the factory.

8hri 8. M. Banerjee (Kanpur): Apart
from this power crisis or the antici-
pated crisis in Delhi, T would like to
know from the hon. Minister whether
it has been brought to his notice that
all the ordnance factories producing
highly specialised defence material in
Kanpur are going to be affected be-
cause of the extreme shortage of
power there despite the assurance of
the Union Minister here.

Dr. K. L Ras: T am afrald, T am
not aware of this. No report has yet
come that the power will be cut.

1218 hrs. .
PAPERS LAID ON THE TABLE

Compantes (CEntrAL GOVERNMENT'S)
Gevmmar Runueg Awp Forma  (Sgcowp
Asewoment) Runss, 1965

The Minister of Planning (Shri B
R Bhagat): T beg to lay on the Table
a copy of the Companies (Central
Government's) General Rules and
Forms (Second Amendment) Rules,
1985, published in Notification No.
G.SR. 1570 in Gazette of India dated
the 30th October, 1963, under sub-
section (3) of section 642 of the Com-
panies Act, 1856. [Placed in Library.
See No, LT-5171/65.)

( EnROLMENT) Regurarions,

1985

The Deputy Minister in the Mintstry
of Defence (Dr. D. 8. Raju): [ beg to
lay on the Table a copy of the Navy
(Enrolmenty Regulations, 1985 pub-
lished In Notification No. SR.0.
359 in Gazette of India dated the 30th

1808 (Ai) L&—4.

Navy

Papers Laid EARTTEKA 27, 1887 (SAKA)

Papers Laid 2628
October, 1965, under section 183 of the
Navy Act, 1057. EPIuccd in Library.
See No. LT-5172/65.)

Tax Creorr Cemtoricate (Excise Dury
on Excesg CLEARANCE) ScHEME,
1965 AND oTHER NOTIFICATIONS

The Deputy Minister in the Minis-
try of Floance (Shrl Rameshwar
Sahu): I beg to lay on the Table—

(1) a copy of the Tax Credit Cer-
tificate (Excise Duty on Excess
Clearance) Scheme, 1965, pub-
lished {n Notification No.
G.S.R. 1836 in Gazette of India
dated the 5th November, 1865,
under sub-gection (4) of sec-
tion 280ZE of the Income
tax Act, 1061, [Placed in
Library. See No. LT-5173/
a5.]

a copy each of the following
Notifications under section
150 of the Customs Act, 1982
and section 38 of the Central
Excises and Salt Act, 1944:—

(1) The Customs and Central
Excise Duties Expory Draw-
back (General) Seventy-
third Amendment Rules,
1985, published in Notifica-
tion No. GSR. 1605 in
Gazette of India dated the
8th November, 1065.

The Customs ang Central
Excise Duties Export Draw-
back (General) Seventy-
second Amendment Rules,
1965, published in Notifica-
tion No. GSR. 1808 in
Gazette of Indin dated the
6th November, 1865,

(2)

(i

(iil) The Customas and Central
Excise Duties Export Draw.
back (Generanly Seventy-
first  Amendmen:  Rules,
1985, published in Notifica-
tion No. GSR 1608 n
Gazette of India da'ed the
6th November, 1865

(iv) The Customs and Central
Excise Duties Export Draw-
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[Shri Rameshwar Bahu]

back (General) Baeventy-
fourth Amendment Rules,
1965, publisheg in Notifica-
tion No. G.SR 1600 In
Gazette of India dated
#th November, 1985.

(v) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-
fifth Amendment Rules,
1988, published in Notifica-
tion Neo. G.BR. 1807 in
Gazette of India dated
the 6th November, 1065

{Placed in Library. BSee No. LT-
5174/86).

(3) a copy each of the following
Notifications under the
Customs Act, 1962;—

(i) The Manufacture in Cus-
toms Bonds (General)
Fourth Amendment Rules,
1945, published in Notifica-
tion No. GSR. 1610 in
Gazette of India dated
the 6th November, 1865

(4) G.B.R. 1811 publisheq In
Gazette of Indla dated the
B8t November, 1865

(il) GSR 1612 published in
Gazetie of India dated the
6th November, 1985,

(iv) G.SR. 1613 publishegq in
Ouazelte of Indla dated the
8th November, 1065.

(v) GSR. 1614 published |In
Gazette of India dated the
oth November, 1965,

[Placed #n Library, See
LT-5176/68.]

{(4) a copy of Notification S.R.O.
No, 305/65 publisheg in Kerala
Gazette dated the 3rd August,
1965, under sub-section (2)
of section § of the Kerala
Stamp Act, 1938, read withr
clause (e) (lv) of the Procla-
mation dated the 34th March,
1965, issued by the Vice Pre-
sident, discharging functions
of the Presldent In relation to

No.
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(Stt.)

the State of Kerala. [Placed
in Library. See No. LT-5176/
65.]

1212 hre

STATEMENT RE. DECONTROL OF
CEMENT

Mr. Speaker: Shri T. N. Singh to
make a statement on of
cement. How long is it?

The Minister of Heavy Engimeering
and Industry in the Ministry of In-
dustry and Sapply (Shri T. N. Singh):
It is 4} pages.

Mr. Speaker: Then, it might be laid
on the Table of the House.

Shri T. N. Singh: I lay it on the
Table of the House.

Shri Harl Vishan Eamath (Hoshan-
gabad): On a point of order, Bir.

8hri Harish Chandra Mathur
(Jalore): This is & very important
matter.

Mr. Speaker; I do not dispute that
1 agree there.

Shri Harish Chandra Mathur: What
is the intention of the hon. Minister
in making this statement? Does he
want a discussion or wil] we get an
opportunity of raising a discussion on
this?

Mr. Bpeaker: Does the hon. Minis-
ter propose to have a discussion on
this?

Shri T. N. Singh: 1 am in the hands
of the House. THere js a decision
taken in which Members are wery
much {nterested. Therefore, I thought
I might place the facts before the
House. It jg for the House to decide
whether there should be a discussion
on this.

Bhri Vasudevan Nalr (Ambula
puzha): On this particular issue,
when it appeared in the newspapers,
who had given Calling Attention no-
tices. May I know why even on such
importani issues the Minister is going
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to make a statement within 34 or
48 hours ang these Calling Attention
notices are rejected outright? That s
how it happens.

Mr. Speaker: Mr. Nalr would appre-
ciate that if I disallowed the Calling
Atlention notices, it was because I
thought that that could be raised
in many other ways. Then, if the
Minister comes and says that he is
prepared to make a statement, I should
allow him. I did not know whether
the Minister was coming forward lo
make a staternent. Now it is for Lhe
Members to give notice for a discus-
sion on this,

8hri Ranga (Chittoor): Before you
pass your orders, is it not the usual
thing to alert the Minister?

Mr. Bpeaker: I do not send every
notice to the Minister.

Shri Hari Vishau Eamath: Last
week, you were good enough, 1 believe,
to direct that the application of the
rule or convention with regard to
Starred Questions and Short Notice
Questions be extended to Calling At-
tention notices. May I, therefore, re-
quest, on a similar footing, that in
this case also, when statements are to
be made by the Ministers—we know
coples will be circulated later on and
we will get them—can't the Ministars
be directed to lay advance coples of
the statements in the Notice Office for
our perusal instead of reading them
In the House?

Mr. Speaker: How will the Mem-
bers know 1t? 1 will ask the Minis-
ters, when the statement is l:h lon‘l;l:
one and probably there might
a desire to lay ll,on the Table of the
House, that instead of it being read If
it is possible advanee coples can be
prepared and might be put in  the
Notice Office on the same day so that
Members can get those coples snd
they have not to wait for tham.

Shri T. N. Singh: I agree.
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W
Shrimati Savitrl Nigam (Banda): At
the moment, the easy solution would
be that instead of reading 4 pages of
the tiring and boring statement, the
hon. Minister could give a synopsis of
the statement. (Interruption).

Shri Madhn Limays rose—
Mr. Speaker: ] presume a discussion

is going to be asked for on this. Why
have it now?
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12.15 hrs

DELHI ADMINISTRATION BILL*

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N,
Mishra): On behalf of Shri Nunda I
beg to move for leave to introduce a
Bill to provide for the administration
of the Unlon Territory of Delhi and
for matters connected therewith,

Mr. Speaker: The question ls;

“That leave be granted to In-
troduce a Bill to provide for the
edministration of the Union Ter-
ritory of Delhi and for matters
connected therewith.”

The motion was adopted.

Shri L. N. Mishra: I introduce the
Bl

* ePublished [n the Garette of Indla Extraordinary Part II, Section 2, dated

18th November, 1988,
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12,16 hrs.
BUSINESS OF THE HOUSE

Shri 8. M. Banerjee (Kanpur):
Yesterday evening when the Deputy-
Speaker was in the Chair, there was a
motion to be discussed today on the
report of L.I.C. by Dr. Singhvi. Since
Dr. Singhvi was unwell, it has been
postponed. My submission is that, if
the hon. Minister for Parliamentary
Affairg agrees to it, a very important
motion standing in the name of Shri
Madhu Limaye on the closure of tex-
tile mills be taken into consideration.
We have been badgering you  with
Call' Attention Notices on this. I hope
vou will kindly admit it for tomorrow.
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Shri Harl Vishmu Kamath (Hoshan-
gabad): Do you feel you have been
badgered, Sir?

Mr. Speaker: 1 do not know as much
English as my hon. friends know. I,
therefore, cannot catch the exact
meaning of that.

Shri 8. M. Banerjee: My knowledge
of English is poor.

Mr. Speaker: Even then it is superior
to mine.

TAXATION LAWS (AMENDMENT)
AND MISCELLANEOUS (PROVI-
SIONS) BILL—contd.

Mr. Speaker: Clause-by-clause con-
sideration has to be taken up. The
time allotted is 5 hours; the time
already taken is 4 hours and 58 minu-
tes; there is, therefore, a balance of
only 5 minutes.

Shri 8. M. Banerjee (Kanpur): It
should be extended.

2634

Mr. Speaker: The question 1s:

“That clauses 2 to 4 stand part
of the Bill."

The motion was adopted.,
Clauses 2 to 4 were added to the Bill,

Mr, Speaker: Clause 5. There is an
amendment, No. 2, standing in the
name of Shri Morarka. This requires
President’s sanction and that Thas
been obtained. But Shri Morarka is
not here; so it is not being moved.

The question is:

“That Clause 5 stand part of the
BilL."

The motion was adopted.
Clause 5 was added to the Bill.
Clauses 6 and 7 were added to the Bill.

Clause 8.~ (Eremption from taxr in
certain cases of undisclosed income
invested in Natiomal Defence Gold
Bonds, 1980.)

The Minister of Planning (Bhri B.
R. Bhagat): 1 beg to move:

Page 3,—

for line 35, substitute—
“of the Reserve Bank of India,
the State Bank of India or any

subsidiary bank of the State
Bank of India.” (1)

This is the definition of ‘public ser-
vant’. This includes officers and em-
ployees of the Reserve Bank of India,
the State Bank of India and subsi-
diary Banks,

Mr. Speaker: The question is:
Page 3.—
for line 35, substitute—

“of the Reserve Bank of India,
the State Bank of India or any
susidiary bank of the Stat. Bank
of India.”. (1)

The motion was adopted.

Shrimatli Renuka Ray (Malda): I
want to say something on Clause 8.
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Speaking on the general considera-
uon of the Bul, 1 had requested inu
Minister of State to drop Clause 8,
if possible, from the Bill. This is the
clause which deals with undisclosed
income. I huve already given the rea-
son why I want this clause to be
droppea from the Bill Of course,
the design of the Bill is very goca
and if the provisions of the Bill are
otherwisg carried out, it will help to
net a large amount of gold which 1
heid in gmall quantities by women
and others in ornaments. There was
@ tremendous response to tire sugges-
tion of Gold Bondg when the Prime
Minister made an appeal in Calcutta
a few days ago. Women's organisa-
tions also have come forwarg to heip.
Some people have suggesied that they
would not like to be clubbed toge-
ther with those who have undisclosed
wealth. If, as Shrj Morarka said yes-
terday, and Shri B. R. Bhagat himself
has also said, what is contained in
clause 8 is already there and it is pot
an additional concession to  undis-
closed wealth, then I would submit
that  this clause may be held
over. | had suggested earlier
that this may be held over till the
hon. Minister of Finance was back
from his visit abroad. 1 would re-
quest him even at thig twelfth hour
almost to hold over this clause if
possible, and if it ig not possible to
hold over the Bill, then [ am sure the
Houge will agree to omit this clause.
Even if it is desired to get the wealth
from those who have undisclosed
wealth, still I would request the hon.
Minister not to bring that jnto the
same Bill and the same design which
has evoked great response from those
who legitimately hold gold in orna-
ments and wiho would be glad to come
forward to some extent and contri-
bute the gold. It is a question of the
patriotic urge. As you know, in this
country, there is generally a preju-
dice to part with gold ornaments. We
want to overcome that. I think tha:
this is the day and the hour to do
80, g0 that those idle ornaments can
be utilised. Let there be no excuse
given and let there be no psycholo-
gical feelmg which could prevent such

1887 (SAKA) Lows etc. Bill 2636
a thing Iuppenig‘ I think that some
of those who have opposed this Bill
would withdraw their opposition al-
toge.her if this particular clause were
not there in the Bill.

The hon. Finance Minister ;5 now
back, and I would request him to
think over it ang if necessary bold
over this Bill for some time, and |
am surc the House would agree ana
you, Sir, would also agree if the hon.
Finance Minister wants gome time (o
think over this clause.

Mr. Bpeaker: The hon. Member
would give time to the hon. Minisler
to think over it.

Shri B. B. Bhagat: Yesterday, when
I replied to the debate, I took great
paing to explain this clause and I
explained why the concessions
had been given.

Mr. Speaker: Now, she is taking
advantage of the arrival of the hon.
Finance Minister.

Shrimati Renuka Ray: I had lis-
tened carefully to what Shri B. R.
Bhagat had lo say yesterday.

Shri B. E. Bhagat: This puarticular
clause |s the most crucial clause of
the Bill. The concessions given have
peen given for valid reasons, and in
no way do they affect the patriotic
urge of the people. The large num-
bers of women who hold gold in small
quantitics can conmtribute them. 5o,
this clause does not come In their way,
and I would plead with the hon
Member not to press her request.

Mr. Speaker: The question is:

“That clause 8, a5 amended,
nand part of the Bill"

The motion was adopted.

Clause 8, as amended, was added to
to the Bill.

Clause 9 wag gdded to the Bill

Clause 1, the Enacting Formulg and
the Title were gdded to the Bill.
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Shri B. R. Bhagat: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Bpeaksr: Motion moved:

“That the Bill, as amended, be
passed.”

Shri Ranga (Chittoar); I rise to
oppose this Bill even at this stage.
This is an immoral Bill, according to
me. Government seem to be so des-
perate that they are prepared to for
get all their earlier pledges and thun
threats hurled out at all those people
who hrad been taking advantage of all
the loopholes within the taxation sys-
tem and other tax legislations, and
have now come forward to reward
those people who till now have non-
co-opeTated with Government, obs-
tructed their officials, deceived the
whole administration and brought
Government jnto great disrepute and
thereby benefited themselves 1o the
tune, as they themselves say, of crores
and crores of rupees. When jt =uils
Government they castigate those
people in the wildest possible manner;
but wien it suits them, they also
bring forward a Bill of this nature
to give them ap opportunity to turn
all their ill-potten moneys into gold
by allowing them to place those
moneys at the disposal of Govern-
ment, gnd also give g guarantee to
them about the gold being repaid to
them after fifteen years.

Now would there be a more immoral
procedure than this? What is it
that their gold control has achieved?
The entire Opposition was unanimous
—and quite a large number of Mem-
bers on the Congress side had then
supported us by their speeches—in
condemning that gold control. Ii has
failed in its object, and yet Gov-
ernment is peralsting in hanging on
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fo it and in saying it has not failed,
although it has failed, All that it has
achieved is to put out of employment
all those who traded in gold, jewel-
lery, the goldsmiths, I think their
number was estimated at 5 lakhs. They
were put out employment and they
are in a hopeless position. They have
now been placed as beggarg at the
doors of these government officiala
asking for licences, permits, some
small facilities for their children, small
grants here and emoluments (here.
Is it not high time, at least when they
have broughy forward this Blil as a
confession of their own failure of the
earlier attempt, to withdraw that en-
actment or at least to release these
people from the trammels thap they
themselves have placed upon them
also unnecessarily and in such an un-
mertited manner?

What is this Bill going to achieve?
Whag it would do would be this. All
the rich people who have got plenty
of money at their disposal, whch
they do mot know how to let circu=
late in a bona fide manner in the so-
cial economy of our country, would
employ a large number of agents 1o
work in towns as well as in villages
to reach the middle class people, lower
middle class people, even poorer
people, offer them twice or thrice, g3
high a price, aa is now ruling in the
market for gold and induce them to
part with their small trinkets, gold
ornaments that they have, for hold-
ing which this Government, because
of pressure in parliament, gave exemp-
tion from the Gold Coatrol Order.
All this gold would be pbsorbed by
these rich people in return for the
money which they would atherwise
not be able to circulate in gur social
economy at all. Tha gold wou'd be
brought to the citadels of this Gov-
emment not by the poor people, not
by the middle clasg people, directly
for their own benefit—as the Prime
Minister bad offered to do, on every
ten grammes, which would be re-
turned again after 15 years and so on
—but thhis gold would be absorbed br



2639 Taxation KARTIKA 27,

these middlemen on behalt of these
capitalists, millionarics and crore-
patis, who have been castigated by
this Government in name till pow,
this gold will be bought by these
people and placed at the disposal of
Government with this guarantes that
all this gold will be returned go them
after 15 years,

The result woulg be that though
Government may get this gold, those
poor people, who originally own>d
this gold, would be deprived of that
gold which is go very valuable to them
in every way, social and economic.
This gold would be taken away from
them and placed aty the disposal of
Government by these millionaires and
crore-patis who really do not deserve
this kind of unearned increment by
Teason of the social and economic
benefit that this Bill seeks to confer
on them.

That is one of the many reasons
why we oppose this Bill. My hon
friend, Shri Masani, has already In
his eloquent way described how much
the people are horror-struck at the
manner in which the Government
misuses the power placed In ts
hands by the people In order to per-
petrate such immoral acts, In order to
provide an escape for these people
who really do not deserve this kind
of escape to utilise their jll-gotten
maneys and profit by them. I endorse
the eloquent plea he made the other
day againsi this Bilj and in favour of
the silversmiths, goldsmiths and other
artisans who have been hurt so very
badly and wrongly by this Govern-
ment. 1 bope that ¥ not now, a little
later at Jeast wisdom would dewn on
Government, if not on this Gevern-
mest, on ile successor, to come for-
ward with necessary legislation to
release these § lakhy of familles of
goldsmiths from the tremumeis and
troubles caused to them by this Gow-
ermment n such an isssoral gnd oo
conscionable way.
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Shri H. N. Makerjes (Calcutta
Central): 1 am afraid 1 must oppose
this Bill because I cannot understand
how Government expects results which
would be in keeping with the national
interests as a result of this legisla-
Lion.

As Shri Ranga has said this Bill is
immoral, U, of course, moral consi-
derations have any place in the mind
of Government, but it pampers and
fattens the crooked and avaricious ele-
ments in our society. It panders to
dishonesty and gives a lot of en-
courngement (o the mos{ bhardened
crooks in the community.

This kind of pandering to  dis-
honesty is something of which the
Government should feel ashamed, and
this pandering need not have been
taken recourse 1o if 1 am to take Shri
Bhagat seriously when he answered
Shri Warior yesterday. BShri Warior
had asked him to touch those people
who had the gold, who could dis-
gorge it, and Shri Bhagat told him
that he would touch their heart—a
very good thing to do. Touch their
heart, change their heart, as Gandhiji
sought so many times to do, do it by
all means. We in our times saw how
Gandhiji used to go about when he
wanted lo change the hearts of peo-
ple. We ware young enough to be
permitted even into women's meet-
ings when Gandhiji  held them and
collected from our mothers and -
ters whatever ormaments they oould
give away. That was during the
great days of 1921 when the Tilak
Swaraj Fund was collected %0 the
tune of Rs. | crore in a few months
time, and Rs. | crore ia those days
means | do mot quite know  how
much in the preseat day computa-
tion But if you can touch the
hearts of people, go ahead, do it.

There is a lot of gold quite un-
necesarily being wasted in this
mountry. fhere by no doubt about it
After all, this fsscination for gold
i a barbarie relic, and there will
come a time surely whea we would
use that kind of glittertmg metal In
order to embellish the tollet room
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or places of that description, This
barbaric relie  which continues in
our country today is something of
which great advantage could be taken
provided the Government moved in
the proper way. Go ahead and
appeal to the people to give away
their gold in return for what is a
proper return for that particular tran-
'saction, but what are you doing? You
are amending the fiscal legislution of
this country in order to allow people
who have always got away with their
loot o have even a greater share of
the joot as far ag the country's national
wealth is concerned.

Some time ago, Shri Mahavir Tyagi
in his wisdom wanted to give certain
concessions to tax shirkers and he
collected the fabulous sum of Rs. 107
crores at a time when he knew very
well that ten times that amount should
certainly have been forthcoming, but it
was nol because they know, the sharks
know, very well how to behave.

Shri Krishnamachari and Shri
Bhagat are trying to improve upon
the experience of Shri Mahavir Tyagi,
but this kind of method will not help.
The hoarders are escaping the clut-
ches of the law, and I remember
having heard Shri Bhagat saying at
one time that there were some lacu-
nae in the legislation and they could
noy go mhead. Plug those lacunae in
the legislation, and if there are lae-
unae in the legislation, well we are
supposed to be living in an emergen-
cy, you have got the DIR and all the
consequential authorities which you
have arrogated to yourself, I mean the
Government has arrogated to itself.
Why don't you employ the weapon of
DIR and allied instruments in order
to find the gold where it is to be
found?

Only today we see in the papers a
report about the income-tax guthori-
ties in Calcutta  discovering  black
money to the extent of several crores
of rupces following simultaneous
searches of the offices and residential
premises of about fifty people in Cal-
cutta and neighbouring areas. This
very city of Calcutta ‘was visited only
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recently by our friend the Home
Minister Mr, Nanda in April 1965
when to the consternation of the

Ministers who had come to receive
him at Dum Dum airport he got into
the car along with one of the Dbig-
gest financial tycoons in thig country.
Then he made a speech to the Cal-
culta Businessmen trying to console
them for having become at least tem-
porarily and tentatively the target of
attack by the West Bengal govern-
ment which was taking some very
hesitant and moderate sleps against
hoarding and profiteering. Mr. Nanda
hag not been able to live down this
ignominy which he acquired in Cal-
cuita in April 1965. Another of his
colleagues, now a Cabinet colleague, I
do not see him here, the Minister of
Parliamentary Affairs and Communica-
tions tried to improve upon Mr, Nanda's
performance and he offered some-
thing like an apology to big business
in Calcutta and said that the treai-
ment meted out to big business must
be changed. People who have been
secreling the wealth of the commu-
nity, in their own interests, people
about whom no adjective can be hard
enough, those people are being pan-
dered to; their interests are being
subserved by the immoral action of
this Government. As 1 said like
Gandhiji if this Government had the
guts and the imagination, it should try
to appeal to the people in order to
get hold of whatever gold is available.
But this kind of trick will not do.

Yesterday Mr. Bhagat told us that
they have got gold to the extent of
1.73 crores in our prices, about 73
lakhs or so in international price and
they are hoping as some people tell
us to get about 500 crores. ‘That is
all of course stuff and nonsense and
balderdash; the are not going
to get it wunless you L)
really appeal to our common people to
come out with whatever they have
got. They have not got what the big
sharks have got. If you are not dealing
with sharks, the results would by no
means be commensurate with at least
the ostensible expectations of Gev-
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ernment. Why is the Government re-
fusing to tackle the main sources
of black money? Why does mnot
Government try to plug those parti-
cular loopholes which are responsible
for so much of blackmoney accumula-

tng? What about controlling the im-
port-export trade? I cannoi go into
details of the matter. Why not come

forward with objective measures in
order that our expori-import trade
can be controlled in national interests?
Why not stop the illegal, speculative
fo;ward trade? Why is it that private
lending and usury are continuing jn
the way that it is continuing? Why
should the banks have the freedom of
the country and carry on in the way
they are carrying on, quite oblivious
of the cconomic objectives which this
country has set before jt? Why is it
that inflation is not being stopped by
properly holding the priceline? We
see al] these things happening and we
see on the other hand a growing feel-
ing of friendliness towards the private
ssctor.

And we see such things taking
place as the ambassador of a country
accredited to India, the United States
Ambassador, I should mention him
even by name, I cannot think of any
other country where the ambassador
who ip a forelgn personality goes
sbout the place as if he has got the
freedom of the country and makes all
kinds of statements, giving all kinds
of advice in so far as how we ought
to be fashioning our economic policy.
This Ambassador, Mr, Chester Bowles
went round went to Ahmedabad I see
in the papers and made speeches re-
ferring to how certain things 'were
being said about PL 480 transactions
and how they were ‘utter unadulter-
ated nonsense” and so on and so forth.
He has the freedom of the country.
‘That is what the Government had per-
mitted to him. I eannot imagine the
Indian High Commissioner going
about in the United Kmgdom or the
Indian Ambassador in the United
States going sabout in the United
Statey criticising strongly what is
baing done in the United States Con-
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gress or in the British Parliament.
sut of course these people, white-
skinned people, because of the pig-
mentaiion of their skin, and because
they have a lot of money in  their
pockets, think they can  put us 1in
their pocket, and that is their ecaleu-
lation. Therefore, they go about
places talking in this manncr. He said
that the “right of the United States
Government is there"—he said it in
Ahmedabad  yesterday—*"to examine
the developmental plans on which
United States money was spent.” 1
am quoting his words; they are put
within inverted commas in the news-
paper reports. And he told wus
that India should follow Japan and
Italy and give greater encourage-
ment to private industries, large and
small, domestic and foreign. 1 do
not know. He has no business to give
us such advice. (Imterruption). But in
any case, he did not require to give
us this advice, because Government
i1s already acting according to the
advice; possibly advance intimation
had come g long time ago, and this
weaknesg for the private sector has
been continuing for all this time.
1 do not mind their having a weak-
ness for the private sector. We are
all private personalities in one  way,
and there is a private aspect of our

lives—social and economic.
Mr. Speaker: This is the third read-
ing and I will have 10 call others also.

Shri H. N. Mukerjee: 1 shall finish
as quickly as 1 can. I dp not mind
this partiality for the private seclor
it that happens to be governmental
policy. But it does not happen to be
governmental policy, Governrent has
to have control of these strategic
heights of the and  these
private people should not be allowed
to have the run of the land. But what
do they do?*

1 pointed out the other day, and
there was no answer from the Govern-
ment side. There was one of our
leading tycoons,—one of the Shri
Ram Group—who paid a lakh of
rupees to our defence t:u:d and ::l
his tograph  prin n ajl e
m‘,‘w giving s cheque to Mr. Bhastri,




2645 Taxation

[Shri . N. Mukerjee]

and the Pakistan Radio has announced
that it wag he who has paid Rs. 20
lakhs to the Pakistani Defence Fund.
This kind of thing happened, These
are the people whom we are going to
placate and pander,

Shri  Hari Vishna Kamath
(Hoshengabad): It is a serious matter.
(Interruption).

Shri H N, Mukerjee: A long time
ago, it wag not only Shakespeare who
talked about gold being “the common
whore of humanity,” but in the Maha-
bharata, it has been said:....

Mr. Speaker; Shakespeare has said
that beauty provoketh the thieves
more than gold

Shri H. N. Mukerjee: The Maha-
bharata says:

T g o @ g w% o |

T geaT AeeEy oAt :_rgan'q
=a |

It means that you cannot make big
money unless you tear the heart out
of other people, unless you do the
most drastic things, unless you be-
have as if you are flshing wmnd you
are treating the other people with
the cruelty that you show to the fish
which you are ultimately trying to
land. That is the way in which we
go on |n this country.

Now, in this country, reports cir-
culate with impunity about multitu-
dinous moneys belng about the place.
In our unhappy country we have
thesc reports. 1 am glad Mr. T, T.
Krigshnamacharl is here. It is some-
thmes very painful to have to get all
kinds of periodicals sent to us by
post—they come to us just like that—
where all kinds of allegaltions conti-
nue to be made against Mr. T, T.
Krishoamachari personally, abouy the
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empire which is alleged to have been
built by his children, about the enor-
mous gums of money which they have
made, about the fact of their being
lmmune tp income-tax payment and
all sorts of things. (Interruption).
I am not referring to it in order to
say that | believe in that kind of re-
port, but the fact is such reports cir-
culate and nothing is done about it.
Neither do the courts of law get ena-
bled to take cognizance of this kind
of glanderous accusations—if they are
slanderous accusations—nor does the
public get satistaction about the re-
ports which go about all the time,
sbout 8o much money being all over
the place, money which Government
cannot lay its hand ypon, and Gov-
ernment is now driven to take this
measure in order to give further faci-
lities to those people.

Mr. Speaker: The hon Member's
time is up.

Shri H. N. Mokerjee: I do not know
why you are so particularly unkind
in regard to certain things which I
am trying to say . .. (Interruption).

Mr, Speaker: Not about the things
which he is maying, but this is the
third reading, and the hon, Member
may not exceed the time-limit.

8hri H. N. Muokerjee: You have

been pleased to extend the time of
the debate by a certain messure of
time, 1 hope. If you want me to sit
down, ] shall sit down.

Mr. Speaker: No, no, I am remind-
ing him that the time allowed is one
hour, and I have to distribute It
among many other hon  Members
That is why I am requesting him to
be brief. That is all.

Shri H N. Mukerjes: 1 um trying
to be brief, but I do take it, and I
am sure you will agree with us, that
when certain matters are there be-
fore us and we bhave an opportunity
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through the instrumentality of dis-
cussion of g financial measure of this
sort, certain things have got to be
brought to the notice of Govern-
ment, | was just referring to them,
and it js not in order to malign the
Finance Minister. [ have no personal
animus in this matter. Not at all I
#m not puilt that way. But what I do
not like is this kind of thing which
passes muster without being contested
and proven tp be wrong And an im-
pression is created in the public mind,
and in my mind also, which | want to
see removed by governmental effort,
that there are moneys all over the
place which are not being caught
hold of by the governmental machi-
nery which is there. 1 want to be
asmured by Government that all steps
are being taken. I want to be assur-
ed, for instance of one thing—the
Bharat Ram Charat Ram business.
Gandhiji said “He Ram He Ram”,
when he died. It is a shameful thing,
and I want to be assured by Govern-
ment as to what exactly they propose
to do, if it is a fact, as has been re-
ported, that they have given Rs 1
lakh to the defence fund, and Rs, 20
laks through the Pakistani organisa-
tion to the Pakistani Defence Fund,
and what we are going to do about
it T want to be told, for instance,
authoritatively, what gowernmental
measures are being taken in regard
to the allegations which gre made
against ministers of Government I
want tp be told, for instance, about
ministers of Government running
newspapers like the Law Minister
who is running a daily newspaper in
Caleutta with the assistance, I am
sure, of men like S. P. Jain and Dal-
mia and all the rest of the crowd I
want to be told definitely, so that T
can fsce my people in different
of the country and tell them that
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here, by saying only this: that this
is a Bill which does not do the right
thing in the right way; which does
not make an appeal to the common
people to come out with whatever
contribution of gold which they can
conceivably make, and they might
possibly do. But it does, on the con-
trary, give pandering assistance to
those elements in our community
which have been for decades now liv-
ing on public ransom, looting the
country's wealth, and behaving in
the most egregious possible manner
in so far as depriving the country of
the wealth to which it is entitled as
far as the running of the Govern-
ment fs concerned. That is why | say
that this is & Bill which completely
defeats its purpose; this is a Bill
which will not really succeed in the
purpose which ostensibly the Govern-
ment has in mind

st frw aremw (wif) : werw
TR, & 7 & e B s & g
fagit fe xa w1 fade fiear Sfew
fmaiwmgpugmifc o
Wi g ST § 1| aw gurd) T e
Wwew $7w fow arf f aw fddy
W ¥ 9T & TP WrorTAr qwwr
war wy, aw ot & A awr W
farcrelt Wi & wwr wbw ww Www
wwTaT q7 AfeT T AW AN ¥
oy wirlz st fear, feacamow Wt
fear &1 @ & wqETC gv 6 oA
¥ femr § fs ag oot goeTe & 9w
quAT §AT ¥ w1 % wrfy amr
s0f oY 79 & Py wifey zat dig
o § e oft o vl Al T oeTT
% vov w1 fag v wafem w
séfmarm tm & | aveTc A Sw
g 5w gw owwler afy
w1 A da Wi o A g o dwfe
A @ e wi ot ¥ Y g s
¥ TaqE *F, 9 W § v
ot # TR WK g At w
freTa « Iwfiy & ¢ ¢ ot § wTt apy
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w1 SeaTgA ] | W 89 wTETIE §1 R
et ot forg A & Tom same & qTed
qret Y wwA ¥ A oot faonfoat
w1 & fegr qr 1 w4 I Wy
¥ 1 awdw § ¥ gw @ ) miwat
W& FER e o w1 Idw faar
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stenfga fear @ gt ag o Wiy faw
wRTT 7 gfaw wifs sfewfal 92
ot wa ad § e & Foraw @ &
& JawT TTaTET W FEA W aw @
T ® fogr § W W A9 ATy
R dm Ay s A A g g
foe® o &7 § Sww WRE @
wr W ) Ay ST g A Ay @
o IR A1 @ fE oag we
dar 2w 7 qoAT F erfe qOe
& qT8 W KO | OF TET 0T qH
T2 TN W9 Y §IE FT
w & fis fard amw & @Y Gar A,
#w #1 § a ot 71 qafg T A
FHT F Q9 FHT 7T & WX IA 9
% & faee w1 oF fafaa safa
& T g I Arer & qmwAr | gATd
TaARE #Y WY AT § g ¥ FT A
3, woiw £ v garh i 3w
1 oA & g9 adr frwm ® g dnt
T T @ § W Wt foed feAl
aifee @ 9 garh wwrd gf e
FETL ¥ & ATt 7w W feman
i oAl § 2w wg & fadr Wi
wwlraT & dz7 2w famr o< fr wfis-
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w7 A1 1 & WA A0 qew g A
TR W W O gUT 9wl & Wi
¥ T W @ w6 e
A KT WHE w0 i 1 fet e
A wa wfgd | @it v § e
R ¥ WY ATy § 1 oww dw oW
dwewre ferfa § & e wr g
FH Y, <Y WAL ®T qETEET @ ¢
WAy & g7 & wite w0 g §
fr T ag wwe g1, wEATE g, e
T ar AT §Y wW R OF g aig
R TR W R} WA e g
¥ O oW T FT 2w A gown ¥
T TR e A gz it & 1 &
TaTde & fagrs 9X g oF EwaaEr
w1 W% gr 7% fawara feaman amgan
§ fs e & oF fafres wafe &
[T S IAET WEAT Wz afow w Oy
F1 AT feaT § ag 7 fean st
W Wi & arq & g5 faw w1 awda
T g W 3w feodt sded w
fardte w7ar g

8hri Himatsingks (Godda): Sir, I
am surprised to hear the specches of
Prof. Ranga and Prof. Mukerjee. Yes-
terday, the point was made very clear
that the Bill dou not pw any wddi-

tional adv g who
wants to disclose l.n.r l.mdhcl'nad in-
come or money. In fact, lhe two
amendments that were introduced and
accepted by this House have given
sufficient opportunities to those who
wanf to disclose their undisclosed
wealth. In fact, if it were such an
advantageous measure, why shouid the
response be so poor? Even Prof.
Mukerjee has read out a news-item
that searches have been carried out in
about 15 establishments and a large
amount of undisclosed money has been
discovered. Therefore, the Govern-
ment ig following the hard way of
enforcing the laws that are there,
and at the same time has given this
opportunity to those who want to put
forward the gold which is very badly
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needed for the defence of the country
and other urgent requirements which
cannot be met on sccount of our
foreign exchange position.

Therefore, 1 feel that this is a very
welcome measure. It should have
been welcomed by everybody and not
tried to e run down in the fashion in
which some of our friends are trylng
to do. This does not give any addi-
tional advantage to any one who wanta
to put forward money. This js only
to attract the gold which is very bad-
ly needed.

ft @ (aroim) : weT v
wEr, W AT St ofr F wgr Qv
fie g0 AR At & gEm oW e
s ot 3= & gar o g4 &
& 37 w1 worn S § A 9w ey
¥ gza § & ofi—wr g dw
TR WA X 60—40 TTHZ W
A Fw fAeTaT O, 39 § AR T
ot 3 @ e e Ay frar | g
& o, o T wtw oy €Y ok, o
I qWT € AT ¥ arAr Al omar §
& ary A W w) G S §
fr w7 3w ¥ wuft qwe Ty am
§ o dww frw gz 4% R oY
wara & | wt wee 3 firoz dvw, dew
s, T2z WA wifk & WAt whw
ety fedr § 7 ¥, afew & wadomr
I oAl & fag §, frE@ wiw
arfen, et T ferd w1 A
QTN %7 Wrey wOA qw e § e
wrea ¥ v e sy ) s
T R TAT W ko

v faer & wenla i} & w77 mor
& fe afx # frew @, N A ¥ e
#1f qav F#F famn s WY T
ol & Tz IA A Fow oy wew ¥
fear wmimT 1 W7 EW TETT W €A
oz 77 %z won § fr w@w awfm
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W AR g A A W %
WA F FpA T arew At fa g,
WA ® 60-40 TTHS F wG= FY
aff 7T §, wrEA T oA FoEA @
WHT 9T & F wwEw o § 21
e ag ag ST R WA k7wt
& s wat o ¥ W wan g f
ay ¢ oF Ofen & awg o oo wvpr
®! aw & | ag R T o %
far aff aamar mn ¢, afes W@ &
T wTEA W Y ¥ Tk
wTT ATt A o w1 gfew oy
§ f& ag =i & g ® uiw T K
wrew &1, M 6T @ [T 6 T
T £ T W ¥ Hw Ty W
YN O IT A AEowr 3 & fey
g wr mrar I 4t §

a1 fgrgerma & S Yt e
¥ 3w FT W ATHT €F KA © AW

/T R, A AT A e e o
AT w1 qrare § 1 ag arew €10 .
g X o ko

Shri Nath Pal (Rajapur): Sir, I can-
not persuade myself to extend sup-
port to this Bill, though the underly-
ing objectives are such with which it
would be very difficult to have quar-
rel or express disagreement. That this
country, dual
challenge from China and Pakistan,
needs to raise resources and raise
them substantially is & proposition
which needs to be only stated to be
soceptable to this House and this
House has given unstinted support in
the pursuit of this objective.

I would like to point out to  the
Finance Minister—who Is obsent—
that though [ am a little reluctant to
shower criticisms soon after the laurels
which he is supposed to have won
during his odyssey to Moscow. . . .
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Bhri Ranga: Question.

Shri Nath Pal:.. the tenor and tone
of the speech of Prof. Mukerjee should
show that he has not succeeded viry
much. But we are told that he has
succeeded and therefore, normally I
would have been reluctant to shower
criticisms upon him. But I i1nust say
a few things regarding this Bill.

1 am afraid this Bill is an attempt
to give statutory recognition to a fraud
which a section of the communitv has
beep, committing on the people of this
country. This Bill is a premium, a
dividend, on dishonesty. This is going
to act as an incentive to tax-dodgers.
Normally, in other countries including
the Soviet Union, they are trying to
find out means of providing incentives
under the Lejberman theory to the
producer, the cultivator, the worker,
those who contribute to production of
wealth. But this Government is
coming forward with measure after
measure to glve incentives tu that
section of the community—I cannot
work myself mto a frenzy as Prof.
Mukerjee managed, but we feel angry
that the only incentive which the
present administration can think of is
not to the peasant cultivator, the
producer and those who serve this
country with the sweat of their brow,
but to those who do everything to
thwart every national Interest. 1
think the Finance Minister iy a case
of & man who misunderstood the shast-
ras. Perhaps he has taken the wrong
meaning of what Shankaracharya had
to say:

qeafer fast & @0 g

w dfem: @ i
W UT Twn €W e
g quT TR
“All virtue emanates from
gold. Why fight shy of worship-
ping gold?™"
But T think there was an implied cri-
ticlem  which a man of the Finance
Minister's intelligence should not have
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missed. He may be on the verge of
committing the tragedy of the Greek
hero, Midas, who asked God to grant
him the boon that all whatever he
touched should be converted into gold.
He thought he had got the key, the
solution to &all problems. The boon
was granted unto him. What hap-
pened? Absent-mindedly Midas touch-
ed his own hair and it was converted
into gold. The rest of the story, the
intelligent Finance Minister should
know.

He is g fine scholar and coming
home, he should remember what
Ramakrishna Paramahamsa said: A
man who wants to do something
worthwhile should resist two temp-
tations—with due apologies—Kamini
and Kanchan TUnless we liberate
ourselves from the pulls of these
two, we cannot liberate our soul. I
think the Finance Minister should
think about it. He once showed some
promise that he would be making
amends for the lapses committed in
the past. That was the rich promise
he held when he was Minister with-
out Portfolio. We heard some of his
very memorable speeches, but the era
ended when he became the Finance
Minister. These were worthwhile
exercises in objective criticlsm of
what was wrong with the administra-
tion. He showed promise of taking
the right remedial steps,

All the three objectives with which
the Gold Control Order was promulga-
ted have been defeated  Obstinacy
can wvery often be misunderstood for
determination, let not Mr, T. T.
Krishnamacharl persuade  himself
that his present obstinacy in not mc-
cepting the failure of the Gold Com-
trol Order will be regarded by us es
a demonstration of his firmness. It is
nothing of the kind. It may smack of
something different. The triple ob-
jective of the Gold Control Order was
(a) to put an end to gold smuggling—
Mr. Bhagat made the bold statement
and the tall claim in the Rajya Sabha
that the Gold Control Order hag suc-
ceeded in putting an end to gold
smuggling.

KARTIKA 27,
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Shri B, R, Bhagat:
that,

Shri Nath Pal: So, you accept it has
failed, | am happy.

Bhri B. B. Bhagat:
that either.

I did not say

8hri Nath Pal: 1 shall be the first
to congmtulate him if he stands up
ang says, “I never made such u claim,
such a claim cannot be made, the Gold
Control Order has failed.” If he says
that, | shall not be niggardly in offer-
ing congratulations when congratula-
tions are deserved. Let him persuade
himself to give me the opportunity of
handsomely complimenting him by
making this admission that the Gold
Control Order has failed in putting
an end to smuggling.

13 hrs,

Sir, some of these people are ob-
sessed with their favourite facts.
Somebody goes on  perpetuating In
the country that prohibition has suc-
ceeded. Somebody else comes and
tells us that gold smuggling has come
to an end, Has it ended? If any-
thing, the present evidence is that it
is on the increase, I have no evidence
to prove it, but we know that all
those who want to buy gold can buy
gold. Where does it come in? I do
not mean the 14 ct. gold, Where does
T. T, Krishnamachari. . . .

An bhon. Member; Not of Shri Kri-
shnamachari but Bhri Morar)i Desal

Bbri Nath Pai: Yes, I am sorry, 14
ct. gold of his predecessor but I am
saying about 22 ct, gold. If you want
22 et. gold you can get it in unlimited
quantities. The second objective was
to conserve foreign exchange. The third
was, of course, to turn these untapped
resources to development and to Plan.
The fourth was to bring down the
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prices of gold. Has any of these been
achieved? 1f we test with the touch-
stone which he himself get for wus
when theg Gold Control Order was
promulgated, it has faileq in achiev-
ing any of the four objectives. The
prices of gold today are higher than
where they stocod when the Gold
Control Order was promulgated.

Now, Sir, all those who marshal
their intelligence in support of this
odious Bill by saying that the con-
cessions sought to be given by this
Bill are not different from what was
earlier achieved by legislation, are
not being very fair in saying that. I
do not think Shri Himatsingka, who
is another intelligent man, was very
fair in saying that. I do not under-
stand the complications of the share
market and all that go by it. I am
no authority on taxation either. But
commonsense tells me that this js
something quite different from what
was sought tp be dong when we adop-
ted it. T will tell you how. The ear-
lier measure by the Finance Minis-
ter had 80 per cent to 40 per cent. We
know the famous cartoon on it “how
shall we mix it." The benefit here is
100 per cent. To what class of people?
Are we going to perpetuate this? I
understand and appreciate the diffi-
cultics. We need every paisa to be
turned to def and develop .
These are two prior claimg on us. Are
these the means for it? Have we done
something better? Which is the see-
tion that you are going to encourage
by this kind of BilI?

1 am afraid, Sir, the hon. Minister
should ponder very quietly over this.
1 know he does not jump to conclu-
sions. 1 know he is not in the habit
of getting excited. Once he twitted
me by saying that he does mot get
excited. Do not get exclted, but be
reagsonable, be amenable to logic
and be amenable to the force of expe-
rience. mt!uyu.beuze:dt;.be
persuaded whep facts come re
you In e‘11"10u.1' tace. I would like him
to tell onee and for all, will we be
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periodically coming to thoss who just
know that they can bring down this
Government to their way of thinking
by giving them every incentive, by giv-
ing them even this benefit that the
law of this country shall be bent
down to suit them? To suit whom,
not the national interest but this kind
of people. Apparently it has the
veneer, the semblance, the appearance
that this law is basically being
brought for bringing the resources
badly needed for defence and dewelop-
ment. But basically whg is going to
be the beneficiary; it i3 those who
have been making a mockery of your
law. It is they who are going to be
the beneficiaries.

I think something else will have
to be done to get this gold out. How
was this gold made? This was tax
money evaded, gold bought and pre-
served. Now they are tp come not
only as rich men but they are to be,
in the process, to be great patriots.
They broke the law of the country.
They are anti-social elements. My
final objection is that in spite of this
incentive you are not going to get
what you want. I want tp say this
to the Pinance Minister. He had this
brilliant idea earlier when Kaldor
persuaded him to give some thought
to Kaldor’s proposals. Then he took
a courageous step and he knows what
happened. We have on previous oc-
casions given the number of people
who have made falthful statements
regarding wealth tax, gift tax and
expenditure tax. How meagre was it?
Tt iz not that, therefore, the measure
was wrong, but the measure had
something to recommend.

Finally, I say that in the light of
the suffering of the masses and the
redimdancles In the Bill, thiz Bill
makes a mockery of the Gold Control
Order. Tf the miserv of halt a mil-
lion people does not move you, It is
amazing. How can we be oblivious.
how can we persuade ourselves to be
blind to this, to the misery of half a
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million goldsmiths who are honest
citizens—It is not that every one of
them is a blackmarketeer—who have
served this country very loyally and
many of whom are humble artisans.
The sheer logic of this ghould per-
suade the Finance Minister to declare
to this House that the Gold Control
Order has become redundant.

With these words, Sir, I once again
emphasise that it will not be possible
for any legislator, though he would
agree with the necessity of ralsing
resources, to support this kind of
dublous means of ralsing resources.

st Wit W o (wEET)
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Shri S, M, Banerjee: Mr. Speaker
Sir, 1 rise to oppose this Bill once
sgain, and I fully support the expres-
sion given to this Bill by my hon.
friends, Prof. Mukerjee, Shri Nath Pai
and others. It is really a tragedy in
this eountry that whatever wmeasure
is being taken it is always taken in
a half-hearted manner and there is no
sincere effort by the Government to
unearth either the black-money or
the gold.

When I was speaking on the first
reading, I mentioned that when a
declaration was made by the Thon.
Finance Minister giving 80 days' time
to those who wanted to submit their
unaccounted money, there were cases
pending in Delhi and had this con-
cession not been given, those com-
panies would have been forced to
pay 80 per cent income-tax and near-
ly 150 per cent as penalty. But by
this declaration they were able to
save large amoun!s. They  simply
declared the same amount which was
under scrutiny or investigation by the
income-tax or other suthorities. So,
whatever concesslon has been given,
it has been given only to those who
are taking all concession from Gov-
ernment.
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13.11 hrs.
[Mr. DeruTY-SPEAKER in the Chair)

What the role of certain industria=
lists in the country is known to us.
I do not oppose all industrialists, but
there are industrialists in the country
who have hoarded money made out
of blackmarketing. What happened in
Kanpur? The other day there was a
furore in the House on the question
of Lakshmj Chand Aggarwal hoarding
money to the tune of crores of rupees
out of blackmarke.ing and sending
corrugated sheets to Pakistan.

Shri Harl Vishnu Kamath: Kanpur
chap!

8hr| 8. M. Banerjee: Yes, a Kanpur
chep. What happened in West Ben-
gal? Even during this emergency
when Pakistani soldiers were killing
our jawans, when the entire country
rose like one man to defend the
mothertand, what happened in Cal-
cutta? Men like Jai Chand Sethia and
Gajraj Saraogi, who were caught not
only for blackmarketing, were (rying
to help Pakistan monetarily with the
help of Isphahani, What action was
taken against them? Even the officer,
who was responsible to arrest or gcru-
tinise the whole thing, has been trans-
ferred from Calcutta to some other
place. Ths is the fate of senior Gov-
ernment officials who are honcst to
the core and who want to help this
Government.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
8ahm): That is totally wrong.

Shri 8. M. Banerjee: I want to know
clearly whether Shri R. Prasad, Col-
lector, Central Excise, West Bengal,
has been transferred or not. I men-
tion the name. After the whole inci-
dent, he was transferred because he
was one man who, with Shri Shrivas-
tava—] generally do not mention
names—with unquestionable integrity
was trying to arrest these tycoons and
expose their sins against the interests
of the country.
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Here I should also take this oppor-
tunity of saying that I was under the
impression that after this Bi 1 is pass-
ed at least some relief will be given
to goldsmiths and that the Gold Con-
trol Order will be rescinded or done
away with; but, they have not done it
Now, an atmosphere is being created
in the country that many people will
give gold. T am sure, only the middle-
class employees or those coming from
middle-class families and gotting with-
in the pay range of Rs. 100 to Rs, 250
wi'l give some gold in the interest of
the country, for defending the mother-
land, It is they who have come out.
The other people will not give.

An hon. Member: Shri Rameshwar
Tantia.

Bhri 8. M. Banerjee: Shri Ramesh-
war Tantia might have given. I am
happy about it. But, what about
Shri Prabhu Dayal Himatsingka?
What about others? They are not
giving gold.

Bhri Rameshwar Sahu: What about
from that side?

Bhrl §. M. Banerjee: ] am paying
Rs. 50 every month.

The general impression about the
Government in the country is that
whatever it toucheg vanishes. TIhe
o'her day I was told that the Gov-
ernment of India is considered to be
the greatest magiclan; whatever they
touch wanishes, They touch wheat and
it vanishes; they touch foodgrains and
they vanish. Now they are going to
touch gold and it also will vanish,
That is the general impression about
the Government. I do not want to
create that fmpression; I want gold
for guns, But what is happening
actually? Five lakh goldsmiths are
still rotting on the streets. It is a
sad commentary on our planning and
our employment potential . . . (In-
terruption). It will come to Shri
Mahavir Tyagi. He is rehabilitating
everyone. Even when 1 was dismiss-
ed, I was rehabilitated by him.
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Shri Narendra Singh Mahida
(Amand): Mr. Deputy-Speaker, Sir,
we are facing the realities of life. I
have heard the words of wisdom from
Shri Nath Pai, namely,—

“ga ;. STeAETRafa

Even Russia or China also want gold
because gold |s a commodity which is
internationally accepted. This mea-
sure, 1 understand is for giving as-
surance to industrialists or capitalists,
who have gold with them, that their
gold iIs guaranteed by Gowernment
from taxation and, further, that they
will be returning the gold after 15
years. So, in fact, thls Bill should
be supported by all parties but, I am
rather surprised that Shri Mukerjee
and Professor Ranga are in company
and. .

Shri Harl Vishnn Kamath: Com-
pany? Is it parliamentary?

Shrl Narendra Singh Mahida: . . .
are agreed on the opposition to this
Bill. One wants that better facilities
should be given tp capitalists and Lhe
other wants that capitalists should be
complete'y wiped off. So, these two
different groups are agreeable on this
point, makes me rather gcaptical and
also puts me in a laughing mood,

This is a democratic country and Iin
a democracy we cannot take gold by
force. When we aceept demoeracy,
we must find means to get gold and
that gold must be mcquired by demo-
cratic means. In this couniry we
have a tradition of not donating gold
but of firing gold. Rani Lakshmibai
of Jhansi, when defending her citadel,
had fired silver and gold bullets when
iron bullety were not avallable. I am
quite sure, in spite of Tittle opposition
here and there, this country will rely
in giving gold; maintain our tradition
and our nationallty. We shall offer all
the gold that we possess for the defence
of this country. That is the idea, T
understand, why Government requires
gold. It is not merely for Importing
wheat or fancy things, that we acquire
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gold. It is a commodity which is to be
exchanged with bullets.

It we talk of defending this country
against China or Pakistan, we shall
have 1o give gold or be prepared for
furthey taxation. Either of these two
we must welcome; but, if the Govern-
ment comes forward with concessions
for giving gold, we oppose it and
when they try to tax us more, we
oppose it. So, I very humbly submit—
I am not a tax-payer of this kind—
that some assurance should be given
in a democracy to those upper class
pergsons who have gold so that they
may come out with gold. Whether it is
black or white, we are not aware; |f
it is black gold the Central Excise has
all the powerg to capture it. The
other day we had read in the papers
that in Calcutta the Central Govern-
ment caughi some industrialists who
have been dealing in smuggled goods.

This Bill is a welcoms measure. It
is no use running down those people
who have come forward to offer their
gold to the country. They must also
understand that the value of gold
depreciates. It does not pay them in
the full manner in which they want
it. So, 1 appreciate the measure of
this Bill and T see no reason why
other people should oppose it merely
for the sake of opposing it. 1 very
heartily welcome thig Bill.

Shri B. R. Bhagat: Mr. Deputy-
Speaker, Sir, I need not go into the
points that have been raised by hon
Members because already yesterday
I have dealt with most of them. It
is curious that there are no new ideas
or thoughts emerging because al-
though different hon. Members have
spoken in more eloquent language, it
has been mainly repetition. I can
say that 1 agree with most of the
sentiments expressed by hon. Members
so far as sentiments are concerned, for
example, the quotalions from  the
Mahabharata sbout the exploitative
process of wealth-gathering. From the
Mahabharata to Marx all this process
has been happening. 1 agree entirely.
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Similarly, the hon. Member has said
about Kanchan and kemini. 1 am
not a scholar of Sanskrit though I
have read some Sanskrit; but I think,
1 can tell the hon. Member with
greater force how, more than kamini,
kanchan can be  dangerous. 1 can
only quote Rahim, who is a more
popular poet than  Shankaracharya
whom he has quoted, There is a fam-
ous couplet of Rahim:—

“TE ETF § GRCAT ST e |
T wrg A 7Y, uw arg W ("

One kanak is toxin and the other is
a woman. So, it is hundred times
more. I say, gold can be more dan-
gerous and the only way it cannot be
dangerous is that it should be so-
cialised.

I am in complete agresment about
the sentiments that have been expres-
sed. About the incentives to the pro-
ducer—I am g producer myself; I do
not know whether the hon. Member is
a farmer or not—] know what is the
incentive that a farmer requires.
Therefore, there is no question of any
disagreemeni about the gentiments.
But the point is: What should we do?

Bhri Nath Pal: You are not a far-
mer; you are an absentee landlord.

Shri B. B, Bhagat: No: fortunately.
not yet.

But the point is: What should
we do? As | said yesterday, we have
given cerlain conceasions. The hon.
Member knows the philosophy of the
stick and the carrot. The Govern-
ment has to use both the stick and the
carrot. Sometimes danda {s necessary
and sometimes some concessions are
necessary. Whether you call it the
hard way or the soft way, the totali-
tarian or the democratic way, both
these processes are there.

Sir, I had explained the background
of the concessions. It is not a con-
cession to the bhlack-marketeers to
convert their black money into gold
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But it is a concession to certain
persons who have a large hoard
of gold and it may be that they may
be affected by the application of vari-
ous taxation Iaws. It ig for those who
may have gold to tender gold. They
need not sell it to somebody who may
convert his money into gold in tender-
ing it. I repeat again that the con-
cession is only for those persons and
the concession is not immoderate. It
is reasonable and it cannot be an
affront to any public morality.

Secondly, it should be appreciated
that this is for a very limited period
of gbout 3 or 4 months. The conces-
sion is given in the extreme urgency
of raising certain external resourcer
to meet a difficult situation end to
make us self-reliant. So, it ig in this
context that we have to judge whe-
ther the concession given is reason-
able or not. It is quite reasonable.
It cannot be sajd we are pandering
to these anti-social elements. I have
no love for them nor has the Govern-
ment any love for them. The House
would appreciate the successive mea-
sures taken by the Government ans
particularly by the present Financ
Minister in finding out the undisclosed
income, whether it is in the form of
currency or whether it is in the form
of gold. The Government has also
taken anti-smuggling measures.

I can understand Mr. Masani by way
of hig eloquent language and Mr.
Ranga in his less eloquent language
opposing the Gold Control Act. But
I cannot understand the hon. Member,
Prof, Mukerjee, who proclaims social-
ismg of varied variety, from communi-
ism to soclalism, and Mr, Nath Pal
opposing the Gold Control Act. I was
also misquoted and it was sald that
1 had said that the Gold Control Act
has not stopped smuggling. What I
said was that smuggling, as any other
anti-social practice, cannot be eradi-
cated in a day. There are also other
forces working for it. But the gold
control measure wants to control the
hoarding of gold by wvarious processes
of declarations and it assist In  the
process of checking smuggling. Its
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success cannot be judged in g day or
in @ few months. In that respect it
is a social measure and a measure of
social reform, Take, for instance,
the Shards Act. At one time, the Act
was, more or less, non-existent al-
though the Act had been passed by
Parliament. But today you will find
that it has come into operation. [
hink if the hon. Member who claims
w0 have a progressive gutloock takes
the census of the viewg of the younger
women and younger men, he will find
that the lure for gold is going down,
If this Gold Control Act is there, |
think, a day will come soon, in the
course of years that at least the future
generation, the younger generation,
will give up gold. If you take away
the gold control measures the sign-
post, that is, the direction, will not
remain there. Mr. Ranga wants to
reverse the social trend. Therefore, 1
can understand his» opposition to
the Gold Control Order. Then Mr.
Masani and Mr, Ranga say that if the
Gold Control Act is not repealed
this scheme will not suoceed. Mr.
Masanj even claims that the people
of this country have less faith in the
Government than the people of other
countries who are giving greater as-
sistance. [ have no quarrel with this
travesty and perversity of thinking.
I can join issue with the hon. Members
who want to go ahead and want the
country to build a self-reliant sconomy
and who want to defend the freedom
and the integrity of the country.

It is for this purpose that a measure
like this had been brought forward
I concede that we have given conces-
sions. But I repeat that it is a patrio-
tic appeal to a large number of men
and women who have a small holding
of gold, say, of 5 tolas or 10 tolas and
it is in the realities of the situation
that we have given certain reasonable
concessions to certain sections of the
people. I think, on balanced consi-
derations, the hon. Members should
support this measure which is g mea-
sure 10 raise certaip resources for the
country. I would plead with them. The
object of this measure ls unexception-
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able ag has been expressed by all the
Members on the othe- side. But you
have Lo accept cesimin compromises
and in given conaiions the compro=-
miseg are reasonable. They are not

D.G.S. (General)

extraordinary. We must create a pro-

per climate which is absolutely neces-
sary for the success of this ‘measure
and which is vital for making us self-
reliant in the coming 'months so far as
the external resources are concerned.
If the will of Parliament is expressed
in a unanimous manner, it will help in
creating a proper climate in the coun-
try. Although small quantities of goid
have been tendered uptill now, I have
ng doubt that in the coming days and
weeks, il the climate is built up, we
can have a gizeable amount of gold to
meet our external resources require-
‘ment,

With these words, I appeal to the
House to adopt this Bill unanimous.y
and without any division.

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

1325 hrs.

DEMANDS* FOR SUPFLEMENTARY
GRANTS (GENERAL), 1965-68.

Mr. Deputy-Speaker: We now take
up the Supplementary Demands for
Grants (General). The time allotted
for thig is 2 hours. Does the Minister
want to make any speech?

The Minister of Planning (8hrl B.
R. Bhagat): No, Sir.
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Demano No. 16—EpucaTion
Mr. Deputy Speaker: Motion d:

“That a Supplementary sum
not exceeding Rs. 1,000 be grant-
ed to the President to defray
the charges which will come in
course of paymen; during the year
ending the 31st day of March,
1968, in respect of 'Education’.”

Deimanp No. 37—OtHzr REvENUE
EXPENDITURE OoF THE MiNISTRY OF
FINANCE

Mr. Deputy Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 525000 be
g-anted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1968, in respect of
‘Other Revenue Expenditure of
the Ministry of Finance'."

Demanp No. 39—Grants-IN-Am  TO
Srare ANp Union Termrmory Gov-
ERNMENTS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Hs 1,00,00,000 be
granted to the President to de-
fray the charges which will
come in Course of payment dur-
ing the year ending the 313t day
of March, 1986, in respect of
‘Grants-in-ajd to State and Union
Territory Governments'"

Demanp No. 47—Ormem  Revenuve
EXpENDITURE OF THE MINISTRY oOF
Foop AND AGRICULTURE
Mr. Deputy-Bpeaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 7,50,00,000 be

*Moved with the recommendation of the Preaident.
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granted to the President fo de-
fray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1086, in respect of
‘Othe: Revenue Expenditure of
the Ministry of Food and Agri-
culture.”

Demanp No, 83—Orwer RevEnve
EXPENDITURE OF THE MINISTRY oOF
PETROLEUM AND CHEMICALS

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 1,65,00,000 be
g-anted to the President o de-
fray the charges which will
come in course of paymepny dur-
ing the year ending the 3lst day
of March, 1988, in respect of
‘Other Revenue Expenditure of
the Ministry of Petroleum and
Chemicals" "

Demann  No. 110—Oruer  Revesve
Expenorrure or Lok Sapma

Mr. Deputy-Speaker: Motion moved:

*That a Supplementary sum
not exceeding Rs. 1,00000 be
g-anted to the President to de-
fray the charges which will
comg in course of paymeng dur-
ing the year ending the 31st day
of March, 1966, in respect of
‘Other Revenue Expenditure of
Lok Sabha'"

Demanp No. 121—Caprrar OuTray on
Currency anp Comiace

Mr, Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 71,43,00,000 be
R-anted to the President to de-
fray the charges which will
comg in course of payment dur=
ing the year ending the 31st day
of March, 1866, in respect of
‘Capital Outlay on Currency and
Coinage’.”
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Demanp No. 130—Oruer  Caprrar
OvrLay oF THE MinvistRy or Foop
AND AGRICULTURE

Mr, Deputy-Speiker: Motion moved:

“That a Supplementary Sum
not exceeding Rs. 15,00,000 be
granted to the President to de-
fray the charges which will
comg in course of payment dur-
ing the year ending the 31st day
of March, 1866, in Trespect of
‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture””

Demanp No. 133—CaprraL OUTLAY orF
e MivistRy or INDUSTRY AND
BuPPLY

Mr. Deputy-Speaker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 2,80,83,000 be
granled to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending the 31st day
of March, 1986, in respect of
‘Capita] Outlay of the Ministry of
Industry and Supply".”

Demanp No. 140—Caprrar Ovrtrav or
tur MinvmstRYy or Stexi anp Mmves

Mr. Deputy-Spetker: Motion moved:

“That a Supplementary sum
not exceeding Rs. 20,00000 be
granted to the President to de-
fray the charges which will
come in course of payment dur-
ing the year ending she 31st day
of March, 1968, in regpect of
‘Capital Outlay of the Ministry of
Steel and Mines'."

Mr. Deputy-Speaker: These de-
mands are now before the House.

Shri Hari Vishnn Eamath (Hos-
hangabad): I want to raise m poiot
of order.

Sir, 1 invite your attention to pp.
22-23 of this booklet on the Supple-
mentary Demands which deal with
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[Shri Hari Vishnu Kamath)
the Demand for Grant on account of
the Government's taking over the
undertaking of the Metal Corpora-
tion of India as some money is need-
ed for expenditure on wvarious counts
in that connection.

The House is aware that the Metal
Corporation of India (Acquisition of
Undertaking) Bill to replace the
Ordinance which was promulgated by
the President during the recesy was
introducegq in the ‘Hnuae last week
and it has noy yet been taken yp for
consideration, let alone being
by the House. It has not yet been
considered by the House. Now, this
Demand anticipates the passage of
the Bill. Very likely, if members of
the Party in power are not whipped
by their Whips, it is possible that the
Bill may be thrown out

Shri P, Venkatasubbalah
On a point of order, Sir.

Mr. Deputy-Speaker: Let him finish
first.

Shri Hari Vishnm HEamath: His
point of order cannot replace my
point of order. Let one point of
order be disposed of first.

Sir, the Bill which wag introduced
in the House lagt week has not come
up for consideration. If the Bill is
thrown out by the House—I hope, it
will—thiy Demand for Grant on ac-
count of certain expenges incurred in
that connection cannot come up be-
fore the House. The Demand, as it
has been made in this booklet, which
has come before the House anticipat-
& the passing of the Metal Corpora-
tion of India (Acquisition of Under-
twking) Bill. It puts the cart before
the horse, so to say, as has been
well said, a drop of poison cap vitiate
a whole cistern or barrel of milk.
The inclusion of this Demand in these
Supplementary Demands vitiate; the
entire Demands for Grants. So, this
motion made by the Minister jg out
of order and this cannot be taken up
unless this demand is deleted from
the list of Demands before the Houss.

(Adoni):
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Shri 8. M. Banerjee (Kanpur): I
rise to support the submission of Shri
Kamath. ] feel that this particular
demand for the Metal Corporation of
India cannot be discussed in this
House. 1 have another submission to
make, apart from the points made
out by my friend, Shri Kamath.

Mr Deputy-Speaker: What Is the
rule under which the hon. member
raiseq thig point of order?

Shrl Hari Vishou Eamath: This is
a generul rule. When the Bill has
not yet been passed, how can the
Demand come before the House?

Shri 5. M. Banerjee: The moment
the Bill was introduced in the House,
you remember | wanted to oppose it
for two reasons. Now I find that
there is 3 Demand for Grants. It is
known to the Minister of Parliamen-
tary Affairs and the Minister of Steel
& Miney that even the Ordinance has
been challenged by the Metal Cor-
poration and that the case jg pending
in the Punjab High Court Circuit
Bench in Delhi. The Bill may not
even come up for discussion gince the
matter is sub judice. When that is
the position it passes my compre-
hension how this Demand has been
included in thig list when there is
nothing before the House. As 1 point-
ed out the other day, the Metal Cor-
poration was taken over by Govern-
ment by an Ordinance on the 22nd
October, 1865, when the Parliament
was to be in session from 3rd Novem-
ber, 1988,

I submit that it will be against
Parliamentary convention to take up
the Demang for Grants when the
Bill has not been passeq by the
House.

8hri H. N. Mukerjee (Calcutta
Central); Here in this booklet on
Supplementary Demadn, for Grants,
we are informed that an Administra-

tor has been appointed for the effi-
cient g and administra
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tion of an undertaking which the
Government propose to set yp and
the House js being asked to provide
money for thig undertaking. As far
as the House is concerned, this un-
dertaking will only comg into the
picture when the House hag dispos-
ed of thig Bill. Government has
chosen to promulgate an Ordinance,
but since the House ig actually in
session, it can take notice—judicial
notice or constitutional notice what-
ever you may call it—of the under-
taking only when it is there. There
is no such undertaking as far ag the
House is concerned and we cannot be
expected to provide money for the
purposes of an undertaking which the
House within its wisdom will decide
later on as to whether it should be
there or not. Since we have pot got
that undertaking, Government may
get money for that from whatever
source it has control over, but it
cannot ask us to do something which is
fantastic, which is so peculiar. After
ell, the whole business gbout Ordi-
nance is somewhat repulsive to the
idea of normal Parliamentary func-
tioning. An Ordinance iy promulgat-
ed only in very special circumstan-
ces which have to be explained in all
its implicationg by Government to
Parliament ang then the Parliament
gives jts er-post facto sanction, etc.
Before we have given sanction to
something which the Government has
done by virtue of ity extra-ordinary
powers, we are asekd to take cogni-
zance of an undertaking of which we
are not in a position to take any
Nptice. | would, therefore submit to
You that you should rule that this
matter, at any rate, cannoi be dis-
cugsed and no Granis can be voted
by this House under this jtem.

The Minister of Finance (8hri T.
T. Krishnamachari): | am somewhat
surprised thap this issue should be
raised because until Parliament
otherwise decides, the law jg that
the Metal Corporation of India is
under the administration of the Gov-
ernment of India by virtue of the
legislative powers of the President
It, by any chance, the Hous, rejects
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the Bill, then perhapy Government
would come and seek somg kind of
assistance o indemnify the acts that
had been undertaken in the mean-
time. (Interruptions). But today
the law is that Government is in
possession of this particular under-
taking. This undertaking has to be
run and we cannot leave it in the
'middle; the administration of the
undertaking has to be carried on un-
til Parliament decides otherwise. If
Parliament otherwise decides then
the Government will have to bring in
a Bill for indemnifying those who
have undertaken the expenditure and
at that time the Houge might casti-
gate the Government for having un-
dertaking that expenditure. But to-
day the law is that this undertaking
has been taken over by the Govern-
ment and it canont be administered
except by spending money and that
is where it comes. The mere fact
that Parliament has given consent to
this money being spent for purposes
of administration of the undertaking
the Government has taken over by
virtue of an Ordinance, does pnot com-
mit the Parliamrent to say that they
support the Bill; they may or may
not support the Bill, that is & diffe-
rent matter. But ag the position ob-
tains today, this Demand s perfectly
justifiable ang I do not think that
there is anything out of order here.

Bhrl N. C. Chaiterjes (Burdwan):
It would be proper to see first whe-
ther Parliament will replace the Ordi-
nance by a proper legislation and
then ask for Grants. 1 know that
the executive legislation hag some
force, but when you are trying to
make it a permanent law by having
this before Parliament, it is not pro-
per to mak for Granty in advance.

Mr, Deputy-Speaker: Even Ordi-
nance iy as good as law according to
the Constitution. Under the Ordi-
nance promulgated by the President,
the Meta] Corporation is already un-
der the management of the Govern-
ment and the Government has come
forward with this Demand. If the
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[Mr. Deputy-Speaker]
main Bill fallg through, the Demand
also will fall through. There ig no
point of order here,

Shri Harl Vishnu Kamath: On a
point of clarification. When Parlia-
ment is in session and when the Ordi-
nance is being replaced by a Bill,
which is likely to be taken up in a
few days, why should there pe this
indecent haste?  After the Bill is
passed, we can take up this Demand.

Mr. Deputy-Speaker: There is no
point of order here.

Shri 8. M. Banerjee: I would in-
vite your kind attention

Mr. Deputy-Speaker: Order, order.
Is anybody moving Cut Motions?

Shri S. M. Banerjee: Kindly hear
me, Sir. 1 would reguest you to see
the order paper. This particular
Bill, Metal Corporation of India
(Acquisition of Undertaking) Bill,
can come even today.

Mr. Deputy-Speaker: Already the
Metal Corporation ig wunder the
management of the Government of
India under an Ordinance promulgat-
ed by the President. The Ordinance
is as good as & law until it is thrown
out by the Parliament. There is,
therefore no point of order here. (In-
terruptions)

Shri Harl Vishnu Kamath: This is
an obnoxious precedent that you are
creating.

Mr. Deputy-Speaker: Let us take
up Cut Motions. Shri Yashpal Singh
is mot here. Shri Bade

Shri Bade (Khargone):
move;

(i) “That the demand for a

Supplementary grant of a sum

not exceeding Rs. 1,000 in respect

I beg to

of ‘Education’ be reduced by

Rs. 100."

[Need to intrease the stipend for
students.] (7).
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(ii) “That the demand for a
Supplementary grant of a sum not
excceding Rs. 1,00,00,000 in res-
pect of ‘Grants-in-Aid to State
and Union Territory Govern-
Ments’ be reduced by Rs. 100." "

[Need to take more eﬂecﬁv'e steps to
rehabilitate displaced persons at
Jammau.] (8)

(iii) "“That the demand for a
Supplementary grant of a sum not
exceeding Rs. 7,50,00,000 in res-
pect of 'Other Revenue Expendi-
ture of the Ministry of Food and
Agriculture’ be reduced by
Rs. 100.".

[Export policy of sugar and subsidis-
ing the sugar industry.] (8).

Mr., Deputy-Speaker:
time is allotted.

Two houry'

Shri 8. M. Banerjee:
should be extended.

The time

Mr. Deputy-Speaker: We shall ex-
tend it by one hour as usual.

Shri Ranga (Chittoor): T find that
under Demand No. 37, Government
have asked for a token sum only,
but at the same time the Demand
deals with the tax credit scheme.
Under this tax credit scheme, those
who are able to export commodities
which come within the list of com-
modities certified by Government
would be entitled to a rebate up to 15
per cent. This scheme was hailed by
many people in the country in the
hope that our exports would be
encouraged But unfortunately I do
not know how the officers concerned
have thought it fit to keep mica out
of the list of such certified minerals
as would merit this benefit or conces-
sion. I would like to submit that it
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is very unfair to keep out mica. Mica
is one of the most important foreign-
exchange-earning minerals. It s
also mined from out of the mines, and
it is very valuable too.

Unfortunately, during the last three
or four years, the export prospects
have not been very bright. The prices
have been very low. Only for a few
months during this year there was
some kind of demand, but otherwise
the whole industry has been going
through a depression. More than two
lakhs of workers are employed in this
industry in the three principal mica-
producing States, namely Rajasthan,
Bihar and Andhra Pradesh. They are
facing unemployment now. If at all
any exportable commodity merits this
concession then it is mica. I would
uke Government to pay some atten-
tion to this matter,

Shri Harl Vishnu Kamath: On a
point of order. I am sure you will
agree that when the leader of the
biggest Opposition group is speaking
there must be quorum in the House.

Mr, Deputy-Speaker: Shri Ranga
may resume his seat for a while
The quorum bell is being run—Now,
there is quoruni. Shri Ranga may
resume his speech.

Bhrl Ramga: 1 hope Government
will give some consideration to this
matter especially also in view of the
representation made recently by those
‘who represent the mica mining ine
dustry.

Secondly, there is the question of
sugar exports. 1 am not very much
opposed to exports in & subsidised
manner, if Government are so des-
perately in neeq of foreign exchange
that they do not mind the whole eco-
nomy being brought into contempt in
this way by our selling sugar which
costs here for our consumer something
like Rs. 850 per ton, to the foreign
buyers at prices ranging from Rs. 230
to Rs. 620. The foreign prices are all
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oscillating from Rs. 230 at the bottom
to Rs. 620 at the height We have
to go and compete with others in
foreign countries and we are put to
this plight b of the inflati ¥
policies of the Governmeny ang other
wrong economic policies which they
are pursuing. Anyhow they are sell-
ing 1t at subsidised prices; and with
what results? The result is that the
country is made lo lose Rs. 10 crores.
That was what they said in the
beginning. But now they come for-
ward and tell us that we are going
to lose about Rs. 17.5 crores, and we
have got to spend all this money in
order to earn the paltry sum of
foreign exchange of Rs. 11§ crores.
According to me, thig is bad econo-
mics, Yet, Government want to make
our people suffer in order to get this
foreign exchange so that they can
play with our economy.
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That apart, there is one other gques-
tion also, namely the question of pay-
ing remunerative prices to the sugar-
cane producers. Unfortunately, those
prices have been kept low. There
have been complaints not only from
the south and the west but also from
the Gangetic Valley. But Govern-
ment go on saying that it would mnot
be possible for them to pay a remu-
nerative price to them. If only they
would spend half the amount that
they are losing on the sugar exports,
on the improvement of the quality of
the sugarcane produced and ils
sucrose content and later on the kind
of production also that they would be
having in the sugar mills, I am sure
they would be able in a few years
to come to increase the efficiency of
our sugar industry to such an extent
that they can bring down the cost of
production of sugar. But very little
effort has been made on these lines.
Even the cess which has been collect-
ed in UP and Blhar to the tune of
several crores of rupees, which it was
said would be utilised to improve
communications as well as sugarcane
production for the benefit of the
sugarcane growers, has not been uti-
lised for the specific or earmarked
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Taxation

[Shri Ranga]

purpose, On the other hand, all these
accumulated sums have been ulilised
by the Bihar UP Governments for
their own general revenues. That
kind of unholy thing has got to be
stopped. I hope Government woulc
take some steps to stop that kind ot
thing.

Then, there is the question of gur
prices. From time to time we hear
that Government have got something
ugainst the rise of prices of gur, that
it is because of gur prices that the
Sugar prices also cannot be brought
down ang sugarcane growers are
benefiting themselves and so on. I
would submit that that is not so ac-
tually. The prices of gur are subject
to huge fluctuations. For instance, in
May, 1064, the price was Rs. 204 while
in May, 1965 it went down to Rs. 166.
Such is the range of the fluctuations.
It is from such fluctuations that our
sugarcane producers have been made
to suffer for all these years, from
year to year, just because Govern-
ment in their own wussed way refused
to announce and maintain a minimum
level of prices for gur production. I
would like Government to begin to
think on the following lines at least
now, Now that they have begun to
tnink in terms of crop insurance, let
them think in terms of insunng the
gur producers from these fluctua-
tions of a wide nature.

1 find that Government are laking
up the Central Fisheries Corporation.
I am glad that at long last it is coming
into existence. Iy was actually bro-
ught into existence on the §th Sep-
tember, 1965, I do not know why
they tarried for so long. Now they
have brought it into existence, but
they have not made any porper
arrangements for its establishment
They have not yet thought of the de-
tailed administrative  set-up that
should be there, the number of officers
that there should be, the finances to
be handled by them and so on. And
yet they have come forward before
this House with a demang for a loken
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grant. I do not think that thal 1s the
proper way to deal with th~ House.

Then, there are two other compa-
nies, namely Jeasops Co. Ltd., end the
Jawar Metal Corporation. Both of
them have been found at the rocks.
But the Jessops Co. Ltd. has been
taken over by Government since 1958.
We have no information as to how
the State has managed it, whether the
State management has been better
than the private management..

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
Very much better.

Shri Ranga: But we have not got
any information here. We have not
been told whether they have been
able to achieve any profits and if so,
how much. Government have only said
that they are taking over these com-
panies. We are asked to plare money
at their disposal. Then there is this
Zawar Metal Corporation. It has also
not made any profit. I do not konw
why we are asked to take it over at
this stage. We want more informa-
tion in regard to these two corpora-
tions.

Any time Government thinks of
taking over any particular industry
or industrial concern, it thinks in terms
of a corporation. What does it do? It
guarantees & minimum profit. If this
profit is not realised, then the general
taxpayer is expected to make good
the failure of that industry to make
any kind of profit whatever, This is
a wrong financial approach. My hon.
friend, who was Chairman of the PAC,
ought to be able to see the humour
of it all

Then there is this Oil Corporation.
This is an i scheme that
they have. They have the Indian
Oils. There is an agreement of Indian
Oil with another corporation which
deals with other oils. There is an
assurance given to the Indian Oils
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that it would be enabled to make a
profit of @ per cent. It fails to do so.
Why? because in its dealings with
the other corporation, it has sustained
losses. Therefore, for the failure of
these two corporations, now the gene-
ral taxpayer is asked to provide these
sums. Is this the right financial ap-
proach, Why should Government
create these corporations, one after
the other, and give to their own cor-
poration these guarantees of minimum
profits? Afterwards, why should they
go to sleep while these corporations
go on sustaining losses and running
into troubles”. Whenever they sustain
losses, they again come to us not in a
direct way, that they have run this
industry in this bad way and there-
fore, they have lost and they apologise
to the House and expect the House
to make & grant in order to make
good the loss, but on the other hand,
we are asked to pay for the loss sus-
tained by a corporation which is ex-
pected to make profits, which is ex-
pected to manage that industry much
better than the government depart-
ment itself,

So I want my hon. friend, Shri f. N.
Singh—though in regard to these Oils
Corporation, he is not in charge of
it—to think about it and see how ab-
surd it all is, that within his Govern-
ment these things are going on—he
will find all this tamasha going on in
the Ministry of Petrol and Che-
micals,

Lastly, 1 am glad that this Instivete
of Constitutional end Parliamentary
Studies is being brought into exist-
ence. | would have wished that the
Lok Sebha Secretariat or the Parlia-
ment Secretariat of both Houses had
taken a more direct interest in this
matter and themselves organised it
with the assistance of parliamentarians,
educationists, lawyers and other peo-
ple that they themselves suggest here;
instead of leaving it to the initlative
of outsiders, they themselves, should
have organised it and afterwards Par-
liament would have given its blessings.
Parllament should have taken up such
a venture a long time ago. I hope now
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that It has taken this particular ghape,
Parliament would continue to evince
interest in the development of this
Institute.
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e} aga #ay v § N S 7
feeraedt Tat &, ugy ¥ Q@ W QA
Fadra sworrE w1 e v gy §
qafy gardt gfrafefedi ¥ @ awe
e & o wramg &, AT 0T T W
& qrgTen W1 §, foer Wit o Qe deq
¥ T § ot T e g1 W AT

¥ 71 aw ¥ @ qud geand
g * W vl ¥ feewedt wdt § 99
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¥ §9g £T & §8  aeg e
& awwar g fis o7 0% weEt o g
wF oy & @ w7 2w & v v
Y wre e e v A & o I
TAATY T § F g ol ST | g e
Y g & fod Faw 2 o w0d T T
& ot fiw gowre dar agat & ) & e
fir ot 3% 7¥ siva ¢@ deaT & oA T
¢ 37 ¥ oy ¥ @t mgTHaT W
Y gri AT wroew § Wiy f 2 W
W T T gl AfeT W6 oaw w1
£9 HYqT & wTHT %) qEw A & fay
gt wfuw & wfaw agrgar 0 oife
g geqT NfE oqfgr 13 Mg 2
T WAy # i & af ol & Wi
kafar ¥ qF dar arfge sefeqa st
@ Wi ag grfger gam=r gwAl ¥
warew & ford wgraw
14 hrs,

# oF o I wgar A £ )
ad o 7 i ¢ e afa
& uiwewy foepmw wwiom &
vy i § Wi Y 1 G aoe £
o & ) vdiweRT foEgA W
T ) e g€ W e § e sw
¥ xo v Wy femr 0 Afew agt
a% 39 & w7 & fooe w1 svew
§ 3% TwA & 9w g @ e gE Feqr
T AN WA} AT WHT AFT AT TG 4
a&1 & gaft g7 wrr & ¢ v 51 fas
ey fapgr wan § i & fawewt frangien
wEFRWT & A1 feee 3w W
qowrT 7 ML Y ¢ fE W 1w wr-
wa w1 fefgaqmr & Ao fefrde
fady a7 7 fady, afex 37 1 4} sfowm
fefa-w s famm w1 57 frsrgd=
wreqrowe & fgema feara w1 2wa @
9T AT & FF FgT 37 ®1 897 1964-
65 & fog 21 =&y, 29 EATT WO WT
fefader 21 & a7 17 weqy Y aww
% fad 18 e, 22 g9TY, 53%0 80
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aTET W A TFF G IX GORIC KT
RAT g | ¥ w1 1w w1 qEW g%
#fa ag wg gt § oA Gfewew
f- srgdm wroartem & w7 6w g
# gz wfgy e 3w & soar
® SGTEY gW WIUST I EW | TAT A B
e fefadex 33 & foir wo0 1 w1 Q1
wT I¥ WOETT W GO T 9% |
XA ¥ ¢ A & gawT g iy
f& q7wTe w1 §9 24 & wrwwgwar 4
9% |

£ Wkt & wng & ¢ [l ¥ gE
7 wda w7t g W gt w7t g fe
g9 T4 &1 4T T3 |

Bhri M. L. Jadhav (Malegaon):
rise to support the Demands.

In regard to the Agricultural
Refinance Corporation, I find that in
a number of States credit (facilities
for agriculture are not available.
When we spend crores on importing
food from other nations, why should
we not give sufficient credit to the
agriculturist so that he may have an
incentive to produce more. In the
States where co-operative institu-
tions and co-operative banking are
not successful, they should be made
to function effeclively and credit
should be made available easily. I
plead for the person whose credit-
worthiness is always challenged. It
is always the poor man, the small
farmer who suffers, he does not get
credit because he has not got enough
security. 1 feel that security should
not be the criterion; the capacity to
produce and the yleld should be
taken into consideration. In all the
States where the agriculturist ls not
getting enough credit, this should be
provided to him. The food front |Is
also s important ss the war effort,
and therefore as an emergency
measure we should see, that this
Corporation functions effectively and
provides enough and easy credit to
the poor man, the small holder.
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Coming to Demand No. 83 relating
to the Ministry of Petroleum and
Chemicals, it is ¥ to subsidise
this industry, but when we are
clamouring for more food produc-
tion, 1 have received a number of
wires from my State of Maharashtra
that crude oil and high speed diesel
oil are not available there, that a
number of engines are not working
for want of this oil. It is surprising
that when we are talking about
increased food production, that the
rabi campaign should be successful,
and when there are reports of failure
of crops, there is shortage of crude
oil and high speed diesel oil. This is
a very unhappy state of affairs. It
is necessary that agriculturists should
be supplied with crude oil and diesel
oil, and we should give them an
incentive.

Then I come to Demand No. 47.
When we are subsidising sugar export
to the extent of Rs. 7.5 crores, we
also find that the gur industry is
neglected. In Maharashtra last year
the cultivators who manufacture gur
were affected, the prices had fallen
to such an extent that they were put
to a loss. While subsidising sugar
export we should at least see that the
gur industry is not affected. There
are some bans on the movement of
gur from one State to another and
that also affects gur Prices. So, 1
feel that gur production should also
be given proper incentive, along with
sugar, and it should not be affected
by our support for sugar.

With these observations, I support
the Demands.

ot w§ . TaTETw W, & ww A
agh femy Fo 39 ¥ W grIw w0
sara faerar wmgan g o femix 7o 39
o R

“The Government of India
have decided to render financial

assistance in the form of grants
and loans to the State Govern-
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ments of Jammu and Kashmir,
Punjab and Rajasthan in connec=
tion with the relief and other

es itated by the
recent hostilities with Paklstan.”

& wreTy weAT ot ey w faiy w9 &
o wrefaa w70 g § o we #
7% | afe ag AT qTq aE 9K A1 IR
e Fit e *Y 9.6 gamT & faegrfo
R LR EL i e S hE ARG
¥ ¥ w9 ¥ w7 50,000 AT FF F Ay
Faw wx 9 T R agt ogw
oY 50 oY a9 T AT ¥ | gF e
Y OIT & o1 €z ¥ q6a IA AW &
far g fafrr e M § 1 3a & am
E:

"'TTAIE, TAATH, WEA, O, FNT,
wore, wEeT W AEdY | gz fafaT #
T 1S gAT A Ay A o & wgi
L Gk g

& g wngan g fv fgrgeama Wit
qifeeara &1 wgTE & (g wad we
factre § | w37 A7 w7 w7 feafa
¥ IEr R qmr k1 Bow
T o¥A At as¥ @ ow
g g 1wt R € el T Ay o
saeqn wgY & 1 7 agt zqw dew w©
srreqt § WYT A I S° O A avy
wi & | zararT ot FEE qa miE R
AT 8T wawe feafy agta) ot &
aw feaiZ faeft § fie agi g o
¥ ot ot § o aga & 9 dfew @
e § A w Hzqu dew
oY 7 4 @z ¥ wwew fwm o @
R §X wr wwd § o i e R
wvT woere w1 dar 2 foar & W
3% wg fam § e a7 qrard AT
&, qu w30 1 & et oft & gz w T
§ eafeq ag wg @ § 1 8 A 3
TveETOw WY AWT g & 3T an
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wr § f it s g o § e
s A fegrd § 1 379 fafa ag & fw
I8! ®rf ey qreT A &, 4 S
FOR FA¥ FrsdardraaT g, 7w
ORIT I BT aTH 41T X7 R | O
s wt feafy godt fafac 7 8 1

R IR AT [T AZHA & 70,000
wrr faeqfor gy FT g § 1 ¥ S
7% mrgdt & | T gATe @ fE g7 W
frarrsz M7 ¢3 faal # sqw
warar arg Wt fe wfaw a e
wrarft 8, fardt g3 Sranfeerd 6
# | 9T T AW F oTEE T wT ;AT
Tarar wg A e e & ww E @
qgF 7 A0T1 %Y, A1 For v o favamw
@y &, dwfEr 1 smedt |

9T g% 79 g A ¢F fad
¥ WY 79 FF BIF FT AOT FT W
¥ 1 3% fag wma 7 S sraean agf
&1 3w fag e A sl
®T ayweqT AT AT 1 Agh I
T 3 A5 wT Gr §, WE T
AT &Y AT A4 R

ot aolt (oft emrelt ) woE o
arAwe areaa grm 5 53 &mi %
44 FATT TACLTT TEATH & AT G
t vl gmm w97 T oW 0

Mg A T A
WY FAw 40 FATC ANAT ®1 wgat
Ll &

oft ey ;T geT &Y ATIw W
qF ¥

oY a§ : 7% FJrA 50 AT Py
s g, 395 & FAT 58 g w1 5w
b o e da ¥ d7 @ g
8. 316 Tng fawet wfgd
1803 (Ai) LSD—s.

.‘ 1965-06 692
ot arft ;. 3 O ot wifaw
H T & w9 /K §

ot w¥ ;AT orw AT & qU e
wra gut & 1 & 3% Zaw 9T @ qwar
g | 90 AT ¥ QX wAwqr qaray qft
L

wmox wgr @ fw w mfagt g
forde 728 &zt enfiow 7 g qon a1 oo
formr s 1 W T mfag & e
o7 fait & ¥ o fafre aame & &
&, afeq a1 gat Fr & 5nn 5o ff
fear war & 1 g@ g R 25 gwTT ARy
srare # ¥ foasr w1 o s aff
g 1w A VTR MR 9 waw e
<@ & 78 T & 1 AT v oy § e
7 freofat & wr e dww
T & 71 71 a1 gy A% faw a
%7 7§ § TawT gAn! 8. o A faw
w4 | gAwr e w06 T d ) qw
Tt F AT & o AW A " aey
& 70 weqT & awersg foner R
WTIT Wk 9T 9T A 6T, W W
T g g1 a1 & wrowt ¥ awar g 1 qraY
farfar & wrera farren feat & o e
WA FATA § aaTA w1 gar & ¢ | A0
o § e gy frfar & 15 g
&l & qrr Tomedt a1 wvaw A
o ¥ f, 39 fag mg it A 20
¥ w7 § R ogw wwrT o7 feafiy
vy & o w) At g nfgg o &
it 3t o1 gxw s § o g g
s &1 ffe ¥ wgm g fe gt
feafa aga ana &, vad o1 gy
s faan st wfygg

T I OWTY AT AT WTORT
war w&m e aw saraE € feafa
gt @ § | oF oF avg & A A
wTT w77 HfgArT ® var A § o AT
qg o1 3% §, & O A ¢ feed ooy
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orqA g7 w1 & fag gIg el
qrETC Y faq § | A wgar § i wrosy
w1 T 9T fde 7 8Y AT wifyg
@ w1 & fag wiw gw sA0 frger
wifwq, Fat arona faawr Qi waw
I & e Ofwe | s agt arfafor
wgT v AT o & g fag A wg g
fe o sivie & faegifeat & fag
o dar g 2 § 3a% fAw oF FAS
fage wifwg, 999 0% aTq w@M-
¥z ¥, OF W &1 @y | 7 wiEw
F{rai & far TR e &
HATERT GTAAT ST | GTIRT FIOHTC
gL 9 g4 fawmw ag vaar
arfgg fagar st @ Wi @A Wy
g "

g Tz & fewiz qwat 47 ox
urat g 5t far e E A H 1wl asy
w7 AT FIT A T AT 9 q9r
qi .

“The foreign price of sugar s
lower when compared to the
Indian price but we export sugar.
What is the foreign exchange
which we earn by exporting sugar
and what is the amount of sub-
sidy which we are paying to the
industry for the promotion of
exports.”

Feud oFr seEer oy v g g

*“The amount of subsidy that is
paid wvaries from year to year.
This year we would be exporting
about 2.70 lakhs tonnes and the
foreiotn exchange earned would
be 11 crores and the subsidy
would be about 17 crores. This is
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on account of the fact that inter-
national prices are more low.”

It waTw § Famar v § R agrosy
oY s # A wAT v @ ag sare
wear 3 &, dfwed IaT 93w w1 Ty
W T AT {17 WY T Y Aorg ¥ 0w
& @ & | A 78 T IA N30 F ¥@
®r &Y wgraen w0 & foo ard e

TR IgTTag ¥ gz A FEA §:
India that is Bharat and Bhared
that is UP.

W@ @I F1 Arw ¢ e g wiw
¥ # § A W Iane agg wm
grar & Al ITFT wEH W GO
# &t waan wreaTy @y wifgy, e
H AT e &= A

s oFes 7 & fam {797 arETa

# fa gurt agh o A1 950 w1g Wy
Z Far7 FidT ¥, IR BN TGT 404
saffeaiTcid 1 Aqza i
A AT AT A7 F0AT I £, 94
w1f gudt wafedr a3 ¢ forw s w9
s mrigw & oo atge e AW
TUEE E A A T g g 9
FATTIW & FF CRATATL H1 AFTIAT
at wafadt w1 o § 1 FAE a7t Ay
59 fgmmaft g gafac 396 =l
o R W TR A T AT TG
The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): That is not correct

The entirc raw sugar that was pro-
cured for the purpose of export was

taken mostly from Maharashtra
because we purchase from areas
where the ex-factory price is the
lowest

st wy : w9 A T FAE
q1, § S W] FARET FAT AIEAT
g | ST e gt v o i wgrOey



2695 D.G.S. (General) KARTIKA 27, 1887 (SAKA)

oYt wgre § wean A b Qg W
Iataim % a7 & fowadr ww g &
X F14Y a7t 950 1T ZA F FaT A
B, Ja¥! agT 404 §37 9f7 27 9T
a1 SR & | A WA § 1 AT WY AT
®! #7f @y W7 @ g 9K baw 5
HITE B HeART TFAT G
Shri D. B. Chavan: There are some

international agreements entered in-
to by the government: for instance

the U.S. sugar agreement or the
Communwealth sugar agreement.
These are international agreements,

You have to export whatever quan-
tity you are expected to export under
international agreements.
ﬂ"i:ﬂﬁ{iﬂg&ﬂo qTe
480 FT Uitz g1¥ T ot sl wr
IAN FEAT WE T § | GewvAe
od, #§2f 1 Wt fearew fear o &%
t 1 % qen g e am g ¥ 2
A F71 AT AT gz &)« Wg

w1 =1 9T 14T @i wET ?

gt R dmrr gz ¥ At
% o1 fears 16 & wada wmn g
%3 w41 g | 39 fewrw & fay wgr
i
One vyear intensive course in Russian
in 1965-68,
Iq deqr & wea fiver 33 ¥ fayg
wer 93w & $9 framdt 2 & &Y Wy
¥ Avsf gy v wrg B afwa
FI%) g WA AT } E AR Kaw
75 §77 A1 W w2redw foan aner )
& 75 w78 ¥ and e o g, @
arfz wf mgt faedt & Far A AN
ag a1 g1 T 6T @ W w9 A w9
IARY 125 AT 1[50 ¥ FT TIWE
aga dida dy § fao famar
afgm 1 & Ty Wam SEx 0@
% fag wir § | W@ & 91 oA
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fufrere oS M gt o
7 ¥ amy qg wraw faar qr fF oy
CEgz agn gy amen ¢ oo og
g wwr § W afer & wg
s ag w7 47 § @b wife oF W
qESr AT waear F ag ox fowd
AT ALY §, AEH STY KT« q1G7 |
T 91T AT 75 ST w2 TIAE AT AT
W A & gy afaw wi AT |

wagt wer Ty getegz wen §
wgt OF qrEwTAT Sedr off | Ay 0w
ge & fag az v §f § Wik ey
g ag a7 ddw faary w1 o
wrEar § 1 3fwm at ag a1 e o S
=z & WA o ¥ fey o fafen
&t wret A f ag e 9a o= w1 a7 %
#uryd a8 qgt 9 U S A
faar

Mr. Deputy-Speaker:
taken more than 15
have taken 17 minules.

st xd oW 15 fre oW o@
w1 gt g a7y w2z fraz ad g
(&
There were so many interruptions.
Mr. Depuly-Speaker: Thare
other hon. Members to sprak.
ot w¥ ;% wziavn 7R wrger
& @v & ag 91 oTO S gar
I a1 AT Zrew F A Ay wigg |
There is an institute recently opened
here.

You have
minutes; you

Mr. Depaiy-Speaker: Every Mem-
ber has got a r.ght to represent his
case in Parliament.

Shri Bade: I am referring to the
Iostitute of Constitutional and Parlia-
mentary Siudies recently formed.

a7 A1 9T (YT e e
@ 7 qiFnEed eda gw
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¥ arer § & vEw wwda v g 0
g UF QAT Ay W ah wew § 9
§ 3¥ a9l wo § 1 o w9 F
W W aw & sedeguw @y § )

e ¥ & Wy arda el \TE
¥ fex afvre wan § fe ag faearfoai
W xarx & fog ot e 2 ¥ da
R wTgY § Ay w=T F A A @ g
sa% far oF 538 fage 1 9
o 3q w4 1 qia ag den foagfte
® frm am 1 g st w22
wawfad 4 @ & s @y wy
Wt 7 a1 freadfEi & qwem
e adt & ol gw T )

oA

Bhrl T. N. Singh: Sir, may 1 inter-
wvene at this stage because I have to
go to the other House.

Mr. Deputy-Speaker: Yes.

Bhri T. N. Singh: I would like to
answer some of the points raised in
regard to my Ministry. Certain
points were raised by my hon
friends, especially by Prof. Ranga, in
regard to some of the industries. 1
may point out that the Zawar mines
which have been taken over are pro-
ducers of strategic material. There-
fore, it was the correct thing to do,
and 1 think we have almost rescued
that concern which may have gons
down otherwise but for government
intervention.

Dr. L. M. Singhvi (Jodhpur): It
that is so, the Minister should make
it clear why, i! it was intended to
take over this mine, action was not
taken to take it over two years ago,
when an  application for loan was
made, and in March, 1964, when the
technical committee had  submitted
their report, they had delayed taking
over the mine and that by delaying
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this, they have lost about Rs. 9 crores
by way of foreign exchange. What is
more, the manner in  which it has
been taken over appears to amack
of some fishiness somewhere.

Shri T. N, Singh: As a matter of
fact, there have been wvarious difi-
culties f.om the other side also in
regard to the taking over, so that to-
day we have to pass a law to take
it over under Parliament's authority.
So, It became mnecessary

Shri S. M. Banerjee: The only point
is this....

Bhri T. N. Singh: Please bear with
me. I have to go to the other House,
and s0 . . . . .

Shri S, M. Banerjee; That cannot
be an excuse. If he is in a hurry to
Eo there, let him go to the other
House and then come back. The
Minister in chage of Steel and Mines
is not here.

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): I am here, representing him.

8hri T. N. Singh: If there are any
points left unclear, my colleague s
there to clear them yp later on. In re-
gard to Jessops, Prof. Ranga had doubts
about its management and asked whe-
ther it was going to the dogs. The
record of the public sector manage-
ment in this regard is extremely good.
This concern was in the doldrums
when it was taken over in 1957. No
dividends had been distributed in that
year under Mundhra's regime. The
whole concern had gone down. Soon
after taking over, wr were able to pay
a dividend of six per cent. The value
of production in 1957 was Rs. 6 crores,
The reserves have gone up to Ra. 103
lakhs from Rs 53 lakhs: double the
figure. The reserves went up still
further in 1984. The value of produc-
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u'on todly 'was Rs. 16 crores as against
Rs. 5 crores when we took it over, and
the profits were Rs. 76 lakhg as qai.n.lt
Rs. 27 lakhs; the dividengd declared
ig 12 per cent as against zero in 1957,
This is a good record of the public
sector management, and [ think we
have taken the correct decision in
taking it over.

I have nothing more to say in re-
gard to any other point which con-
cerns my Ministry. I may, in pass-
ing, refer to the tax credit scheme in
regard to mica. From what I under-
stang ubout the whole pasition, it is
on'y in selecteq industries in which
there is need for such incentives. It
has been considered carefully, and we
found after due examination of the
mica industry that such a tax credit
is not necessary.

&t gwaw (W) o Fmeey
wEew oy o szl fraire e
ger g F amr m A v § &
T wada w7 ¥ falr mw e §
% o7 waat ox femie A 39 W
ferie T 127 & www § ¥@
fors wem 1 @ & o AN gL AEX
graudd ¥ 99 ¥ wwrw ¥ ¥9
WENT | W g O Wrm 9 qTfe-
A A N gwen fem a1 g F gt
T il A wrAETe W grfae
oY o7 A wErd ¥ wE Afew Twk
wgt a% gwré O oofe oot
gy % g &1 §aTH @1 AR
st yremdt oY gvw yoond & ww
w2 framar

ay wroat Anew aw ny Of oK
Srord wrgr 9T Wt ag Afel W
uw wife sravaw A o o ¢
oYt tw wTw WY wdow ¥ IR
wUAY WA aw ¥ qrag A4 € )
T A gyl & wreATy w7 & fewrd
TEk gy ¥ A gt S ¥ wwtee
w s e § TR TN e
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Wt § TEA e o § —

“Many of you braved shells
aqd bullets shoulder to shoulder
with the Army's administrative
se:vices while some of you lost
your lives for the cause"”

@t 1 Y afew o gl dved
o & trar afrede aaw graee
fg g g mg wer b —

“Yet another example (of gal-
lantry and sclf-sacrifice) s to
be found among civilian dr.vers
of the local ‘thelas’ who in spite
of heavy shelling and strafing
by enemy air continued to deliver
supplies to our troops right up to
the front line...... .

wh aOF ¥ o gt Y Tw e
wedt wgrw § & & TR f O
TaaRE wrzd w1 og afefedz foar
§—

“Their drivers and cleaners and,
in many cases, the owmers them-
selves have shown & un.que
sensc of patriotism and driven
the vehicles in the forward areas
without caring for their personal
safety”.

T ot % wodt wOETT W wwET g
fs T80 M gt HeT o 7w yrred
o el ot 3w w6 Ao
¥ ¥ ferafadr % 53 ga% Wit enafourat
%) dwm @ferar otz €Y & dfier & g
g s xord tw o g I fame
i et gt Farel o W aTEn
% wf § 37 & fay ge ot o fem
wrar wfgg 1

g oe Rz ¥y ?
ot wmw vt g ¥y ool @ farw
% vu oy v o fawr ww o § oifs
T 2w faar o &% 1 g7 OF WY
o qr At b amx ey an 1k § o
& wu fewfan & ok ooty fafwex
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it arfan wfews w1 eomr femmm
wigat g f fom &l & gt ard 0 §
Y gl fs woht andl aw # Y qafy
ag « qomw cww fe oo g wary
ot g oty & wg WA S AT
w3 § g% arfum qfar s € e
®Y § agt ww ¥ w4 0y A AU SadwA
TREm G agglmgaaaa
smi oYt 37 A A w¥ I TR
faelt ) wrfgg + I @ AT &
Y feerft nfge 1 xafed & wfar
wform arel ¥ o ga¥ fac wm
waif foeelt W} fez maiden § T
ag ¥ og fgzrga & § fe o o3 oyt
v a) agd W I @A A
i AV 9T ag F ZieDs feariag §
FaFY aTE sgiEt g fgm mar § R
T Ug FAEWA SOrEl fEar wid

% on qafor 7y wer fe ag
N 9.2 g2 afama 917 7 yroad
g 35 Tw 7 ¥w g3 wgd feaAr
arfpr v g o fama waw
€ & sawT g9 T 3o feen a1 gw 9
# gam 2 Wfgg

fRfiarm & g § o1 7grdlT
e i 5w faw gpt oy a1 @ f3 o
ag Ardi sxra §, sepawiln, qua
wrT wsig A, 3% fag SgA e
¥oara gz 1 1 K A 3a fem ot
uToH Wi & 41 {7 @@ A% gaF a1
qI R A AM ARt F TSI X R AT
faa® Qsa wfem & awg § oA
9T A awR e ¥ sgnE
& o\ ag A1 T8 4% &1 Ay AR
wh ifaeer &1 AT @ A ¥ I3
T W17 &, AgT § IAF FT IAR! WAT
g1 & 56 fagis & A QF sTawTd gH

NOVEMBER 18, 1865

1865-06 2702

9Ty wOETe ¥ avw & ot vk § IOy
qaT weaT § fe go g6y aw A ExT
gor & 9w ® ag IR gEr ad
ndl # awx £, sedt QX
el ®Y avne v § @@t 9T A 9.2
#faw gt § cwar 97 aamar ¢
fire 3 307 62 W 7 FoX 24 WO
w7 mrd g @ F e
w9 ®TY ¥W ¥T §2% 36 WTw g
T, ATGEERTE &7 §7Tw 48 W@ oG9y
mAkz QT Faw ndia 1 g o
wE 3,80 T g wT fadfiw wy
T W3 v Uswd 52 w@ @y
A EE i il i il A
fe g7 fameT ardaT o < A
STET & | TUHT @At ot ¥ HwTAr qr
f& 777 T2 §791 95T TUEITHT ST
¢ AFA faar 7389 agi 97 gl
¢, S=%! 971 W & faq ag ww
wrirmg whogdmam o
W 2T W@ g (% aer a7 qeafew

i & fau 9 9w fa@r =iy

o7 wig @@l & gl # e
®1 24, A1 wicw! maw g1 fa faoe
ar agr @ afr, afww agr sv £ W
agt swa @1 & fadsa s mgan
g & 37 #1907 & gpEw &1 gy
wfee | & a7 =g vvw ¢ (v &saT
dyo A fem & g dw @ fw agt
T THTEAT W\ T TIGE AR G 48 R0
afwa va w1 71 w DT Tw g
wifas Fm wat 7 78 g 3w § |
k1 TEG S ¥ GasTw famr war
w.fig 1

Ot falwdve fafet o) ey
fafieer @it gmt mef & fafmet
WRAIT A qET & gIEA &) i@ gy
gt *7 €T Wi fawrd q@g f
i § 1 foaw sog o o ;i R,
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N Tt A fwenw 4.
wed gAifegr, R 4T §T
gAifagm ot 3o HedT ¥ m%
¥ oz wg qar ¢ a1 fw e gurd
TET g 99 ¢, W fag gl
Wi famar «fgg 1 w5 & ¥ I
Wl w1 g daw ge W & fag
e agt fear s wfeg 1 qfe
IAR TR K FWE A W7 vy
¥ e pww e w5 afar T g,
cafor  ©aww &m, ceEE ¥gA,
¥eY Iew AT qedT faw o7 aget W)
$3 w@ ¥ fag qeadt w1 3 wifgg

farer s & el (ot v
g, ): #® uawE w7 fa qan §
fr ornge g1t & feftw fogr mn
t

it gromw : afe ok ganfees
aft foar war §, 39 w1 ot fasn
wifeg o

st wgre fag (arowEt) ;o ag
a1 & faq g

st grow : wa & ow ol @@
%z A g, fom w1 @y ad
wETIIEET § O 0 g diw @
Cedutio iC Bl pr el c il A
I8 & o maa Zut @ fe v ag 2
o afy AT 8, wnfew T
fafezez & art méa oz g7
§ V¢ @i O WA G A
g1 & gvwT 1 ouF wwm fE gt
gt aen A § 9T awgT F1 a4 21wy
ot 2, 3% %1 owE v e B A
w W alr g ofgy,  @fw
ETd Ka) e w7 Qo
W W we wX Tt o T T
Qo
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o el & oo & 1 fniw
® §ndA A g |

s wwl W e (wewe)
IuTerm sged, & fawmiz msT 35 &
UF 9 ¥ T Al sgew o1 we
femmat srga § 1+ ot madig oy,
ot g U, A fwdwd g g ¥
o A owEr & oy fraew wer
wiget § 6 * W dazdiy foom
woE Wit ey fuse gwiw ¥
vt gw wrer ¥ dw1 A ¥ o o,
e o 7 ogy der AW g §, A
I8 & W 9 I K1 QU qeiEar
fren wifgg | ofe &wiT oy =
FAM, A 5w & qf+d & {faleena
®T OF W g g Sl

X® 7 ¥ T @ aw dmy
gt gt ¢ v wfng & (7u ox gsmT
T w7 g¥ wwA gv, am e grenw
fe wir s ez ST wEE § oA o
FmiEl sl @ 1 /Tt & T g
X A GAxi gwT §, °W €1 i@ gy
a1 (5= @ %, gl w0 &4 wifer,
g Al Ra.eq 7 €185 gl | uft
a ¥x= araifew T B, (5w ¥ feg
on wO¥ s9qT fegr mar g Afew
W awfe® 77 & @z qeq 957 6
BF %77 ¥ [am o daw 3w, grm (e
g 37 & a1 (ww qer i mafsymd
&, waf¥ aga § a1 0F 2, fo7 ¥ fom
O o ¥« AW {1 T 90
i w0 weeir g @ ot § 9T
og &A1 g fE Wi & 68w
Famr-mer atw ) gdf afwena &
st 7 eroonfiad & fag ¥ wzw sk
wid §, o aweat 39 & faega fom §
og OF 43 ¥1 g5qT § 91T E B I
gfez ¥ 2w @ WX T gfe &
w At ¥ guw w0 o o
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wgt ow fenie ¥a< 83 w1 wrw
&, oft v i A Rfwer H At W R,
wia gt feafrag } fe gt aer
fadt & et 1T Fraw wraw & w1 B
#fe thm gl wravwer & snmer
&1 @1 & 1w @ Ao ey
T, o ag fam g A e o g wwe
g Wy wrena feogw A
®1 47 FL | WA GIET ;GT I
@t w1 W o wfew o oy
& g% ag aar oy fr Wi W WA
il o Afa & 7o ofeaqs ¥
fomr iy § A $x waw Wt @,
qg TR 1 AT g agi ¥, I A
@, geda Sad g w1 gaT &
wq oI I 3 Ag = @/ o, A
"I 9 7 At OF % AT wwT
o gt & &= #0 " ayd, @t
gl dow 19w wfew d21 g3 ¥ 0w
W I GWET FHTL ATHA |7 Sl

gafau @ a1t § Faw % qawy
®T % A &, WAF FArar w1 Al
Hifa #1 a=wq F a1 7 /1w g
ozt a% faa dareg o1 g G, IW A
gaT @i f® w3 qaigy wgd
qmA & gerw § A Aifa woor @i g,
TH A FATYT-H TA F1 qraeawal § |
ag awa sai Yo g€ ? gsfag fe
g WE gW ErAA W w1 Wy v,
I gHG T A €77 wrgw F; miear
wTraT & fipat o e & mfeat
w=x @ af, graife i3 & mifedf
& ®rye aga wq 4 1 W I9 ¥ e
O F JEW § | 6T T K0 or{Edi
W saren Q11 § o A wr mifya
¥ & v i g ) B £ aw
wn & fag @ 4fa & fadr @
¥ wrawwa §, fow & e & mfeat
Rt o @% | yafay e ww

a70s
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W & & owrey 1gd # o o
¢, % % wige-ge ofeedq e g,
T wwet adt wawe gy wiadt
ogi a% wAwT feqn o ¢ F Sdy
qu-adfs gy & wwa § ol 2w ¥
o fafeaa o 45 g Y wnam
oy ¥ wg wgw g v wew
sy o foenada & mag F
* awma Aifi §, 9w F wili ofwdw
& A1 wravmwer oxdfl 9.7 ¥E
wTaw T} wT Ag wwAr

i A= 110 & @F F wow
T A AT § | IW F wwrT gmR
2w &1 oF agT € wrasEET G
o1 @ A A AR aw.f A
Mgt g, o T® a1d At sl
gt & 1 wrot wwa g fa w1t Al
39 F fonr w33 #1 ey 77 g &Y
1T 39 87 19 Sa=- €7 § g1 §1nA
|1 |

oiw A & A ¥ Ay 4.fa 5w
W &, 59 1 7A@ Faw ag I oaw
FHA F WOAT 11, 11.5v A0¥
s &1 fazvii 20 73 & fag 17. 50
wUT 594 %1 W21 I5A § | W odr
&wt i, a7 gw g ad aarg # oA
ot Wor ®ET 1 A qf. AW gw 7 faR
g o w @ (e ¥ 2@ @ fe
w1 gw w1 ®1 wfow wmar §
Yo wwr § N v ab oo ¥
e WA IX gF TwTe aga T
W % qwea s owir & fag
wMT § | W qg avWT g g, O
ag fafewe a1 § f qw Aife & wrger
ya ofadw s g o A owid
T X g @A @ § I
gfee & dum fgd fr v Aifti o
ST Y W A7ET T § A % aw
T9 CER 9T v o7 wer {0 o
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XF wT 9.2 1 qfF &1 #7§ T gL
qig 7fft @ sy 1 gafag & faew
wE i A fl /I @ 9TF 5w
& F¢ & qfeg ¥ fag wodT gweqrai
Sygadaadr v g
fear w1 ¥ sTagfer § 6@ WX
feed &5 & afr g w6dr

A T Fa WTOIIA T AT §
& g § wgT g § (% ag o
W AT AT A X AT I AfeT
ag fafrma § fe W woFe w@dt
T wolr § AT IEEr AdeT ey
fropae § a1 SawT Q7 7K frdl o
g, TR 9T AT AT AT FwAT G0
adl zTe faydt agg & w77 qr ¥
A FOr w9y F F{@ w1 T A
FQATT g8 &7 [ ¢ | ey ¢
SETC F( & W T A w@wiE T
W T7 4T § €1 TEF A AT @
w F Q4T §, I T AT § AT
w11 wifgh | SEE A ¥ ag wwIc
wil yafrad &3 aw 1 A0 T
a1, a1 97 ST TR &% 0
&7 7t gl § 1 7@ W S aw
ST qF o AT guT AgY wwd( §
writ o qgt 5 g & 1 & ¥ ara W
g wedl g & aAwa & | ag s
i qoeT o wwg 9 v A A A
% foay w7 O Ty £
g ¥4 g ¥ awi v w0 g
awardir o g § 1 7 ¥ ¥ faes
o RF & 1 & e s § e s safe
ag WORTT ¥ §, ag TORTT WY FaATg &1
fr w5 & w0 unixt & faq vw ag A
mEva o) 30 soe A wt fumy
€T HTT IW A FATE
Shrl P. Venkatasubbalah: Sir, 1
whole-heartedly support Demand
No. 18 regarding the Institute of

Russian Studies. 1 suggest that
special emphasis hay to be given to

1887 (SAKA) 1985-66

a8
summ: and seminars in this
institu That will facilitate a larger
number of people to learn the langu-
age in a short time. 1 had oc.asion to
visit Russia recently and . saw how
Hindi and other Indian languages are
being taught there. Outstanding
books in Indian languages are being
translated into Russian. [ came ac-
ross many Russians speaking profi-
ciently in Hindi and other Indian
languages. So, we should also learn
Russian not because it ig a sich f~reign
language, but because much progress
in science and technology has been
made in that country and sur students
will be benefited by learning Russiun,
I hope this institute will play a great
role in fulfilling this object.

Coming to Demand No. 37 regarding
the Agriculture Reflnance Corporation,
this has been set up with a rubs ribed
capital of Rs. 5 crores and an autho-
rised capital of Rs. 25 crores, Dut I
am not happy about its performance.
Many cooperative institutions and land
mortgage banks in many Stales have
not takon advantage of this credit fa:i-
lity provided by this corporation. So
far as my knowledge goes, very few
States have utilised this. T cannot say
whether there is srmeth'ng wrong with
this corporation or with the State
Institutions. 1 would suggest that the
rules and requlations of this corpora-
tion must be libsralised and made in
tune with the asoirations and needs of
the farmers of this country.

People have taken to varlous kinds
of cultivation. For Instance, in
Andhra, many people have taken to
grape cult' vation. By growing grapes
in one acre of land, the farmer can
get about Rs. 15,000, So, many people
are taking to this. This corporation
should bestow attention on such
schemes and encourage the people to
take up such sort of cultivation and
not follow the routine method of land
reclamation, ete. Apart from such
routine things, the corporstion must
explore other avenues.
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I find there are many institutions
coming up for giving credit to agri-
culturists. This morning it was said
that an agricu tural credit bank or
some such thing is being set up to
give short-turn loans to the farmers.
There are many credit institutions,
but the credit does not reach the far-
mer, Some co-ordination has to be
there. We shoulg not diversify the
credit facilities given by government.
Otlherwise, what happens is only a
person who has got some pressure
or pull is the beneficiary of all forms
of credit made available from time to
time either by government or other
cooperative institu'ions. This ano=-
maly should be removed and a'l the
credit available should be channelled
through one effective source, so that
it may reach the farmer in time to
boost up agricultural production.

Regarding the sugar industry, I
warn the government that the coming
year will not be good for sugar pro-
duction because of adverse seasonal
conditions. Not on’y produclion is
going to fall, but recovery of sugar
will be adverse!y affected. Govern-
ment must assess the overall produe-
tion and the demand of our people,
before we think of exporling sugar
abroad. I am sorry to say that in
somp respecis governmenl seem to
follow a penny-wise-pound foolish
pol cy. When we are getting much
forvign exchange by exporling agri-
cu tural commodities, government do
not feel the urgency of it and do not
provide sufficient funds for boosting
agricu’tural production. The Prime
Minister has given a clarion call to
the nation “Jai Jawan, Jai Kisan", but
there is no follow=-up action. Agricul=
tural activities are suffering for want
of inputs—chemical fertilisers, agri-
cu'tural machinery, etc. But govern-
men are making no attempt in that
direction to see that the inputs are
provided, so that agricultural pro-
duction may be boosted and more
foreign exchange ea-ned. This should
receive the immediate attention of
the government.
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In licensing of sugar factorles, a
sort of censervative policy 18 being
adopted. It is a dog in the manger
policy. They do not allow private
enterprises or cooperative enterprises
to start more factories. They are
afraid of some vested interests per-
haps or, I do not know what is
troubling the government, Where-
ever there is a possibility, they must
encourage cooperative Institutions to
put up more sugar factories, becauss
the machinery for It is indigenously
manufactured and no foreign exchage
is involved. Government ghou'd take
up & realistic attitude in this regard

I am glad Government is setting up
the Fisheries Corporation with foreign
collaboration. ‘There is shortage of
cereals ani fish can be a good substi=
tute But much care has to be takenm
so that there is no duplication of
work with the State Government
plants. The cooperation of the State
Governments should be obtained and
an all-India policy shou'q be adopted
for developing the fishing industry.

st sfem (weEiw) s
TE T, HTHTT F F AL ATA gHIC HTHA
W T B85 FUT T AT § | wEA H
FowT F1 O dar ot T 3w afid
FIET A A AT G Y §, ag SEwr
wHgAT WIT ATATART T §IA § |

JzrgTe & fay oq niv qeT 47
o & & fifwy | qw H AowEi AR
g1 s gy Sy #) dw & feenal @
szt gadt & e g1 fwwai & Ay
AN § gANr WG A X OF a9 W R
I A@EWEIW K owAw
wrwsdt 0 XA A 1047,

Mo Wio ste wW  (ATLL) :
Hyware w1 0% awg & fod w3 @

Us WrAda WEer : REArT wY
EEINTH ¥ Y& A ) 6g W O
L&
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ot arsiielt (aadr) © WS R
oY v e wfgd )

stafear: ST qa @ & fay
wET 9T T w0 2w ¥ e 1 owdy
¥ v, e, 7w, S wift o i
femsr g o few Sfer? gofi-
aferdi & o o fadwi & o dar wd
¢, fadwi & amA gma § Wit sEw
s qrrT § a9 w7 dar v

JuTeae wEgred, & oF dF e ¥
o[ T WTAT § gt 9T 6.0 Sfawe wrardt
wifenfagi 1 8, forg £ oftfa & g
wra &1, feardr @i a9 #1 9o
g aISae g sa Ffagdlr ww
e Wi & far dm @y £ q@
5:® ¢ 1% gem < s §ri o 77§
awg a2 et et F qgaa wf £
@ § 1 gufe aga @ dward daraT
and & fag et ok g fevg 98 wd-
w7 ¥ ofiog %3 & fag o9 o< aaA
a1 aga wedt @, 9 o frgeao @A
Nagd s g | wa fq f wmw &
wALT %7 g f @1 & fad fwendi
w1 glus & wfus mavas argei
wElaa & &% weg s wifgy o @
1 #m & (o Wil gaerd ST & I9H
% 1§ WAl & W.T fwarat 1 fadt Y
wwdr dra e o A g
fama T gfe fawii & ot & Zam
e wfumidt s e Q@ @q eqA
% fag gawm waed.a @A § o Al
w1 fadfl swre o mgrmar aff @ &
¥y AT B Aewe Ted ¥ & g
wowTA R &1 O feafa B & srgen
g % aue &7 a9 wai woad R §
grq faemt W Wi &< ggigan 3
& foy ghm ®ifo w3

Bhrl P.C. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, I will confioe
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my oﬁmliom to only one Demand—
Demand No. 37. Under this a provi-
sion of Rs, 525,000 has been asked for
to meet the expenditure on setting up
the Tax Credit (Exports) Organisa-
tion under the Tax Credit (Exports)
Scheme, 1965. In this organisation,
there will be four Deputy Directors
in the grade Rs. 1100—1600, four Assis-
tant Directorsin the grade Ras. 400—
1250, three Deputy Superintendents in
the grade Rs. 335—425, thres Chiet
Accounts  Officers in the gade  Rs.
590—900, four Assistant Chief Accounts
Officers in the grade Rs.350—800 and
other staff. Our Finance Minister,
last year, gave an assurance that he
will bring down the expenditure on
establishment by Rs. 70 crores. This
demand that has been made here goes
ultra vires of his assurance. Can you
not reduce these officers? I think,
from these four Assistant Directors
and three Deputy Superintendents,
one of the items can wvery well be
taken out. Again, there are Chief Ac-
counts Officers and Assistant Chief
A counts Officers. When there are four
Assistant Chief Accounts Officers, I
think the item of thee Chief Ac-
counts Officers can very well be taken
out. In this way, Sir, some reduction
in expenditure is passible. We have
got our example of the Trombay Fer-
tiliser. They have reduced their staff
from 3200 to 1800, roughly 50 per
cent. It is a very commendable job.
They have saved about Rs, 44 lakhs
in establishment const.  In the same
way, if we ean reduce the =1aff here
also T think we can wery well carry
on this organisation and save our ex-
penditure on establishment.

Then I will say something nbout
the tax credit given to the industries.
There are some 31 commodities which
have been placed under this tax cre-
dit system which will get tax credit.
They have been divided into four cate-
gories. There is the two-per cent
category, five-per cent category, ten-
per cent category and fifteen-per cent
category. [ find that jute and tea
have been placed under the two-per
cent category. That is to say, they
have been placed in the lowest cate=
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gory. You know, Sir, that tea and
Jute play a great part in the economy
of the country, They are earning
about 45 per cent of our foreign ex-
change. Because they are the high-
est foreign exchange earners they
have been penalised and kept in the
lowest category, the two-per cent cate-
gory? All the recommendations of the
Chari Committee have not been ac-
cepted by the Government, in toto.
There is @ very important recommen-
dation of 17 paisa draw-back in excise
duty on tea exports. That has not
been accepted. The industry has been
usked to produce in the next Fourth
Plan period 1000 million pounds and
835 million pounds for export, If we
are to achieve this, the industry must
be given its due share. Whatever is
due should be given to these industries
that are serving the cause of the coun-
try so unflinchingly. Insteag of that
Government are penalising them by
placing them in the two-per cent
category. 1 hope the Finance Minis-
ter will surely give thought to this
and see that these foreign exchange
earners are not being injusticed iIn
any way,

Shri Harl Vishnu Kamath: Mr.
Deputy-Speaker, Sir, 1 shall confine
my observations only to two Demands
on account of two institutes, both new-
born, nascent institutes—one is the
Institute of Russian Studies and the
other is the Institute of Constitutional
and Parliamentary Studies,

Taking the Institute of Russian
Studies, it is a matter for gratification
that Soviet Russia has travelled a long
‘way from the days of Stalin when he
and his government had a passionate
falth In the export of revolutions, the
Communist revolutions. We have
heard it from the horse's mouth, so to
say, that when Shrimati Vijay
Lakshmi Pandit was India's Ambas-
sador at Moscow, Stalin in August
1948, sent her a message asking her
in all earnestness, and the person who
conveved that message approached her
and asked her: “Madam Ambassador,
do you really believe that India has
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become free?” We also know that
1948 or 1947, Stalin sent a pe.sonal
message to Mr. Ranadive, 1 believe,
asking him or suggesting to him that
the Communist Party of India should
lake early measures to free India, to
liberate India from imperialism,-in
1949. But today, in the days of Kosy-
gin, and earlier in the days of Khuru-
shchev, a new era has dawned in
Moscow, in the Soviet Union, and
there have been repercussions of that
on India too.

15 hrs,

The export of revolutions is no
longer an article of faith with the
Soviet rulers and in pursuance of, or
as a follow-up action of that change
or re-orientation of attitude, we have
had in this year 1965 the establish-
ment of the first Institute of Russian
Studies. But I would ask for some
more details about the activities of
this Institute because in answer to a
question by me and several other hon
Members last week—the answer was
given by the Education Minister—he
had referred to various other matters
which do not find a place in the foot-
note to this Demand. [ would ask
particularly what kind of exchange
activitiess—exchange of scholars, ex-
change of students, exchange of cul-
tural activities and other kindg of
ambassadorial goodwill—are contem-
plated in the near future.

T hope, we will be on guard; even
thoush we welcome this new era in
the Soviet Union which has led to &
fruitful co-operation between India
and Russia, T hope, we would still be
on guard against any kind of indoc-
trination in the coming years. T am
sure  the Government Is strong
enough, the people are strong enough
and this Parllament is strong enough
to keep m watchful eye on that aspect
of the matter.

The Demand is only for Rs 1,000;
it Is @ very small demand. It is not
very much to speak of and even thak
amount, it Is said here in the footnote,
may be recouped to the Fund after
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the Supplementary Grant has been
#anctioned. | welcome, ag I said, this
Institute of Russian Studies and I look
forward to that day when, in the
words of the Peking regime itself
that are heard very often on the Pek-
ing Radio nowadays, the “Indian reac-
tionaries”, the “Soviet revisionists” and
the “United States imperialists” will
join together in a grand alliance—
political alliance to start with and,
maybe, another kind of alliance later
on, if necessary—to, if not, defeat
Communist China, but at least, con-
tain Communist China and put her in
ber proper place. I do hope that the
Institute that is contemplated and
established recently—it was inaugu-
rated on Jawahar Jayanti two days
ago—would Serve In s0Mme measure
towards the consummation of this end.

Having said that, I would turm to
the other Demand, the Demand on
account of the Constitutional and Par-
liamentary Studies Institute, which is
also a forward step in free India, in
our parliamentary democratic set-up.
I rather find myself in an awkward
position because this amount is sought
to be advanced or granted from Ap-
propriations to be madg on account
of the Lok Sabha—more than Rs. 1
lakh; Rs. 2 lakhs per year, but this
year a little less because it Is less
than twelve months—but I do mot
know whether there will be any point
in referring to this matter, whether
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Shri Hari Vishnu Kamath: That
may e‘te a precedent for the Lok
Sabha Demands and the Minister will
have to reply; so, we have to consi-
der the matter carefully because it
will set a precedent for the Lok Sabha
Demands. So, it is left to you. T will
raise the points and leave them to be
dealt with as you please.

This Institule of Constitutional and
Parliamentary Studies, I suppose, was
registered only recently ; the manng-
ing body has also been constituted; life
membership and other kinds of mem-
berships have been invited by the
Executive Director. [ would like,
whoever is competent to speak on the
subject, 1 would like him when reply-
ing to enlighten us on the following
points,

Mr. Deputy-Speaker: It will be ac-
counted for on behalf of Lok Sabha.
It is given to the Lok Sabha and the
Lok Sabha will account for it

Shri Harl Vishnu Kamath: Account-
ing is all right; I am not bothered
about aceounting—you can account as
you like.

Mr, Deputy-Speaker: Th: Speaker
has already evolved a certain proce-
dure to go into the accounts of Lok
Sabha.

Shri Hari Vishna Kamath: So, these
points will go on record and the
ittee will consider these points?

the Minister will be in a position to
reply to points that we raise. Can
you, Sir, throw some light on the mat-
ter and enlighten us on that peoint;
otherwise, It Is just beating about the
bush, a cry in the wilderness if nobody
answers the points. What Is your
ruling? Mav I pause for a while for
your ruling?

Mr. Deputy-Speaker:. The Minister
will naturally take note of them.

Shri Harl Vishng Kamath: But
somebody will have to reply.

Mr, Deputy-Speaker: 1 do expect
that he will reply.

Mr. Deputy-Speaker: Yes,

Shri Harl Vishau Kamath: So, the
Minister would not be burd:ned with
this. He feels glightly relieved already.
From his face I can see that.

The Committee will have to exa-
mine closely as to how this Grant will
be utilised, in what specific directions.
I know the report will not come before
the House, as far as I am aware of
the precedent that was set last yoar,
but whoever is desirous of lo~king at
the report or studving the report cun
study the report in private, That Is
what, I remember, the Speaker told
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us; therefore, it will not come before
the House and will not come up for
discussion als, Only, we can look
into it in private in Your Chamber or
the Speaker's Chamber, or wherever
else it can be had.

An hon. Member:

Can it not
cireulated? s e

tlmml !]::;l Vishnu EKamath: This
me e raised it; now you
rom you sup-

Shri Raghunath Singh: We will not
support it,

Shri Harl Vishnu Kamath: You are
against good parliamentary traditions.

Shri Raghunath , Singh:

Itis a
sovereign body.

Shri Hari Vishnu Kamath: Parlia-
ment is s>vereign, not the ;ommittee,
The committee is not sovereisn: Par-

liament is sovereign. You are stulti-
lying yourself

Mr. Depuly-Speaker:
at me.

Please look

Ehri Harl Vishnu Kamath: Now
looking at you, may I say that he is
stultifying himself? I would only
siggest that the former Secretary of
the Congress Party, by the remarks
that escaped his lips, has  stu'tifled
himse!f and Parliament. I do not
know how he can hold that view that

the committee is sovereign The
Parliament is sovereign,
Shri Raghunath Singh: The com-

mittee js frepresenting  Parliament,
and Parliament is sovereign.

ot wy fma (q77) @ 9w
e, AF R AN g A ATy
"z @ride &, afaga wdaw §
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Shr! Harl Vishnu Eamath: The
Constitution, is sovereign. 1 accept the
amendment. This committee has not
been constituted by Parliament; it has
only been nominated by the Speaker,
It has got its own status, but it is not
elected by Parliament, not clected by
the Houes, not constituted Parlia-
ment. The Speaker nominates it; I
have no objection. i will ask the
committee to consider the points that
I am raising when they examine the
Institute’s Demand, the programme
of the Institute for the coming year,
specifically as to what particular acti-
vities they are going to undertaka in
the coming year.

I would not like to say anything
about the office-bearers of the Insti-
tute because I have got the list be-
fore me and 1 would not like to read
out the names—no names h:re—but
I would like to suggest that among
the offi e-bearers there shnuld have
been at l=ast ome or two members
who had been Members, who had
participated in the proceedings, of the
Constituent Assembly. I find there is
nobody at pressnt who represents
thoss Members who were in the Con-
stituent Assembly, I think that lacuna
should be looked into and mended.

Let me make one last point about
this Institute of Parliamentary Stu-
dies. 1 understand that some accom-
modation has been provided for this
Institute in Vithalbhal Patel House
and I undersiond that an exorbitant
rent is being charged, that is, Rs. 3000
or more a month. Considering that
it is a national body, a body of na-
tional importance, and it is going to
undertake wvery waluable work from
the point of view of one country's
advance and progress towards Consti-
tutional democrury, conzidering that
aspect of the matter, I believe the rent
is exorbitant. May I say that it al-
most amounts to profiteering—] may
not use the word ‘rackrenting’'—cer-
tainly profiteering if not rackrenting?
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1 would, therefore, suggest that this
matter be closely looked into by the
Speaker himself, and also by you—
Deputy-Speaker is also included in
that—so as to see that the Insiitute
is not charged exorbitant rent. This
Institute lg in the public interest, in
the national interest, and this matter
ehould be considered from that point
of view and the rent should be reduc-
ed drastically.

Mr. Depaty-Speaker: How much
time does the Minister want for reply?

Shri B, E. Bhagat:. About 15

minutes,

Shri P, C. Sethl: I want to clear up

@ point, I will require about &
minutes,

Bhrl Tyagl: 1 will also require 5
minutes.

Mr. Deputy-Speaker: 1 will call
them at about 4 O' Clock. Shri V. B.
Gandhi.

Shri V. B. Gandhl (Bombay Central
South): Mr. Deputy-Speaker, Sir, 1
shall first take up the Demand No. 47.
It calls for a grant of Rs 7.5 crores
for the payment of subsidy to the
Indian sugar industry for meeting the
lisses incurred by it on the export of
sugar. This gemand is a supplemen-
tary demand, There has originally
been a grant of Rs 10 crores for the
same purpose, that is, for subsidising
the export of sugar. In other words,
a total of Rs. 17.5 crores is required
to meet the losses incurred on the
export of sugar. Now this figure of
Rs. 17} crores looks like an alarming
figure of losses. But considering the
stakes involved, T would say that we
ought not to be alarmed and certainly
ought not to be alarmed to the extent
of wanting to do something clse than
export sugar. We should continue to
export sugar. That is a must for us
in our present circumstances

As we know, sugsr is a good foreign
exchange earner. We earmed some-
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thing )ﬁﬁh 14.8 crores in 1062; we
earned Ra. 10 crores in 1964 and thig
Year we expect to earn Rs. 11.5 crores
As 1 said in the beginning, we are
going to incur a loss of Rs. 17.5 crores
and earn foreign exchange of Rs, 11.8
crores in this particular year. But all
the years have not been as bad as
that. For instance, last year, when
the international price of sugar was
much higher, we exporied a smaller
quantity of just about 2.34 lakh ton-
nes and earned Rs. 19 crores. The
international market is subject to such
unp-edictable fluctuations of price
that we have to take our chances
with the rest of the countries of the
world. But on no Account must we
entertain any idea of going out of
the intermational sugar market. We
are an exporter member of the Inter-
national Sugar Agreement and we ore
also, 1 believe, a member of the Com-
monwealth Sugar Apgreement. We
ought to preserve this position of ours
as of great value.

As 1 said—I repeat once again—
sugar for us is a good form of foreign
exchange earner with a very big
potential. I am a little pained or sur-
prised to read this statement in the
volume of Supplementary Demands:

“In wview of the Increase in
sugar production during the 1984-
65 scason and the need to increase
foreign exchange earnings, the
exports have been stepped up and
are now expected to be about 3
lakh tonnes during the year."

Now. this obviously implies a process
of thinking, a frame of mind, that we
only want to export if we can and cat
all we want. I think in the situation
in which our country today finds it-
self in respect of the dearth or the
difficulty of earning foreign exchange,
a frame of mind and an attitude to-
wards the export of thig kind, that is
to sav, you export if you can and you
eat all you want, is wrong. We
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shou'd have some kind of self-denying
attitude in this matter.

Some Members referred to the
Prime Minister’s appeal of wanting us
to skip a mea! once a week. [ re-
member, in 1920 when I happened to
be in Paris—it wag just after the First
World War—they had a self-denying
ordinance to the effect that no restau.
rant would serve sugar on a particular
day every week so that Paris could
save 1|Tth of sugar consumption for
the sake of the nation. Because
Franve could not produce sufficient
sugar in those days. I was only giv=
ing an instance.

Now, 1 would like to say a few
words on Demand No. 121. This De-
mand calls for an additional prowi-
sion of Rs. 71.43 crores for the pay-
ment of increased subscription to the
International Monetary Fund.

‘This again is a question which we
must wholeheartedly support. The
Governors of the Internatioral Mone-
tary Fund have taken a decision and
have called for a general increase of
25 per cent in the quotag of all Fund
members. We must promptly agree
to subscribe to this increased quota of
the International Monetary Fund. Of
course, lthere are obvious advantages
in the shape that we have higher draw-
ing rights proportionate to our quota.
There is also a larger problem in
which we and all the countries of the
world are interested and that is, as
we all know, there is a very serious
crisis approaching in the sphere of
international liquidity, i.e., shortage
of International ]igquidity. The trade
and income levels of the world are
rising but international liquidity is
not rising proportionately to that.

Mr. Deputy-Speaker: The
Member may try to conclude.

hon.
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Shri V. B. Gandhi: 1 shall finish in
two minutes,

I shall, thercfore, say that it is &
proposition which this Demand repre-
sents and that must be immediately
accepted and we should not give any
second thought to it

The question of increasing interna-
tional liquidity is being considered by
the leading countries of the wor.d [oF
the last several years and some kind
of a solution has now come in the
shape of this request for additional
subscription of 25 per cent by the In-
ternational Monetary Fund. This is.
of course, not a very satisfactory or
a lasting solution, but we gll know
that a quest for a more satisfactory
solution of the prob'em of jnterna-
tional liquidity is being pursued by &

b r ible institutions and
organisations in the world.

Dr. L. M. Singhvi: Since I am un-
able to speak gt any length, 1 shall
confine my remarkg to two or three
items which find place in the Supple-
mentary Demands for Grants. While
1 would like to support wholehearted-
ly the Demand made for the Institute
of Russian Studies which is proposed
to be established, 1 would like to
say that the Governmen' appears _tu
view thig question of Russian gtudies
In a truncated 8nd patchwork man-
ner. We are seeking to establish now
an Institute of Russian Studies while
we have no other area studies which
we can gctively pursue in our coun=
try.

The establishment of an Institute of
Russlap Studies is & wel!come measure,
but I would equally welcome if the
Government will turn its attention to
a comprehensive and integrated pru-
gramme of area studies through in
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stitutes such as this or through other
modalitieg as the study of Laun
America, the study of Scandinavia,
the study of West Europe and the
study of Africa. These are arcas
which command great aitention today
in the world ang it is of the greatest
importance that, in our country, there
srould be an upsurge of interest in
these warious areas. [ am surprised
that the Government has taken this
move as belatedly as it has and then
agiin it hag taken it in a very plece-
meal manner. It would have been
tar more welcome if an Institute of
Areg Studies hag been established in
which Russian studies could also have
founy g place. I hope the Govern-
ment would be able to tell us whe-
ther it intends to do anything in res-
pect of arca studies of Latin America,
Bcandinavia, Germany, France, Italy
and Africa. I would also like to em-
phasize the need for an institution
for the gtudy ang development of
Indian languages. There is an in-
stitution  that is in a nucleus stage,
but it has not received gs much sup-
port and encouragement of the Gov-
ernment as |t should have. You
would recall that the late Prime Min-
ister had himself laid the foundation
of an institution ecalleg Bharatiya
Bangham, which was supposed to be
an Institute of all the languages of
India and which was rupposed to be
dedicated to the purpose of develop-
ing the languages angd li‘eratures of
India. In this direction the Govern-
ment has done preciouy little. 1 hope
that the Governmens would do some-
thing to support either the existing in-
stitution, Bharatiya Sangham, or
evolve an institution of its own to
do something actively and construc-
tively in the matter.

1625 hre,

(Dw. Sarostnt Mamsmr in the Chair]

I bad oot intended to say anything
0 respect of the Institute of Consti=
tational and Punmhry Studies
1803(AD) LS—T.
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because the Grant is under the Lok
Sabha. ?ce some of my hon. col-
leaguef hive said many appreciative
things about the objects of the lnali-
tute, I should like to say, as one
actively associated with thap institu-
uon, that guch an institution is great-
ly needeq in our country aud we feel
that this institutiop would be abie to
{ulfil tha' neeqd in an oulstanding wuy.
Much would, of course, depend on
the support that it will receive from
various quarters, particularly from
the Members of Parliament, because
it is basically an Institute of Consti-
tutional and Parliamentary Studies.

I would now like to invite the atten-
tion of this sugust House to a De-
mand, on which some objection has
been raised earlier, namely, Demand
No. 140, i.e, in respect of the Metal
Corporation of India. We are told
that it was most necessary to bring
forward a measure for the acquisition
of the Metal Corporation. We are
told that it was necessary to rescue
this organisation in the national in-
terest. I would not like to impute
any molives but it is gbvious that the
manner in which this has been done
appears to have given an imprassion
of & minor or even g major scandal

I learn from this Memorandum, the
explanatory nole appended to  this
Demand, that, in August, 1083, the
Government of Rajasthan, who owned
some shares in this Corporation, re-
commended that a loan of Rs. 300
lakhs may be advanced to the Cor-
poration by the Governmenyg of India
The Government of India then asses-
sed the feasibility of the project and
came to the conclusion in March,
1964, that Rs. 300 lakhs would noy be
adequate to cover thre project and that
a sum of the order of Rs. 600 lakhs
would be necessary to complete the
project in hand. We are to'dq in this
explanatory no'e that the Corporation
had earlier taken loans and failed in
the repayments due to the Industrial
Finsnce Corporation. We are  also
told that the grant of a further loan
of this magnitude was, therefore, rul=-
ed out, pariicularly becausy the Cor-
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poration was unable to raise any
matching equity. This js the siory as
in March, 1964. The Technical Com-
mittee appointed under the Char-

manship of the Director-General,
Technical Develop , had alreaay
submited its repory and it is a

thousand pities that nothing was done
-ms late as March, 1964, when it had
become apparent, on account of this
Committee's 1eport, to the Gowvern-
ment that it must do something in the
matier. Naturally, a great deal of
hardship ang e¢mbarrassment has to
be faced by those who floated this
corporation and those who did every-
thing possible to bring this corpora-
tion into existence; now they find sud-
denly ihat because it suits Govern-
meonl, Government propose to gequire
this undertaking. It appears, I am
toe.d on good authority, that if this
acquisition had not been delayed,
Government would have spared to this
corpuration a great deal of hardship
which it faces today, a great deal of
heart-burnuig which iy experiences
todav, ung if i1 had nol been delay-
ed, T am told that the couniry would
not have lost u sum of Rs. 8 crorcs in
foreign exchange, and if the zine
smelier had been stated earlier qhe
country would have gained very much
by that.

1 understand that proceedings are
pending in connection both with the
notification that had been jssued earlier
ang later on in respect of ghe acqui-
sition ordinance in the courts of law.
I am told that certain undertakings
have been given by Government and
that those undertakings have not been
honoured by Government. It geems
thay Government have proceeded in
a very high and rough manner with
this corporation unlike jn the usual
.patiern of behaviour which they adop
in respect of some others. It js quile
cleay that the corporation is sought to
be arquired now for reasons extra-
neous to what gre being mentioned,
because if these reasong did exist in
1984 or 1963 when the Government of
Rajasthan had recommended a loan of
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Rs. 300 lakhs, or in 1964 whem (e
Government of TIndia themselves
came to the conclusion that g loan of
Rs, 600 lakhs ought to be advanced
to this corporation, I would like %o
know why no action was taken gnd
no steps were taken at that time and
why precious foreign exchange was
allowed to go down the drain.

T would also like to know whether
in the report of the committee head-
ed by the Director-General of Tech-
nical Development there was any note
of dissent. The House would at least
like to have this report of that com-
mittee along with the note of dissent
which was appendeg to it, in order to
know the real situation, and in order
to inform itsclf about the proprietv
of the demand now sought to be
made and the propriety and the ap-
propriatencss of the Bill which =
before us in respect of the acquisi-
uion of this undertaking.

It geems io me that this under-
taking is sought to be acquired In a
very wrongful manner, agnd even
though the object mighy have gome
justification ip terms of national in-
terest, it scems that the manner in
which Government have gone about
it is highly objectionable.

I would like also to say a word in
respect of the sugar exporty that we
bhave to finance in a very blg way. It
is evident thay in this country wherv
there is acute sugar gcarcity the need
of the hour is not really to export
sugar in spite of the heavy losses
that we have to sustain. I am not at
all sure that we arc building an in-
ternational market for ourselves or
that we are building even the possi-
bility of an access to the internation-
al market for sugar in amy sizable
way. Without being able to achieve
any conorete and tangible objective
in that field, we are cresling a situa-
tion of acute scarcity in our countyy
without gy results.
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I support the Demand on the In-
stitute of Russian Studies. The im-
pression should not go round that I
have not supported the Demand. But
1 want to emphasise at the same time
that it would have been far better to
bring about an institute of area stu-
dies which would embark on area gtu-
dies in different flelds, such as Latin
America, Russia, the USA, Europe,
Seandinavia, Africa ete. in an inte-
grated and comprehensive manner
and not in the plece-meal ang trun-
cated manner in which the proposal
has been brought forward before us.

8hri 8. M. Banerjee: First of all, 1
would likg to speak on Demand No.
47. A supplementary grant of Rs. 7'5
erores is required for the payment of
subsidy 1o the Indian sugar industry
for meetmg the losses incurred on the
export of sugar. Ip this House we
bave been pleading with this Govern-
ment and with the hon. Minister of
Food and Agriculture that this ex-
port must come to an end. The ans-
wer given ig that our foreign ex-
change is dwindling and we have to
increase the foreign exchange by ex-
porting sugar. What is the gquantity

Wwa are going to export? It was
2:5 lakhs tons previously, and I think
in 1965 it is going to be 3 lakhs tons
and we are going to pay Rs. 75 crores
a8 gubsidly to the sugar industry. If
the sugar industry ig so paying both
from the point of view of internal
consumption and from the point of
view of exports, why should the sugar
indusiry not be nationa'ised? Why
should we pay to the tune of crores
of rupees in the pockets of those who
are already earning faebulous profits
in the sugar industry?

1 know that the sugar industry is a
paying industry. I come from a State
where even politics i called sugar
politics. There they earn out of
sugar, out of molasses, out of bagasse
and out of the by-products made out
of molasses, gnd even out of confec-
tion. 1 would like to know from the
hon. Minister whether we are res-
pecting the commitmenty which we
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had dm: or whether thus
subsidy for exports to meet
fresh commitments. 1 would lke to
know what our commitments ase. Is
it not possible for Government to
increase the internal consumption in
the country? 1 remembey that Shrl
M. Ananthasayanam Ayyangar, the
former Speaker of this House has sup-
ported our contention and asked why
internal consumption of sugar should
not be increased. Now, our respect-
ed Prime Minister Shri Lal Bahadur
Shastri bag come out with wmany
appeals, such as ‘Miss a meal', "Eat
less' and so on; and last but not Jeast,
he said in Allahabad that those who
were non-vegetarians ghould not eat
foodgrains for four days in a week.
He perhaps thought that the price of
fish and egg was just two kilva per
rupee. Perhaps he did not know the
actual price of egg, fish or meat. So
naturally such proposal: are being
broadcast dal'y by the Prime Minis-
ter and by other national leaders.
T wou'd like to know why the inter-
nal consumption of sugar should not
be increased. Le! people have more
sugar, Even in places like Kanpur . .

Shri D. B. Chavan: More sugsr has
been released.

Bhrl S. M. Banerjee: Sugar may
have been released by Government, but
still people cannoi get sugar to the
extent that they want. Supposing 1
want to get six kilos instead of four
kilos 1 cannot get it, because there ia
1 am told thot effort: are

control
being made to decontrol sugur.
This G vornment swings between

contro)  'd decontrol. I am surprised
thiat som persong  wont conirol or
decontrol as It sult: ! 1t is not
the voize of the Membe . which counts
in this regard; it is not the volce of
the Members who want decontrol or
control thal counts. But there are
agencies in this country represented by
the big monopoliits who want control
and decontrol ms it suits them. I
wou'd request the hon. Minister o
explain 1o the satisfaction of this
House whether this expory is essential,
whaf our export earnings Bave besfl '
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for the last three or four years, and
what gubsidy we are paying to the
Indian Sugar Milly Association or the
Indian sugar industry,

Now, I come to the Detnand relating
to the Central Fisheries Corporation.
1 do not know whether this is going
to become another scandal. I am all
in support of public gector undertak-
ings. Iam in favour of more and more
corporations being formed for better
administration. The Central Fisheries
Corporation has been formed, and
money is required for it. Even today
in places like Calcutta etc, fish Is not
available. Fish s not available today
without corporation; I do not know
whether fish will be availabe with cor-
poration. The people want fish either
with corporation or without corpora-
tion.

8hri K. N. Tiwary (Bagaha): Does
my hon. friend want corporation or
fish?

Bhri B M, Banerjee:
poration and fish both.

1 want cor-

Shri D. R. Chavan: My hon.
will get both.

Shri S. M. Banerjee: I remember
what happened in West Bengal. The
Chief Minister of Bengal said that
sandesh might be a sweet product of
Bengal but it consumed more auilk,
and ag milk was wanted for the chiid-
ren, there was a ban on sandesh. An
Ordinance had been promulgated for
that purpose? What was the net
result? The net pesult was that the
people lost sandesh and milk both.
They would have been happy had the
children got milk at least. But there
is neither sandech nor milk available
now. The Ordinancg has lapsed now.
But a fresh ordinance will be promul-
gated or legislation will be brought
forward in the Assembly.

As regards the Fisheries Corporation
also, ley there be a clear declaration
as to what will be the specific fune-
tions of this Corporation. These cor-

friend
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porations have, unfortunately, become
a place for a group of pensioners.
Whoever retires must get the post
either of chairman or member of a
corporation. If we ses HEL  HAL,
BEL .or any corporation .

An hon. Member: Or Institute.

Shri S. M. Banerjee: . . . or Insti-
tute, we find this. We have the latest
Institute where our respected friend
Mr. Kaul is, there, though I have no
grouse against him. But still it has
become a place for giving certain
appointments to a group of pensioners.

Dr. L. M. Singhvi: It is wholly
honorary.
Shri 8. M. Banerjee: [ agree.

Shri Vasudevan Nalr (Ambalapu-
zha): Everything s homorary.

Bhri S, M. Banerjee:. Even the
Food Corporation’s Chairman is in an
honorary capacity. He takes only
one rupee, but spends Rs 28,000 on
TA and DA. When I said it was
Rs. 48,000, it was contradicted and
they said, No, he never spent Rs.
48,000, but he spent Rs. 28,000, So I
was very Wrong in my assessment!

I have nothing against the pensio-
ners. Let them enjoy their pension
Let the pension be increased. But
why should they overburden this Gov-
ernment which is already burdened,
with thejr presence in these corpora-
tions.

Mr. Chairman: ﬁl.q time 1s up.

Shri S. M, Banerjee: Let me have
at least 15 minutes.

Mr. Chairman: Ten minutes.

Shri S. M, Banerjee: I belong to
no party. I am an institution by

myself. Let me have five minutes
more.

is about this Me-
My hon. friend,

Another point
tal Corporation,
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Dr. Singhvi, has explained very well
what was the intention of Government
in taking over this Corporation
Negoliations were going on for the
last three years. Why did the Gov-
ernment becomne interested? One of
the biggest industrialists of the coun-
try wanted to enter this corporation
which was objected to by two persons
who are running this corporation. 1
do not want to name them. They
said no. That was one of the reasons
why this Ordinance was promulgated.
It is an unheard of Ordinance, issued,
taking over one of the smallest cor-
porations like the Metal Corporation
of India, I think people hardly know
about this; they would know of it
only from the proceedings of  this
Parliament On the 14th September
Control order was issued taking over
the total quantity of zinc and lead
by Government for defence neecds.
What was the net result? Not an-
ounce of it has even today been
litted for defence purposes. Was this
fair? If it was a mismanaged con-
eern, there should have been some in-
vestigation =~ What about the report
of Technical Development  Depart-
ment? What about the note of dis-
sent? What about the correspondence
with the Planning Commission? All
these papers should be laid on the
‘Table =0 that we may discuss the
Bill, which is on the agenda, cffec-
tively. A writ petition is pending
before the Punjab High Court. A rule
has been issued. It will be heard in
the first week of December 1865.
Stll] we are discussing the issue and
the Bill is about to be considered by
Parliament,

My information is that ag per the
Ordinance a new corporation is being
formed by Government with its regis-
tered office at Rajasthan. I want to
know whether this corporation is go-
ing to be wholly a government con-
ern or Government will associate
some industrialist with It If they
wunt to associale some industrialist
with it, why feel shy about it to asso-
eciate the same persons who Teally
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work for this? Our Finance Secre-
tary and Labour Munister and
others to Rajasthan, They
praised the work of this corporation
This ordinance was promulgated on
22nd October, 1965 when Parlioment
was going to meey on 3rd November.

You remember, Madam—you wore
in this House then—that in this very
House, we voiced our criticism of the
Food Minister for bringing in an
Ordinonce to sequire land to favour
Shri Ram Ratan Gupta, one of the
industrialists of Kanpur, ignoring this
Parliament and ignoring the fact that
Parliamen! was going to meet in 12
or 13 days.

So 1 would request the hon. Minis-
ter to throw light on these points so
that we may discuss this question of
the take-over of the Metal Corpora-
tion when the Bill comes up. As
regards the sugar affair, I hope com-
plete figures will be given In this
House sp that we are convinceg be-
fore we lend our support to the de
mand.

Shri Sobbaraman (Madurai): Un-
der Demand No. 47, g sum of Rs 173
crores is required to meet the loss of
the sugar industry. Alrcady Rs. 10
crores have been provided. Another
Rs. 75 crores are required now. Ino
the note, it is given that sugar is sold
and the prices realised at f.ob, rate
vary between Rs. 620 and Ras. 230
When it was osked why it should be
sold at such a low rate when we have
demand within the country even at
Rs. 950, the gnswer given by the De-
puty Minister of Food was that it Is
under an agreement that we have to
sell sugar at such a Jow rate. That
being so, I think we should revisc that
agreement and review it in proper
perspective.

Shrl K. N. Tiwary: International
market fluctuates.

Shri Subbaraman: When we can
realise only Rs. 11°3 crores inmﬂ'porl-ln
ing .ug.:r we spend nearly
crores in importing foodgraine. So
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sugar production can be restricted.
Some years back, produciin  of
sugarcane was not so much. But be-
cause it was fetching more puice,
agriculturists changed over to sugar-
cane, Now we find it difficult to be
self-suflicient in food and we have to
import foodstuffs in increasing quan-
tities fiom year to year. 1 would
suggesl to Government lo review the
‘whole position. A few days back, 1
read in the papers that the Maharash-
tra Government have decided
cuitnil the arca under sugarcane by
25 per cent, Thay may be fdlioweu
by olher States also.

Now 1 come {o Demand No. 130, A
Central Fisheries Corporation is being
ostablished and for thay this amount
is required. 1L is good thal a corporn-
tion is being established for this pur-
pose. Al these years, we have been
expecling Pakistan to supply fish, It
is not at all wise now on our part to
deprnd on that source for anything,
least of all food<tuffs Even now it
it not too lale; we have rea'ised our
mistake. All stops should now be
taken to produre oup own Tegure-
menis of fish to supply the Caleutta
markel. There are large areas in the
sen and vivers where we can calen
the fish required for the  Calcutta
mrket. Shri Banerjee accused the
Guvernment in forming Corporations.
Of course, Government should  not
give room for such o complaint.

. Coming to Damand No. 140 for 1he
Ministry of Steel und Mines for tak-
i uver the Metal  Corpoation of
Ind'a, Government was charged with
delay in forming such a corporation,
and fault was also found with the
procedure for the acquiring this cor-
poration. Whatever it may be, il is
not ton late. and it 1= & good thing
that the Government has come for-
ward in public interest to acquire
this corporalion. For lack of zinc, lead
and copper, many of our industries
are suffering very much, aud our de-
velopment has also been handicapped.
Therefore, it is high  lime that we
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produced our requirements of zinc
and lead. Government should do their
best to produce our requirements in
this respect.

It is good that an Institute of Rus-
sian Siudies is being set up. It is
going to be a constituent part of the
Jawaharlal Nehru University which
is going to be formed shortly. Im
addition to the items that the Insti-
tute is going to take up, I would like
to suggest something. While Russia
has contributed to a great extent to
the social and economic thought of
the world, India has also contributed
to a great extent to the world's ethi-
cal and spiritual thought. Such works
are available in all the languages of
the countrv. They should be transla-
ted by eminent scholars into Russiun
and made available to Russia.

For making good the dividend of
4]} per cent pavable on the shares of
the Agricultural Refinance Corpora-
tion. the Government huas come for-
warg with u Demand. I hope that
this kind of demand wi'l not be made
from next year.

There is demand for an Institute of
Constitutional and  DParliamentary
Studies to be set un. Though it is
open to a!l members of the  State
legislaturezs and Parliament, 1 thirk
it should help new Members and back-
benchers of the legislatures to become
more useful pariiamentarians by
participuling in the discussions.

With these words, I support the
Demands.

Shri Muthiah (Triuncivell), I
support the Supplementary Demands
for Grants which involve an addition-
al expenditure of Ra 8583 crores.

1 like 1o spesk on Demand No, 16
which relates to Education. A teken
grant of Rs 1.000 is asked for to sel
up an Institute of Russian  Studies.
The original gram for the Education
Ministry for 1965-66 was Rs 44.71
crores.
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The Institute of Russlan Stuaics,
#lL up in Delhi on 14th November,
1965, is & land mark in Indo-Sovic:
co-operstion. Our late Prime Minis-
te e Yawaharal Nehru realised
witn b farsighted vision the mp:.--
tance of Indo-Soviet friendship, and
our progent Prime Minister, Shri Lal
Bahadur Shastri, is strengthening tius
friendship.

Sunee independence, there has bcen
a gleady growth in the culturali aad
scientific relations between the two
countries, The Russians have showa
abiding interest in Indian literature,
ancient and modern, and the .ndians
have derived immense inspiration
from the rich literature of the Boviet
Union, from the great wrilings of
Tolstoy, Dustoevsky and  Maxim
Gorky  More than jts literature, 1
is the scientific achievements of the
Soviet Union in the last decade that
have made the greatest impact on the
peopl> of India. It is in science and
inchnology that India looks to Russia
tor help and guidance. A  great im-
pediment in the way of closer colla-
boration between India and Russla
nas been the comparative lack  of
fucilities for the teaching of Russiun
language and literature.  Tac
iong-fels need has now been fuililled.

The couw s of this Instilute are:
ane-year ijatensive course tn Russian
language; three-venr honours course
‘n Ruwsian language and literature,
post-graduate course leading to M.A
and PhD. degrees in Russian langu-
age ang lterature, rescarch and ad-
van-ed studies In various aspects of
litn and letters In USSR. The Insti-
tute undertakes (ransiation of books
from Russian into Indian languages
nd  wiee versa through the Transla-
tien Bureau of the Institute

The Insiute gives language courses
1o acholars  selected for ad-
vanced studies in the USSR, The
Tnatitute will be a constituent unit
of thy Jawahar'al Nehru University.
when the university 13  eslabiished.
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The Soviet Government will provide
experts, books ang equipment for the
Litlate. e Institute will give a
large num of scholarships o stu-
dents of merit.

Shri Ranga:
it

Shrl Muthiah: | support Demand
No, 47. This is for a grant of Hs 75
crores for the payment of subsidy to
the Indian sugar industry for meeung
the losscs incurred by it on the ex-
port of sugar. The Government of
India has Lo pay a heavy  subsidy
every year to the sugar industry for
the sugar exported to forelgn coun-
tries. There 13 a greal  difference
between the price of sugar in India
and the inlernational price of sugar.
The cost of production of sugar in
India is wery high, and il is much
higher than that in olher sugar-pro-
ducing countries, with the resu't that

Nobody is opposing

Indian sugar has o be un-
dersold in forcign  countries  like
usa. It is NeCesary that
the cost of production  of  supar
should be brought down very much
to enab'e Indian sugar to compete
favourably in the world market

Though exporl of sugar means Joss,
we have to do it because it earns
forcign exchange for us to the extent
of about Rs. 11.5 crores annual'y. The
total loss on exporl is now cstimated
at Rs 175 crores. A provision  of
Rs. 10 crores was already made in the
Fobruary budpet. Sn, 4 supplemcn-
tary grant for the balance of Ra. 7.5
crores is sought nuw.

On Demang No 110, | want to sub-
mit this It is for the Institute of
Constitutiona:  and  Parliamentary
Studies. 1 whole-h-artedly  welcome
the setting up of this Institute, be-
cauwse 1 am sure this will prove useful
to Members of Parliameni, Members
of legislatures, Mowng  paoliticlany
peonomists nnd journalists

Finally 1 supori Demands 39 and
127 whith seck prants for the relief
of the unfs-tunate victims of Pakis-
{ani agpression in Jammu ond Kagh-
mir, Punjab and Rajagthan
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Shrl Man Sinh M. Patel (Mehsana):
Madam, Chairman, I would like to
make some remarks on Demand No.
37, The shares of the Agricultural
Refinance Corporation no doubt carry
a minimum guaranteed dividend, but
from the explanatory nole given in
page 5 1 do not understand whether
this is going to be & revenue expen-
diture or loan to the corporation. The
shares of this indcpendent corporation
are held by co-operative banks, land
mortgage banks and the Life Insur-
ance Corporation. After two or three
years when this corporation begins
to earn huge profits, will this money
advanced in the initial year for pay-
ment of dividend, be reimbursed by
this Corporation, or will it be treated
a8 & revenue expenditure?

16 hrs.

Demand No 39 is sought for provid-
g rehabilitation to the population
affected by Pakistani aggression
Some States have been mentioned
therein. [ think it is only a clerical
mistake that Gujarat is not mentioned
there. There are lots of prople to be
rehabilitated there, particularly near
Dwarka and Jamnagar—the heaviest
casualty was of course the Chief
Minister of the State. 1 presume that
Gujarat will also be included in the
States to which these rchabilitation
grants are to be given.

Now, Madam, I come to demand
No. 83. There is an additional loss of
about Rs. 7.5 crores to be incurred in
tha cxport of sugar, [ am not in
agreement with my hon. friend Mr. V.
B. Gandhi that it is a very good ex-
shiange corner. For a total sugar
worth Rs. 175 crores or so, we get
foreign exchange worth only Rs. 11.5
crores or so. That is about 40 per
cent of the value of the exported
sugar. [ think it will be worthwhile
even to purchase gold at 150 and put
#t at the price of Rs. 62 at the inter-
national price. I think there may not
be material difference. There are
amall scarcity areas in the rural side
but still sugar is being exported. I
am not against the spirit of exporting
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any agricultural commodity but
international market prices are not
in consonance with the foreign ex-
change income, we should reconsider
this policy. Instead of exporting
sugar like this, 1 desire that there
should be indirect curtailment of the
production of sugar so that those areas
could be diverted to the production
of foodgrains. I think this will be a
more economie proposition.

Shri D. R. Chavan: Madam Chair-
man, Initially I decided not to say
anything in reply and ®ave the entire
thing to my hon. colleague the Finance
Minister. But two or three hon, Mem-
berg made certain points and question-
ed the wisdom of government in ex-
porting sugar at such a heavy loas.
This gquestion, I may remind the hon.
Members, had been dealt with on a
number of occasions when questiona
were tabled and answered in the
House and it was also fully explained
then. Shri Banerjee asked why ex-
port sugar at such a terrific loss? India
has cntered into the international
market and it is n to retaim
a foothold in the international mar-
ket. Agreements cannot be made as
and when we like. When the inter-
national price is high, hon. Member
said, we should go to that market.
Nobody will be prepared to purchase
from you. These are exported to
highly developed countries and they
want to import sugar from depend-
able sources. We export sugar to
USA, UK, Canada and Malaysia. The
first three are highly developed coun-
tries and naturally they will depend
on the country which is likely to ex-
port sugar to them on a regular and
permanent basis. Besides, under the
US Sugar Act certain quantity was
allotted to us for export and similarly,
for the first time in 1963, India became
a member of the Commonwealth suga-
agreement and we were granted a
quota, negotiated price quota, where
you sell sugar in the preference mar-
ket. Having entered into these AgTee-
ments, can we stop selling sugar be-
cause the price has gone down?

Besides we should not lock to anly
one year and say this,. What bave
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been our exports during the years
1961, 1962, 1963 and 19647 They were,
2,68 lakh tonnes, 3.63, 479 and 234
lakhs tonnes respectively and in 1963,
about three lakh tonnes. The total
comes to about 16.54 lakh tonnes and
the foreign exchange earnings, Rs.
90.89 crores. The total subsidy paid
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to the producers in Indis, in the neigh-
bouring tes. Because the fish sold
there is Wot marine fish but fresh-
water fish. Fresh-water flah is to be
collected from the neighbouring Statey
and supplied to Calcutta.  For this
purpose, the Corporation comes into

would come to about Rs, 42.72 crores.
You cannot single out one year and
say that the losses are more and the
earnings less because the international
price is going down very rapidly.
We cannot exercise any control over
that. Sometime in the middle of 1963
the price per tonne was £103. Now
it is £ 18 per tonne, We cannot en-
ter when the price is high and leave
when the price is low; we have to
retain a foothold in the international
market.

Shri Banerjee also referred to the
Central Fisheries Corporation even be-
fore it has come into existence. It
is meant, he said, not for supplying
fish to Calcutta but for providing for
those persons who are likely to be
pensioned off. It is an absolutely
unjustifiable criticism and cannot be
accepted. Calcutta needs about 80,000
tonnes of fish per year. Traditionally,
it used to depend upon imports from
Pakistan for which we paid Rs 6
crores in foreign exchange. We are
in conflict with Pakistan and there
is also no good in depending upon any
other country for such an essential
commodity as fish. It is only for this
purpose that it hag come into exist-
ance. Secondly, a ring of unscrupu-
lous merchants in Calcutta create
sometimes artificial fish scarcity in the
market to keep the price at a high
level, and in spite of the West Bengal
Rovernment's corrective measures, the
matter could not be set right. It s
for this reason that this corporation s
being formed with an authorised capi-
tal of Re. 5 crores. I am sorry Mr
Banerjep is not here but I may tell
him because he comes from Calcutta
(An Hon. Member: From Kanpur)
what the aims and functions are. The
aim is to supply fish to the consumery
at reasonable rates, reducing import
of fish from East Pakistan in a pro-
gressive manner, ensuring falr price

exist The function of the cor-
poration is not to give employment to
pensivners. The primary functions of
the corporation is to undertake pro-
curement of fish from various sources
in West Bengal and the neighbouring
States and sell them in the Calcutta
market at a reasonable price and also
in due course undertake fishing opera-
tion, both inland and deep sea. 1 see
Shri Banerjee is now coming. He had
asked as to what the functions of the
corporation were and what the aims
were, [ have mentioned the aima
when he was absent. I am now men-
tioning the functions of the corpora-
tion.

Bhj 8. M. Banerjee: |
aim; the aim is fishing.

know the

Shri D. R. Chavan: Supplying it to
the consumers at Calcutta and giving
a good price to the producers. The
second function is, it gshould formulate
plans in consultation with the State
Governments for the development of
fisheries and the growth of industries
connected with the processing and
marketing of fish. The third function
is, it will take necessary steps for the
promotion of marketing facilities by
way of grant of equipment, loans and
advances to fishermen and their orge-
nisations; fourthly, it mav also under-
take foreign collaboration for catch-
ing, processing and export of fish,
manufacture of marine engines, traw-
lers and other fishery equipment
These are the alms and functions
This is a public-sector undertaking
which has come into existence for the
purpose of doing away with the squ-
eeze. control and grip of the unscru-
pulous merchants in Calcutta. Why
should Shri Banerjee make a griev-
ance of this public-sector undertakirm®

Shri 5. M, Banerjee: I
grouse.

have nO
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Shri D. R, Chavan: I know he is a
socialist. He wants socialisation of
the trade ang socialisation of every-
thing Before the corporation comes
into existence, Shri Banerjee com-
plains that this corporation is going
to be a corporation where only the
pensioners could be emplojed. I am
sorry that such an unjustifiable grie-
vance should huve been made by such
an eminent hon. Member.

8hri 8. M. Banerjee: I do not doubt
your intention,

Shri D. R. Chavan: It came into
existence on the 28th September. It
has not taken roots; it is still a child
and before the child grows into man-
hood, he says that this child is going
to be a bad child and therefore it is
wrong and that it should not have
Laken birth at all.  (Interruption). If
il goes wrong, then it will be the
time for him to make any legitimate
criticism.

One more point was raised, and
that was raised by Prof. Ranga. He
madc a point why the grower should
not be paid more. 1 may tell him that
we are paying now actually Rs. 2 per
maund linked up to a recovery of
10.4 or 536 per quintal linked up to a
recovery of 10.4 with a premium that
for every 0.1 per cent recovery, there
would be an increase of four paise.
What was the position in 1958-597

Mr. Chairman: How much more
time would the hon. Minisier like to
have?

Shri D. R. Chavan: Only lwo mi-
nutes. Now, Prof. Ranga is coming.
1 was replying to the point made by
Prof. Ranga. He asked why the gro-
wers should not be paid a  grealer
price, May I tell him for his infor-
mation that the price that has been
fixed now by the Governmen: is Rs. 2
per maund or Rs. 5.36 per quintal
imked up to a recovery of 104, with
 npemiten that for every 001 per cent
inerease, there would be an addition
of four paise. That was the price last
voar and this price has been retained
now. What was the position in 1958
55* 1! was Rs. 1-44 per maund.
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Shri Ranga: What was the value of
the rupee then, and what is the value
of the rupee now?

Shri D, B. Chavan: It was Rs. 3.88
per quintal jn 1958-50. What is the
position on account of the increase
that is given now? The increase in
cane prices during the last five years
is alone responsible for the increase
in the cost of Indian sugar by Rs. 160
per ton, thus entailing an additional
loss of about Rs. 1'5 crores on ex-
port of one lakh tons of sugar. Now,
the point i, it is the deliberate policy
of the Governmen. to give incentive
and remunerative prices to the pro-
ducer. It is for thig reason that for
the first time in the history of the
rountry we  have formulated the
policy hat producers in the country
must be given a remunerative and in-
centive price.

Shri Ranga: So, for 17 years they
had forgotten the kisans!

Shri D. R. Chavan: If the price Is
sightly increased, I would also be
happy because | am also a cane-
grower. But we have to look to the
interests of the consumers also, If the
price is increased, Prof. Ranga will gay,
‘vou are asking the consumers suffer’.
“vou are making the consumers
suffer”, T cannot understand the argu-
wmentg of hon. members who blow hot
ang cold in the same breath, Govern-
ment is very keen to protect the in-
terests of the enn'umers and growers
much mo-e than what Prof. Ranga
desires.

sft \m1fy FoawTfa wETE,
¥ s ww A e o oft ¥ ¥ gt
wl e & art # ot fawme wwe
fer 2, & 39 @1 9ver W wArw
a7

Xq wug #07 w{@ 17 T satem
tx & o arfierare & reww & wrew
A G A FZT I E | T A o W
FME | TO MY E, A gt Tw
afn & gz wig §, fom o7 arfieers 3
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weur & four & 1 §@ & Q&
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%t v & fora wYe xq fog f6 9 &l
w1 &T T &Y, I q0Ai & A0 7w
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afx FUm 1 AT AEEE A FE
fada w7 ¥ guy | Afsadf ama
T @ &t 8, waw § a7 fegfq af
T

% ag eforan ¢ & g ¢ fs
i g gare S, W ¢y foadt &
feew & ara 4, s177 97 qifeAm
Waur AFY &, A9 J7 A0 4, A097 AT
R AT A T, 3T A
7 & d1, WL, qiw 7fr7 & @
T, 39 # &ft & fx w1 gAam,
v W A, 77 T AT
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Dr, L. M. Singhvi: Madam Chair-
man, the hon. Minister should have
referred to the relief operations re-
quired to be made in Rajasthan and
also the great support that he is re-
ceiving from voluntary organisations
It is not as If it is entircly a govern-
menta] effort. The voluntary organi-
sations are doing @ great deal in this
direction.

oft et ; ATl AT T
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a7 o AT &S AIRE § A1 wgma
SN E ) 37 96T ®1 & qgT WA
A g

shri P. C. Sethi: Madam Chairman,
I would pot take much time of the
hon. House as the Bil] to provide for
the acquisition of the undertaking of
the Metal Corporation of India s
coming up for disrussion very shortly,
elther tomorrow oc some time later.

A few points have been raised by
bon. Membera. The history of this
Metal Corporation is a very long and
chequered one. It starts right from
1944. I do not want to enter into all
those detaila In 1957, for the first
time, a proposal came from them.
That was in principle agreed to by
the Governmient In 1060, after their
renewed proposa] in 1959, a formal
Mcence wag granted to the company.
In 1960, the Metal Corporation pro-
posed that the cosy will be about
Ra 6 crores. They approached for
loan from the Industrial Finance Cor-
poration and the Industrial Finance
Corporation granted them a loan of
Ra. 1 crore out of which Rs. 75 lakhs
has been disbursed. Apart from that,
this Industrial Finance Corporation
gave a guarantee of about Rs. 45
crares worth of equipment which was
to be imported ageinst counter
guarantee from the Rajnsthan Gov-
ernment. Till 1960 this was the posi-
tion. In 1963 the comnany ceme with
a revised estimate and they thought
that their work would not be com-
pleted with Re & -rorme and they
would be entalling an expenditure of
Ra 10 crores ts Re 12 crores. On
account of thig position, in 10964, the
Government  apmainted a technical
committee. This technical committee
submitted the report in March 1964
After recelving  this committee’s
report, it wag further ~vamined in the
inter-ministerial  Secretaries’ Com-
mittas.

8hri 5. M. Bamerjee: Why not cir-
eulate the report?
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Shri P. C. Sethi: That i3 a different
point altogether. As far as the com-
mittee’s was concerned, it was
again considercd in the inter-minis-
terial Secretaries’ Commiitee. This
commitiee's report was for two pur-
poses, namely, wheTher The unit was
viable and economical. The commit-
tee's report was that it Is viable and,
as far as the econdmics of the plant
Is concerned, it will depend on the
price of the metals.

This is an important metal corpora-
tion which is likely to produce im-
portant orvetal. This thing was drag-
ging on and I thought hon. Members
would pat the Government for having
brought this legislation because we
are going tosave ‘about Ra. 3,50,00,000
worth of foreign exchange every year
through this metal corporation, We
do not think we have lagged behind.
We tried to negotiate the price but we
falled in that; ultimately, we had teo
take recourse to this course. I am
gure, when the Bijll comes before the
House, hon. Members will wholehear-
tedly support it....

8hri Ranga: No.

Bh+l P. C. Sethl: . ..because these
are scarce materia's and Government
has taken a step in the right direc-
tion.

Mr. Chalrman: Shri Bhagat

Shri §. M. Banerjee: Mr. Chairman,
let us have some quorum before Shri
Bhagat apeaks.

Mr. Chalrman: The bell ls being
rung. ..Now ther# {s quorum Shri
Bhagat.

Shri B. R. Bhagat: Mr, Chairman,
I have not much to say because my
col'eagous who intervened in the debate
have cleared the points pertaining to
their ministries.

8hri Ranga: Question.

Shri B. E. Bhagat: Question? At
least, they have attempted to explain.
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Bhri Ranga:
is better.

Shri B, R. Bhagat: I hope, many
hon. Members would have been satis-
fled. Some hon. Members would re-
main yet to be satisfied,

An hon. Member: They will never
be.

Thet is all right; that

Shri B, R. Bhagat: If they have
failed, probably 1 canno. satisty them
therefore, it is no use taking up the
points that they have ulready dealt
with,

Shri Vasudevan Nalr:
heart.

Shri B. R. Bhagat: This lcaves me
with only a few points raised by hoa.
Members which 1 wou d like to deal
with, The firs: one is regarding the
two institutes. Hon. Members wel-
comed it. Shri RKamath raised this
question of the Institute of Constitu-
tional and Pa-li"montary Studies. 1
think, he also welcomed it. But h-
wanted to knoyw where the reports or
other things will be placed and whe-
ther they will be discussed or not. I
think, knowing that this malter is
usually not discussed and that this
Instilute nas some importunce—] think
he also agrees—-and very eminent per-
sons are associateg with it. . .

Shri Hari Vishno Kamath: But you
may angiver the point about the mana-
ging body, inclusion of some members,

Shri B. R Bhagat: Ours being the
largest democracy, it is necessary that
there m.ust be an institute of this lype
which disrusies more or less in an
acadeniic way or in a scicntific way
al) the problems of constitutional his-
tory or parlinmentary procedurcs and
various other matlers.

Shri Hari Vishne Kamath: What
about the point that | raiscd about the
exorbitant rent? You could discuss it
with the Works Minister. Tt js  Ra.
3,000 a month. 1. should be reduced.

Shri B. R. Bhagat: 1 think that is a
matter between the Institute and the
Ministry. Since the Members are as-

Do not lose
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sociated with it—the Speaker is the
President at preseni—I think this mat-
ter to whom the reports should go or
to whom the accounts should go and
how they should be prepared and all
tha. could be sorted out. Thore should
not be any difficully about that.

About the other Institute, two poinis
were raised. While welcoming, it, the
hon. Member, Dr. Singhvi, saiJ that
there must be a study in Indian lan-
guages. I think it js very good point
and we must do everything to develop
the sludy of our own languages. It is
very heartening that (his Institute is
being set up and one only hopes that
the inerest in Russian litrature and
i Mistory and other fhings will in-
crease,

The second point raiscd was thal
the stipend paid to the stulents who
wil! undertake the course js very
meagre. This amount was fixe | on the
basis of other Institutes, We have he
Regional Institutes of Technology in-
cluding one in Delhi. In those Ins-
titutes the stipend pail to the studen:s
is Rs. 75. They have worked out the
vosl of bowe-ling ond lodging and jt
vomes Lo Hi 70in these Institutes. An
amount of Rs. 5 is the pocket allow-
ance. The fees are not charged in this
case. Therefore. when alicady in
these Institules a certain amount of
stipend is paid which ig considered
adequale, there is no reasom why a
higher a stipend should be paid in this
case. It was on that basis that the
amounl of Rs. 75 fixed. If necessary,
in future, if the other Institu es decide
that a higher stipend should be paid,
I think. that matter can always be
taken care of in the lipht of conditions
obtaining at that moment,

Then, about Miu, it has  already
been dealt with by my colleague . .

Shri Ranga: He did not deal with
it properly. You are the person
cencerned There should be a ax
rebate on mica exports.

Shri B. R. Bhagat:

1 think my col-
league dealt with this. .
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Shri Ranga: He is not the proper
Minister, He told me afterwarlis,
when I talked to him, that he was
advised that way.

Sh.l B. R. Bhagat: The point is:
why mica wa: not included in the list
of tax credit commodities? I had
lety it out of my discussion. Anyway.
1 wi'l try to cover this point also.

Shl Ranga: You should give them

some relief,

Shrl B. R. Bhagat: Another point
about tax rredit raised was hat 1ea
and jule which form the bulk of our
exporls received the lowest rate un-
der the tax credit scheme, 1 think
all these matters have been gune into
by an expert committee.

Shri Ranga: In regard to mica,
some Joint Secretary made a wrong
recommendation to you.

Shri B. R. Bhagat: There is an
advisory committee to con:ider what
items should be included under this
tax credit scheme and what should be
the rate. The advisory committee
m-de the recommendations and Lhe
criteria recommended were (1) the
cost of manufacture or production of
such good: and prices of similar goods
in foreign countrics; (2) the need to
develop  forcign markets for such
Bouds; (3) the need to earn foreign
exchange and the quantum mnd the
scope of it .

That is maost

Shrl Ranga: the

important thing.

Shri B. R. Bhagat: Yes, that is
important, And lasily, the various
other relevant factors,  In the light of
all this, the Government did not con-
sider mica to be a commodily satis-
tying the above conditions.

Shri Ranga: Would the Minister
pay his personal attentlon to this
particular matter? My information
is that stme Secretary of yours has
been misleading you. You do not
pay any attention at all.
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Shri B. R. Bhagat: I will give an-
other locr‘,cglo it. I ean assure the
hon, Me that I will look into it.
But alrealy the prociessed mica, in
the powdered form, hag been consi-
dered as a product under thig scheme
and o tax retute of 15 per cent is
allowed in that,

Shri Ranga: The workers invest
their money und produce all this,
but half a dozen top people got all the
credit.

Shri B. R. Bhagat: As for jute and
tey,, it was established that the rate
should be 2 per cent and not more.

Then there was a point, raised by
Shri Ranga, abuut the need for sub-
sidising Indian  ©:il Corporation. 1
am (rying to get the facts from my
colleagues. The facts are these. The
subsdy is in respecl of oll  supphed
by the Oil India Limited to the Indian
refineries.  The price which Uil India
is required to charge is governed by
the Agreement with Burmah Oil Com-
pany and Assam Oir Company. That
is part of the Arreement. The formu-
la is indirated in the foot-notc below
the Supplementary Demand on  page
12, and is further required 1o be nd-
justed (o enable the Oil Indis to  de-
c'are a dividend of ? per cent. These
are the two governing faclos  The
pr.ce to be paid by the Tndian  Re-
fineries is gavernced by the Agreement
with the Govornmesy of Indin, Tt ir
fixed at a rate equvalent to the lund-
ed cost of romparable imported crude
oil al Cafcutta. This was necrisary so
that the Gauhati and Rorauni  Re-
finerie” were pacel on the =ame
footing as private sector reflacries ot
coastal places. As producton of O0
India increases, the cost of production
is expected to come down and with it
the gubsidv element will alao cowe
down and finally will taper off to nil.
(Interruptions).

It i« increasing rapidly: it will
sappen in the near future. 1 hope thin
saticfies the Hom Member since  he
has not asked any qQuestion.

DPr. M 8. Anev: Do rot ask
whether he is satisfied.

him
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8bri B. R. Bhagat: About the Re-
finance Corporation, a point was made
by Mr. Patel as to whether the pay-
ments were grants or loans, The
Government guarantees a minimum
dividend and it is paid out of the
Consolidated Fund of India It s
stipulated that, when the Corporation
makes up a larger dividend, certainly
it comes back; it can be used as &
special reserve. As for the capital
subscribed, there is no stipulation
that capital will be refunded. The
dividend increases, This is the stand-
ard pattern in all these enterprises.

With these words, I conclude.

Mr. Chairman: I now put Cut
Motiong 7, 8 and 9 to the vote of the
Housse.

The Cut Motions were put and nega-
tived.

Mr. Chairman: The question is:

“That the respective Supplemen-
‘tary sums not exceeding the
amounts shown in the third
colump of the order paper be
granted to the President to defray
the charges which will come in
course of payment during the
year ending the 31st day of March,
1966, in respect of the follow-
ing demands entered in the second
column thereof—

Demands Nos. 18, 37, 30, 47,
121, 130, 133 and 140."

83, 110,

The motion was adopted.

1640 hrs.

APPROPRIATION (No. 5) BILL*
1985

The Minister of Planning (Shri B.
R. Bhagat): I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
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furthre sums from and out of the
Consolidated Fund of India for the
services of the financial year 1965-88.

Mr. Chalrman: Motion moved:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain fur-
ther sums from and out of the
Consolidated Fund of India for
the services of the financial year
1965-66."

Shri Ranga (Chittoor): 1 want to
protest against the procedure that has
been followed by Government in first
of all taking up new services and then
finding that they are in need of
money and then straighlway going to
the Reserve Bank of India and draw-
ing money from what is known as the
Contingency Fund, There used to be
the Consolidated Fund. But pnow they
have createq the Contingency Fund
also. I do not know where and when
through what authority this Con-
tingency Fund has been brought into
existence and operated. Even suppos-
ing it is there already in a duly con-
stituted manner, I take objection to
this procedure of Government depend-
ing upon themselves and drawing
moneys from all these funds long
before they come to Parliament and
give any kind of information that they
are creating a new service and, there-
fore, they are in need of money and
so they are poing to draw moneys
from these funds.

We are accustomed to one thing.
Some!imes, Government are obliged to
spend very much more than what has
been granted by Parliament, There-
fore. they draw moneys from the Bank
and later on they are regularised as
excess grants; they come tp the
Publie Accounts Committee later and
ask for their sanction and support and
then they come to this House and ask
for its vote on those Demands.

But this innovation or procedure is
one to which I take very strong ob-
jection, namely the idea of creating a

*Published in Gazette of India EX traordinary, Part II, section 2, datsd

1B-11-85.



2755

new service and jncurring expenditure
on it and then coming to Parliament
1ar ilg sanction. Properly speaking,
ut the time of the main budget or the
supplementary budget they are expec-
ted to plan for one ycar, and come
forward and say that these are the
various items on which they want to
spend and, therefore, they want the
permission of the House in respect of
those services. It is only onp very
rare occasions that they are allowed
to think of new schemes and prepare
new schemes and ask for additional
amounts by way of supplementary
grants. After those supplementary de-
mands are passed, they can incur that
expenditure in g legitimate manner.
But we find now that all these pro-
cedures have been dismissed and Gov-
ernment have now take upan them-
selves the freedom of thinking of =&
new service anytime they want. On
the 25th September, they thought of
a new service. Again during this
month, they thought of a second ser-
vice, namely the Institute of Russian
Studies. The third one is the Insti-
tute of Constitutional and Parliamen=
tary Studies. There was a supple-
mentary budget which Government
themselves had introduced during the
last session, and surely it should have
been possible for Government to think
of all these things at that time. Ins-
tead of that, they seem to have taken
upon themselves the freedom to think
of any new item of expenditure any
time they like and afterwards come to
the House in & non-chalant manner
and ask for the v¢,» of the House on
these supplementary grants, and In
the meanwhile t begin to incur
expenditure, I would like to know
how they find through this so-
called Contingency Fund. All  this
smacks not only of financia] luxity
but also of flnancial irresponsibility
and lack of respect towards the proce-
dureg of this House. Therefore, I
trust thay Government will make
proper amends by at least assuring
the House that hercafter they would

be more careful in regard to the way
in which they go about the publie
finance of this country.
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Bhri Harl Vishnu Kamath (Hosh-
angabad): On a point of order. Under
rule 218(3}3

“At any time after the intro-
duction in the House of an Appropria-
tion Bill, the Speaker”

now you are Chaeirman, you have the
powers ol the Speaker—

“may allot @ day or days,
jointly or severally, for the com-
pletion of all or any of the stages
involved in the passage of the
Bill by the House, and when
such allotment has been made"—

The Speaker shall allot a day or
days; that means you have to fix a
day or days, not just half an hour or
one hour—

“the Speaker shall, at 17.00
hours on the allotied day or the
last of the allotied days, as the
case may be, forthwith put every
question necessary''—

that is, at 17.00 hours, after the dis-
cussion on the allotted day or the last
of the allotted days—

“to dispose of all the outstand-
ing matterg in connection with
the stage or stages for which the
day or days have been allotted.”

Now the Bill has been introduccd
just now at the fag end of the aay, at
440 pm. 1 submit that under rule
218(2), it is not merely your duty
but obligation to fix a day or days for
the discussion of the Appropriation
Bill and mnot rush the Bill tbrougn
like this,

The Minister of Food ang Agricul-
ture (Bhrl C. Subramaniam): We are
not considering the Bill. It is enly
being introduced now.

Shri Harl Vishnu Kamath: [
thought we were proceeding with the
consideration of the BIlL

Mr. Chairman: I thought at least
Shri Kamath was quite attentive.
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Shri Harl Vishno Eamath: Tt was
your mistake, partly. Shri Ranga
was speaking on the merits of the
Bill. At the introduction stage, that
is not done. So I wag within my
rights to raise this objection.

Mr. Chairman: Prof. Ranga did
not give me the impression that he
was going to speak about those things.

Shri Harl Vishno KEamath:
did not stop him either.

You

Mr. Chairman: T thought he was
objecting to the introduction.

Shri Ranga: 1 opposed its wvery

introduction.

Shri B. R, Bhagat: About the point
raised .

Shrl Harl Vishnua Eamath: Not
now. After the introduction, that
stage of consideration comes, the first
stage.

Bhri B. R. Bhagat: As for the ob-
jection to the Contingency Fund, 1
think it is contingent upPon all the
demmands belng passed as explained
in the footnote. Everything is not
contingent, including the substance of
the supplementary grants. The
Constitution itself under art. 267
makey provision for a speclal Contin-
gency Fungd of India from which In
caseg of urgent necessity we draw.
When the Demands are. voted, we
reimburge the amount. So I do nvot

think there is anything irresponsible
about It

Shrl Ranga: No, no. You have not
followed my speech, in which I made
mysel! perfectly clear. There are
two polnts. One is the objectlon 1
raised to the Contingency Fund. The
other iy about the creation of new
services at any time, not at the time
of the budget or even at the time of
the supplementary budget, but anry
time and everytime you want.
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Shri B. R. Bhagat: How can the
‘hon. Member object to the Contin-
gency Fung when it is provideg for
in the Constitution? Secondly, new
services are created out of urgent
necessity.

Bhri Ranga: Not at any time,

Shri B. R. Bhagat: Not at any time
but when it is considered urgently
necessary, is the hon. Member con-
tending that after the budget is pass-
ed in April nothing should happen?

Shri Ranga: No, no. There was
another budget in September,

Mr. Chalrman: These things can
be discussed tomorrow.

Shri Harl Vishnu EKamath: Discus-
sion is premature now.

Shri B. R. Bhagat: The world Is
too dynamic for Prof. Ranga.

Mr. Chalrman: The question is:

*Thay leave be granted to
introduce a bill to authorise
pavment and appropriation of
certain  further sums from and
out of the Consolidateq Fund of
India for the services of the
financial year 1963-68",

The motion was adopted.

Shri B. R. Bhagat: I introduce *the
Bill. '

I beg to movet:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the services of the
financlal year 1985-88 ne taken
into consideration.”

Mr. Chalrman: Motion moved:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the services of the
financial year 1865-86 he taken
into consideration.”

*Moved with the mt-:ln-\r;lmdatloﬂ of the President.
tintroduceq with the recommendations of the President.
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Shri Harl Vishnu Eamath: Now I

rise on a point of order under rule
218(2), which reads:
“At any time after the intro-

duction in the House of an Ap-
propriation Bill, the Speaker may
allot a day or days, jointly or
severally, for the passage of the
Bill by the House . . .*

1 hope he will be allotting two
days at least for the completion of
the several stages of the Bill. Cer-
tainly, within the meaning of the
rule, today s ruled out. After the
introduction of the BIll, you wmust fix
a day or day«. Tomorrow Is the ear-
liest day, and T hope it will go on for
two days, till Monday. This {s out
of order. Discussion on thig Bill will
be out of order at thig stage.

Mr. Chalrman: He may read sub-
rule (4) also. T hope he will find a
satisfactory reply there. Ti reads:

“The debate on an Appropria-
tion BIll shall be restricteq to
matters of publie importance or
administrative policy Implied in
tha eTants eovered by the Ril
which have not already been
raised while the relevant demands
:?r :'l'll'ltm were ynder considera-

on.

Shrl Harl Vishno Kamath: That {s
admitted. but ths fundamental point
le that vou will have to fix a dav or
davs after the introduction of the
Bill. You cannot fix todav itself.
The earliest 1= tomorrow for the
discussion of the BIl. The rest Iy all
rieht. You canmot move 1t today for
discussion and pass it todav. Tt the
House passes |t today It will be out
ot order,

Mr. Chalrman: The Spesker, in his
diseretion, can allow it.

Shrf Harl Vishnu Kamath: Where
is it sald? Unless it fs a blanket
Tule, he cannot do it.
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Mr, Chairman: Especially in an
emergency.

shri af Vishno Kamath: You
cannot override a specific rule. You
can pass it tomorrow.

Shri H. N. Muokerjee (Calcutta
Central): This Iy a mandatory rule
s pointed out by Shri Kamath. The
Speaker’s discretlon cannot come In,
there belng no reference to it in the
rule Of course, If you ask the
House to walve every rule, that Is a
different matter.

Shri 8. M. Banerjee (Kanpur):
This question arose In thiy House in
1958 or 19% if T remember aright
and the Speaker sald that no discus-
sion should be mnormally permitted
on the Appropriation Bill on the
ground that discussions take place
exhaustively and conclusively on the
Supplementary Demands for Grants.
A point of order way ralsed by my
learned friend Shri Naushir Bharucha
an4q he argued that point. and uHl-
mately It was ruled by the Speaker
that discussion could take place. If
T am given time, T can produce that
ruling. We can discuss the Appro-
priation Bill, all the Clauses.

Shri Harl Vishnu Kamath:
pase It todav.

Mr. Chalrman: Tt may not be pas-
sed. hut we are consldering the dis-
cussion, Tt has alreadv been put on
the Order Paper and the Speaker, In
his discretion, has allowed 1t There
are 50 many precedents,

Shri Harl Vivhno Kamath: An {tem
anpearing in the Order Paper does
not mean that it {s  necessarfly In
nrder. Wa can ralse a point of order
st anv stare, and prove to vou that
it le out of order, and that Is what
T have eought to show.

‘Mr. Chatrman: For the guldance of
the hon. Member, y am quoting this
from the Manual of Business and
Procedure in Lok Sabha. m.usg_rx_
BAvE:

*“In exceptional clreumstances,
however, the Speaker ha, allow.

Cannot
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[Mr. Chairman]

ed an Appropriation Bill to be
introduced, considered and passed
on the same day."

Shri Harl Vishnu Kamath: Where
are the exceptional circumstances to-
day? Are the heavens going to fall?

Mr. Chalrman: I hope the Mem-
bers will bear with me. I may point
out that the Appropriation (No. 5)
Bill, 1057 was introduced on 16th
December, 1857 and considered and

passed on the same day, It is for the
Speaker to decide.

Shri Harli Vishnu Kamath: Let him
decide.

" 8hri 8. M. Banerjee: Let the House
be adjourned.

Mr. Chairman: It may not be pas-
sed. The question is whether it can
come Up for discussion or not. We
are considering that.

Shrj Harl Vishnuy EKamath: If you
in your discretion alloy it, well, I
should say that the voting should not
take place today; it could be passed
only tomorrow,

Mr, Chairman;: Is anyone wanting
to participate?

Shei- Harl. Vishnu Eamath: Yes.
Chairman Madam, I am sorry to note
that the Minister of Finance and
Planning has passed the buck—(In-
terruptions). | said buck, that is,
buck passing, BU C K, not the bug—
with regard to the Institute of Cons-
titutional and Parliamentary Studies
to higher quarters, to the Speaker.
Naturally you cannot deal with it
But I do wish that he gives an assur-
ance to the House that he would take
up the matter of rack-renting with
the Minister of Works and Housing
and seq to it that in the national in-
terest the rent of Rs. 3,000 or Rs. 3,500
is not charged for the Institute—
Bs. 3,000 or so per month Is the rent—
we will not vote for that; will you?

Shri Banga: No.
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Bhbri Harl Vishag Kamath: We shall
not vote for it—I hope thiz matter
will be pursued by the Minister, this
otherwise competeny Minister ., . .

Shri B. B. Bhagat: I sald that it
was a matter between the Institute
and the department.

Shri Hari Vishnu Kamath: Which
department?

Skri B. R. Bhagat: I do not know.
The point was raised by some hon.
Members. It ig a matter between the
department concerned and the Insti-
tute. I do not comg into the pictyre.

Shri Harl Vishnun Kamath: You
have no locus standi there? The
Minister of Works apng Housing is
the rack-renter. The Minister has
fixed that rent. Certainly in the
Council of Ministers, my hon, friend
enjoys an equal status with the
Minister of Works and Housing; both
are Ministers of State, not Cabinet
Ministers, unfortunately; he is at the
top, he tops the Ministers of State,
the Minister of Works and Housing
and my hon. friend comes just below
him, I believe, so that they are al-
most equal in status.

Shri B. R. Bhagat: We are not sta-
tus-conscious,

Shrl Harl Vishnao Kamagh: Eyen
though you are pot, we 8re consgi-
ous, aware, of your status

Mr. Chalrman: Try to say some-
thing pertaining to the Bill.

Shrl Harl Vishna Kamath: T do not
know, Chairman Madam, jf this does
not pertain to the Bill, what can or
what will.

Mr. Chairman: Status of ministers
and other things.

Shri Harl Vishnu Eamath: I raised
the point, you were not in the House
perhaps, 1 am sorry, at that time
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when | raised those points. He has
tried to answer them, but they are
wholly unconvincing and unsatisfac-
tory answers. I do mot know whe-
ther Prof. Ranga is satisfled.

Shri Ranga: No, no.

Shri Harl Vishnu Eamath: I am
still unsatisfied with the answer gv-
en to the points | raised about the
Institute of Russian Studies aiso I
had raised o specific issue. While |
welcomed its founding ang establish-
ment as a manifestation or symbol of
increasing co-operation between India
and the Soviet Union after the era
of Stalin, during Xhrushchey and
Kosygin, 1 did raise a point whether
the activities that are being outlined
for the coming months, for the com-
ing year, would include certain kinds
which j specified in my brief obser-
vations, and I definitely asked him to
give an assurance to the House that
in spite of the increasing co-opera-
tion, friendship and what not that we
are developing, or cultivating with
the Soviet Union, I asked him to give
an assurance and saig that we should
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be on guard lga*n any kind of un-
desiruble  indoctrination. 1 do not
think he remembered that point.

Shri B. R. Bbagat: I remembered
that.

Shri Harl Vishnu Kamath: He glos-
sed over that poinmt.

Shri B. R, Bhagat: | remembered
it; I do not think that the hon. Mem-
ber expecleg un answer

Shri Hari Vishnu Kamath: Oh, yes

Mr. Chairman: Would he like to
continug tomorrow?

Shri Hari Vishnu Kamath: We had
beiter take it up tomorrow.

Mr. Chairman:
adjourned.

17 hrs.

The House stands

The Lok Sabha then adjourned ill
Eleven of the Clock on Friday, Nov-
ember 19th, 1985|Kartika 28, 1887
(Saka).



